
LOK SABHA
DEBATES

'1" .I

Third Series
Volume I, 1962/1884 (Saka)

sri! I6 to 27, I962/Chaicra 26 to Vaisakha 7, I884 (Saka)

...

FIRST SESSION, 1962f":884 (Saka
o

(Vol. I contains Nos. I to IO)

iOK SABHA SECRETARIAT
NEW DELHI

Thursday, April 26,1962 
Vaisakha 7, 1884 (Saka)



,
(

CONTENTS

[THIRD SERIES, Vol. I-April 16 to 27, 1962/Chaitra 26 to Vaisakha 7, 1884 (Saka)]

COLUMNS

No. I-Monday, April 16, 1962/Chaitra 26, 1884 (Saka).

Members sworn

Resignation of Member

Daily Digest

No. 2.-Tuesday, April, 17, 1962/0haitra 27, 1824 (Saka)

Members sworn

Election of Speaker

Felicitations to the Speaker

Daily Digest

No. 3.-Wednesday, April 18, 1962/Chaitra 28, 1884 (Saka)

Members sworn •

Re : Motions for adjournment
President's Address laid on the Table
Papers lai on the Table

President's assent to Bills

Daily Digest

No. 4.-Thursday, April 19, 1962/Ghaitra 29, 1884 (Saka)

Members sworn

Business of the House

Oral Answers to Questions-
Starred Questions Nos. I, 2, 21, 22, 3 to II and 13.
Short Notice Question No. I

Written Answers to Questions-
Starred Questions Nos. 12, 14 to 20 and 23 to 42
Unstarred Questions Nos. I to 6 and 8 to 19

le : Motions for Adjournment

Calling Attention to Matter of Urgent Public Importance-
Police Firing in Andaman Islands . •

Re : Procedure

Papers laid on the Table

Panel of Chairmen

Railway Budget, 1962-63-presented

, tement re : Commonwealth Prime Ministers' Conference

Daily Digest

.' 1-18

18

.. 19-20

21-22

22-24

24-40

41-42

43

43-44
~

44-56

56-58

59-60

61

61-63

63-97
98-100

100-II7
117-27

128-33

133-43

143-45

146

146-47

147-58
158-60

161-64



ii

Oral-Answers to Questions-
Starred Questions Nos. 43 to 48,50,51,55,52 to 54, and 56 to 59

Written Answers to Questions-
Starred Questions Nos. 49 and ~o to 79
Unstarred Questions Nos. 20 to 66

Papers lajd on the Table "

Estimates Committee
Hundred and sixty-ninth Report
Hundred and seventieth Report
Hundred and seventy-first Report .
Hundred and seventy-second Report
B.ps~ess of the House: . •
Railway Budget-General Discussion

Resolution re : Abolition of Capital Punishment-withdrawn

Resolution Re : Janta Express Trains

Daily Digest

, ,

COLUMNS

165
.j .t

165-200

200-213
213-'40

240--42

242,
242
242

242-4~
243

243-'3()'I(

3Ci7-6S.
365-70 .

371-'76 "



iii

No. 6.-Mollday, ApTi123, 1962/Vaisakha 3,1884(Saka)

Members sworn

Oral Answers to Questions-
S1\Ir~ Questions Nos: 80, 81 and 83 to 94

Written Answers to Questions-
Starred Quesions Nos. 82, 95 to 122 and 124 to 131 .
~ , I

UnstarredQuestions Nos. 67 to 126

Re : Motions for adjournment

Re : Calling Attention Notices

Papers laid:o~ the Table

Election -ofDeputy-5peaker

Felicitationsto the Deputy-Speaker

Railway Budget - General discussion .

General Budget, 1962-Presented

.: ,.'! . - - ! ,

Finartce.(No.2) Bill, 1962 -Introduced.

Daily Digest

No. 7:~Tuesday, April 24, I962/Vaisakha 4, 1884 (Saka). .•.. ~..
Members sworn

Oral Answers to Questions--Starred Questions Nos. 132 to 147 .
Sho~t Notice Question No. 2 .

Written Answers to Questions-
Starred Questions Nos. 148 to 161
Unstarred Questions Nos. 127 to 140

Statement-re:
Proposed, resumption of Nuclear Tests by U.S.A. and

i\irmen captured by Naga Hostiles '-.'

Calling Attention to Matter of Urgent Public Importance-
Disturbances in border areas of Maldah District

Re. Simultaneous translation of proceedings .

Papers laid on the Table

Message from Rajya Sabha

Drugs (Amendment) BiN-

Laid on the Table as passed by Rajya Sabha

Re. allotment of seats.

Statement re. Railway Accident near Dhanbad

Railway Budget - General Discussion

Daily Digest

No. 8.-Wednesday, April 25,1962/Vaisakha 5,1884 (Saka)

Members sworn•...
Oral Answers to Questions-«

Starred Questions Nos. 163 to 171, 173, 176 and 177

COL'UMNS

. 377

371"':"'414

414-39·

439-75

475-78

478

47.~~.
481-92

~ •• ~ 1..

492-500~ ~:..

500-7'7

577-605'
,

605-06'

607-'"-14

6:';5

6I.s~55.. (i56-59

659-68
668~76

676-82

682-84..
684~86

·686

687

-
'.'687

687~88

68&-91,

691-796

797-800

SOl

801-36



IV

Written Answers to Questions-

Starred Questions Nos: 163, 172, 174, 175 and 178 to 195

Unstarred Questions Nos. 141 to 164, 166 to 168 and lyO to 182.

Papers laid on the Table

Elections to Committees-

I. Indian Council of Agricultural Research
2. Indian Central Sugarcane Committee
3. National Shipping Board
4. All-India Institute of Medical Sciences

Re : Simultaneous translation of proceedings

Railway Budget-General Discussion

Daily Digest

836-S1

851-73

813-'74

814
874-75

875
876

816-80

880-1018

1019-22

N\>. 9.-ThuTsday, April 26, 1962/Vaisakha 6, 1884 (Saka)

Oral Answers to Questions-

Starred Questions Nos. 196 to 198, 200 to 206 and 208 to arc

Written Answers to Questions-
Starred Questions Nos. 199, 207 and 2II to 232.
Unstarred Questions Nos. 183 to 187 and 189 to 222.

Calling Attention to Matter of Urgent PUBlic Importance-
Acquisition of land for Namrup

Fertilizer Project
Papers laid on the Table
Election to Committees-

Council under Institute of Technology Act.
Governing Council of Indian School of Mines

Railway Budget-General Discussion

Motion on Address by the President

Daily Digest

1023-61

1098-IlOl
IIOI-04

II04-o5
II05

II05-76

II76-I246

1241-52

No. lO.-Friday, April 27, 1962/Vaisakha 7, 1884 (Saka)

Members sworn

Oral Answers to Questions-
Starred Questions Nos. 233 to 239, 241 and 243 to 253

Written Answers to Questions-

Starred Questions Nos. 240, 242 and 254 to 268
Unstarred Questions Nos. 223 to 249

Calling Attention to Matter of Urgent Public Importance-
Scarcity of cement in Bihar

Papers laid on the Table
Business of the House
Elections to Committees-

I. Rubber Board .
2. Central Silk Board

Motion. on Address by the President

1253

1253-93

1293-1303
• 1303-21

132~-25

1325-26
1326-27

1327-28
1328

1328-76, 1385-1432



v

Bills introduced
(I) Code of Criminal Procedure (Amendment) Bill, 1962 (Amendment of

Sections 348 and 562) by Shri M. L. Dwivedi
(2) The Featories (Amendment) Bill, 1962 (Insertion of new section 9A) by

Shri Satis Chandra Samanta. . . . . . .
(3) The Legislative Councils (Composition) Bill, 1962 by Shri Shree Narayan

Das
(4) The Civil Aviation (Licensing) Bill, I ~62 by Shri J.B.S. Bist ..
(s) The Indian Post Office (Amendment) ":t ill, 1962 (Amendment of sections 68

and 69) by Shri Satis Chandra Samanta,
(6) The Public Employment (Requirement as to Residence) Amendment

Bill, 1962 (Amendment of section s) by Shri J.B.S. Bist .
(7) The Code of Civil Procedure (Amendment) Bill, 1962 (Omission 0/ section

87-B) by Shri M. L. Dwivedi
(8) The Hoarding and Profiteering Prevention BilI, 1962 by Shri M.L.

Dwivedi.
(9) The Coir Industry (Amendment) Bill, 1962 (Amendment of sections 10,

20, 21 and 26) by Shri Satis Chandra Samanta,
(10) The Film Industry Workers (Improvement of Working Conditions) Bill,

1962 by Shri J.B.S. Bist
(rr) The Hindu Succession (Amendment) Bill, 1962

(Insertion of new section 23A) by Shri J.B.S. Bist

Daily Digest

COLUMNS

1377-84

1377

1382

1388-84

1383-84

1384

N.B.- The sign + marked above the name of a Member on Questions which were orally
answered indicates that the Question was actually asked 011 the floor of the House
by that Member.

•

GMGIPND-LS II-262 (Ai) LSD-II-S-62-900.



LOK SABHA
Alphabetical List of Members

A

Abdul Ghani, Shri (Jammu and
Kashmir) .

Abdur Rashid, Bakhshi (Jammu and
Kashmir).

Achal Singh, Seth (Agra) .
.Achuthan, Shri R. (Mavelikara).
Akkamma Devi, Shrimati (Nilgiris) ,
Alagesan, Shri O. V. (Chingleput).

Alva, Shri A. Shanker (Mangalore).

Alva, Shri Joachim (Kanara).
Aney, Dr. M. S. (Nagpur ) ,
Anjanappa, Shri B. (Nellore).
.Aukil1,.eedu, Shri Maganti (Gudivada).

Anthony, Shri Frank (Nominated-
Anglo-Indians) .

Arunachalam, Shri N. (Ramanathapu-
ram).

Ayyangar, Shri M. Ananthasayanam
(Chittcor) .

Azad, Shri Bhagwat Jha (Bhagalpur).

B

.Babunath Singh, Shri (Surguja).

Bade, Shri Ramchandra Vithal (Khar-
gone) .

Badrudduja, Shri (Murshidabad).
Bagri, Shri Mani Ram (Hissar) .
Bajaj, Shri Kamalnayan (Wardha) ,
Bakliwal, Shri Mohanlal (Durg) ,

Bal Krishna Singh, Shri (Chandauli).
Balakrishnan, Shri S. C. (Koilpatti).
Balm'ki, Shr i K. L. (Khurja) ,

B-contd.

Banerjee, Shri S. M. (Kanpur).
Banerji, Dr. R. (Bankura).

Baria, Shri Hirabhai Kunverabhai
(Dohad) .

Barkataki, Shrimati Renuka Devi
(Barpeta) .

Barrow, Shri A. E. T. (Nominated-
Anglo-Indians) .

Barua, Shri Hem (Gauhati).

Barua, Shri Rajendranath (Jorhat).
Barupal, Shri Panna Lal (Ganga-

nagar) .
Basant Kuwari, Shr imati (Kai-

sarganj ).
Basappa, Shrt C. R. (Tiptur).

BasL1, Shri G. (Burdwan).
Basumatari, Shri D. (Goalpara).
Baswant, Shri Sonubhau Dagadu

(Thana) .
Bateshwar Singh, Shri (Giridih).
Berwar, Shri Unkarlal (Kotahi .
Besra, Shr i Satyacharan (Dumka)

Bhagabati, Shri Bijoy Chandra
(Darrang) .

Bhagat, Shri Baliram (Shahabad) ,

Bhakt Darshan, Shri (Garhwal j .

Brsanja Deo, Shri Laxminarayan
(Keonjhar) .

Bhanu Prakasj, Singh, Shri (Raj-
garh).

Bhargava, Shri M. B. L. (Ajmer).

Bhatkar, Shr i Laxmanrao Shrawanji
(Khamgaon) .

Bhattacharyya, Shri C. K. (Raiganj).



B--contd.

Bhattacharya, Shri Dinen (Seram-
pore) .

Bhawani, Shri Lakhmu (Bastar).
Biren Dutta, Shri (Tripura West).
Birendra Bahadur Singh Shri (Ra;-

nandgaon). ' "

Bist, Shri Jang Bahadur" Singh
(Almora) .

Borooah, Shri Prafulla Chandra
(Sibsagar) .

Brahm Prakash, Choudhuri (Outer
Delhi) .

Brahmjeet, Shri (Jaunpur).
Brajeshwar Prasad, Shri (Gaya).
Braj Basi Lal, Shri (Faizabad).

Brij Raj Singh, Maharajkumar
(Jhalawar) .

Brij Raj Singh, Shri (Bareilly).
Buta Singh, Shri (Moga).

C
Chakravartty, Shrimati Renu (Bc,r-

rackpore) .
Chakravarti, Shri P. R. (Dhanbad) .
Chanda, Shrimati Jyotsna (Cachar).
Chandak, Shri B. L. (Chhindwara).
Chanrirasekhar, Shrimati M. (Mayu-

ram).
Chandriki, Shri Jagannathra., Verika-

tarao (Raichur).
Chatterjee, Shri H. P. (Nabadwip).

• Chaturvedi, Shr i S. N. (Firozabad).
Chaudhary, Shri Yudhvir Singh

(Mahendragarh) .
Chaudhry, Shri Chandrarnani La!

(Mahua) .
Chaudhuri, Shri Digambar Singh

(Mathura).
Chaudhuri, Shri Sachindra Nath

(Ghatal) .
Chaudhuri, Shri Tridib Kumar

(Berhampur) .

Chaudhuri, Shrimati Kamala (Hapur ) ,
Chavda, Shrimati Zohraben (Banas-

kantha) .
Chavan, Shri D. R. (Karad).
Chettiar, Shri R. Ramanathan (Karur) .

Chuni Lal, Shri (Ambala) .

( ii )

D

Dafie, Shri Vijayasinhrao Parnrao
(Miraj) .

Daji, Shri Homi F. (Indore).

Dalji~ Singh, Shri (Una).

Das, Dr. Mono Mohon (Ausgram) .

Das, Shri Basanta Kumar (Contai ) .

Das, Shri Nayantara (Jamui).

Das, Shri Sudhansu
(Diamond Harbour).

Dasappa, Shr i H. C. (Bangalore) .

Dasaratha Deb, Shri (Tripura East).
Dass, Shri C. (Tirupathi).
Datar, Shri B. N. (Belgaun) ,

Bhushan

Deo, Shri P. K. (Kalahandi).

Deo, Shri Vijaya Bhushan Si nghi
(Raigarh) .

Deo Bhanj, Shr i P. C. (Bhubanes,.r).

Desai, Shri Morarji (Surat) .
Deshmukh, Dr. Punjabr ao S. (Amru-

vati) , .

Deshmukh, Shri B. D. (Aurangabad) .
Deshmukh, Shri Shi vaji Rao Shankar-

Rao (Parbhani).
Deshpande, Shri Govind Hari (Nasik ) .
Dey, Shri S. K. (Nagaur) .
Dhaon, Shri B. K. (Lucknow).
Dharmalingam, Shri R. (Tiru"IWnna-

malai) .

•

Dhebar, Shri U.N. (Rajkotj ,
Dhuleshwar Meena, Shri (Udaipur) ,

Dighe, Shri
(Kolaba) .

Dinesh Singh, Shri (Salon).
Dixit, Shri G. N. (Etawah).

Bhaskar Narayan

Dube, Shri Mulchand (Farrukha-
bad) .

Dubey, Shri Rajaram Giridhar ilaf
(Bijapur North). -

Dwivedi, Shri Mannoo Lal (Hanur-
pur).

Dwivedi, Shri Surendranath (Kenrlra-
para) .



E

Elayaperumal, Shri L. (Ttrukcil ur) .
Elias, Shri Mohammad (Howrah).
Eririg, Shri D. (Nominated-North

East Frontier Tract).

F

Firodia, Shri Motilal
(Ahmednagar) .

Kundanmal

G

Gaekwad, Shr] Fatehsinhrao Pratap-
sinhrao (Baroda).

Gahmari, Shri Vishwanath Singh
(Ghazipur) .

Gajraj Singh, Shri (Gurgaon).
Ganapati Ram, Shri (Machhlishahr) .
Gandhi, Shri V. B. (Bombay City

Central South).
Ganga Devi, Shr imat] (M ohanlalganj) .
Gauri Shanker, Shri (Fatehpur).
Gayatri Devi, Shrimati tJaipur) ,
Ghosh, Shri Atulya (Asausol ) .
Ghosh, Shri N. R. (Jalpaiguri).
Ghosh, Shri P. K. (Ranchi East).
Ghyasuddin Ahamad, Shr] (Dubri) ,
Gokaran Prasad, Shri (Misrikh) ,
Gopal Dutt, Shri (Jammu and

Kashmir).
Gopalan, Shri A. K. (Kasergod) .
Gounder, Shri R. Muthu (Tiruppat-

tur). -

Govind Das, Dr. (Jabalp~r).
Guha, Shri Arun Chandra (Barasat).
Gulshan, Shri Dhanna Singh

(Bhatinda) .
Gupta, Shr] Badshah (Mainpuri ) .
Gupta, Shri Indrajit (Calcutta South

West).
Gupta, Shri Kashi R:un (Alwar) .
Gupta, Shri Priya (Katihar).
Gupta, Shri Ram Ratan (Gonda).
Gupta, Shri Shiv Charan (Delhi

Sadar) .

(iii)

H

(Bhandara)
(Jhargram) .

K. (Bangalore

Hajarnavis, Shri R. M.

Hansda, Shri Subodh
Hanumanthiah, Shri

City) .

Haq, Shri M. M. (Akola).

Harvani, Shri Ansar (Bisaulij
Hazarika, Shri J. N. (Dibrugarh ) .
Heda, Shri Harish Chandrx (Nizama-

bad).
Himatsingka, Shri Prabhu Dayal

(Godda) .
Himmatsinghji, Shri (Kulch).
Hukam Singh, Shri (Patiala) .

I

Imbichibava, Shri E. K. (Ponnani) .

Iqbal Singh, Shri (Ferozepur}.
Ismail, Shri M. Muhammad (Manjer i) .

J

Jadhab, Shr] Madhavrao Laxmanrao
(Malegaon) .

Jadhav, Shri Tulshidas (Nanded) ,
Jagdev Singh, Shri (Jhajjar).
Jagjivan Ram, Shri (Sasaram) .
Jaipal Singh, Shri (Ranchi West).
Jamir, Shri Chubatoshi (Nominated-

Naga Hills Tuensang Area).

J amunadev:i, Shrimati (Jhabua).
Jayaraman, Shri A. (Wandiwash ) .
Jedhe, Shr] Gulabrao Keshavlao

(Baramati) .
Jena, Shri Kanhu Charan (Bhadrak) ,
Jha, Shri Yogendrg (Madhubani ) . .
Joshi, Shr i Anand Chandra (Sidhi).
Joshi, Shrimati Subhadra (Balram-

pur).

J oti Saroop, Shri (Hathras) ,
Jyotishi, Pandit Jwala Prasad (Sagar).

K
(Basirhat) .

Hukam Chand

Kabir, Shri Humayun
Kachhavaiya, Shri

(Dewas).
Kadadi, Shri Madeppa

(Sholapur) .
Bandappa



K-contd.

Kajrolkar, Shri Sadoba Narayarl
(Bombay City Central North).

Karnath, Shri Hari Vishnu (Hoshanga-
bad).

Kamble, Shr i T. D. (Latur) .
Kanakasabai, Shri R. (Chidambaram).

Kanungo, Shri Nityanand (Cut~ack).
Kappen, Shri Cherian J. (Muvattu-

puzha) , .

Kapur Singh, Shri (Ludhiana)
Kar, Shri Prabhat (Hooghly).

Karjee, Shri Debendra Nath (Cooch
Behar).

Karni Singhji, Shri (Bikaner ).

Kar uthiruman, Sh r] P. G. (Gobichettl-
palayam) .

Kayal, Shri Paresh Nath (Joynagar).
Kedaria, Shri Chhaganlaj (Maudvi ) .
Keishing, Shri Rishang (Outer Mani-

pur).

Kesar Kurnari Devi, Shr imati (Rai-
pur).

Kesar Lal, Shri (Sawai Madhopurj .
Khadilkar, Shri R. K. (Khed).

Khan, Dr. Purnendu Narayan (Ulube-
ria) .

Khan, 'Shri Osman AIi (Anantapur ) .
Khan, Shri Shahnawaz (Meerut) ,

Khanna, Shri Mehr Chand (New
Delhi) .

Khanna, Shri Prem Kishan (Kaim-
ganj) .

Kindar Lal, Shri (Hardoi).

Kisan Veer, Shri (Satara) .

Kohar, Shri Rajendra (Phulbani).

Kotoki, Shri Liladhar (Nowgong).

Koya, Shri C. H. Mohammed (Kozhi-
kode) .

Kripa Shanker, Shri (Domariaganj) .

Krishna, Shri M. R. (Paddapalli) .

Krishnarnachari, Shri T. T. (Tiruchen-
dur).

Kris'hanpal Singh, Shri (Jalesar).

(iv)

Kumaran, Shri M. K. (Chirayinkil).

Kunhan, Shri P. (Palghat).

Kureel, Shri, Baij Nath (Rae
Bareili) .

L

La'hri Singh, Shri (Rohtak).
Lakhan Dass, Shri (Shahjahanpur).
Lakshmikanthamma, Shrimati T.

(Khammam).

Laskar, Shri Nihar Ranjan (Karim-
ganj ).

Laxmi Bai Shrimati Sangam (Vica-
rabad).

Laxmi Dass, Shri (Miryalguda).
Lonikar, Shri R. N. Yadav (Jalna).

M

Mahadeo Prasad, Shri (Bansgaon).
Mahadeva Prasad, Dr. (Ma'haraj-

ganj).
Mahanand, Shri Hruchikesh (Bola-

ngir) .
Mahato, Shri Bhajahari (Purulia).
Mahida, Shri Narendrasinh Ranjit-

sinh (Anand) ,
Mahtab, Shri Hare Krushna (Angul)
Maimoona Sultan, Shrimati (Bhopal)
Majithia, Sardar Surjit Singh (Taran

Taran)
Malaichami, Shri M. (Periyakulam).
Malaviya, Shri Keshav Dev (Basti).

Malhotra, Shri Inder J. (Jammu and
Kashmir)

Malik, Shri R. C. (Jajpur).
Malliah, Shri U. Srinivasa (Udipi).
Manaen, Shri T. (Darjeeling).
Mandal, Dr. Pashupati (Vishnupur).

Mandal, Shri Bhupendra Narayan
(Saharsa).

Mandal, Shri Jiyalal (Khagaria).
Mandal, Shri Y. P. (Jainagar).
Maniyangadan, Shri Mathew (Kottta-

yam).



M-contd.
Manoharan, Shri K. (Madras South).

Mantri, Shri Dwarkadas (Bhir).
Marandi, Shri Iswar (Rajmahal).

Maruthiah, Shri P. (Melur).
Masuriya Din, Shri (Chain.
Matcharaju, Shri M. (Narasipatnam).
Mate, Shri Kure (Tikamgarh).
Mathur, Shri Harish Chandra

(Jalore).
Maurya, Shri B. P. (Aligarh).
Mehdi, Shri S. Ahmad (Rampur).
Mehrotra, Shri Braj Behari (Bilhaur).
Mehta, Shri Jaswantraj (Pali) .
Mehta, Shri Jashvantrai N. (Bhav-

nagar ).
Melkote, Dr. G. S. (Hyderabad).
Menon, Shri Panampilli Govinda

(Mukundapuram) .
Menon, Shri V. K. Krishna (Bombay

City North).
Minimata, Shrirnati Agamadas Guru

(Baloda Bazar).
Mirza, Shri Bakar All (Warrangal)
Mishra, Shri Bibudhendra (Puri).
Mishra, Shri Bibhuti (Motihari).

Mishra, Shri Mathura Prasad (Begu-
sarai).

Misra, Dr. Udaikar (Jamshedpur).
Misra, Shri Mahesh Dutta (Khandwa),
Misra, Shri Shyam Dhar (Mirzapur).
Moman Swaroop, Shri (Pilibhit).
Mohanty, Shri Gokulanand (Bala-

sore).
Mohiuddin, Shri Ahmed (Secundera-

bad).
Mohsin, Shri F. H. (Dharwar South).

Morarka, Shri Radhyshyam Ram-
kumar (Jhunjhunu).

More, Dr. Krishnaji Laxman (Hat-
kanangle).

More, Shri Shankarrao Shantaram
(Poona).

Mukane, Shri Yeshwantrao Martand-
rao (Bhiwandi).

Mukerjee, Shri H. N. (Calcutta Cen-
tral).

( v )

M-contd.
Mukerjee, Shrimati Sharda (Ratna-

giri).
Munzni, Shri David (Lohardaga).
Murli Manohar, Shri (Balia).
Murmu, Shri Sarkar (Balurghat),
Murthy, Shri B. S. (Amalapuram).
Murti, Shri M. S. (Anakapalle).
Musafir, Shri Gurmukh Singh (Amrit-

sar).
Muthiah, Shri P. (Tirunelveli).
Muzaffar Husain, N. Shri (Morada-

bad) .
Naidu, Shri V. Govindasamy (Tiru-

vallur).
Naik, Shri D. J. (Panchmahals).
Naik, Shri Maheswar (Mayurbhanj),
Nair, Shri N. Sreekantan (Quilon).
Nair, Shri P. K. Vasudevan (Ambala-

puzha).
NalIakoya, Shri Koyilat (Nominated-

Laccadive, Minicoy and Amindi ei
Islands).

Nambiar, Shri Ananda (Tiruchira-
palli).

Nanda, Shri Gulzari lal (Sabarkan-
tha).

Narayanaswarny, Shri Madala (On-
gole).

Naskar, Shri P. S: (Mathurapur) .
Natarajan, Shri P. S. (Trivandrum).
Nath Pai, Shri (Rajapur).

Nayak, Shri Mohan (Bhanjanagar).
Nayar, Dr. Sushila (Jhansi).
Nehru, Shri Jawaharlal (Phulpur),
Nesarnony, Shri A. (Nagercoil).
Nigam, Shrimati 'Savitri (Banda),
Niranjan r.ai, Shri (Nominated-

Antlaman and Nicobar Islands).

o
Omkar Singh, Shri (Budaun) .

Oza, Shri Ghanshyamlal (Surendra-
nagar). •

p

Paliwal, Shri Tika Ram (Hindaun),
Pande, Shri Kashi Nath (Hata).
Pandey, Shri R. S. (Guna).



P-contd.

Pandey, Shri Sarjoo (Rasra).
Pandey, Shri Vishwa Nath (Salem-

pur).
Panna Lal, Shri (Akbarpur).
Pant, Shri K. C. (Naini Tal).

Paradhi, Shri Bholaram (Balaghat).
Parashar, Shri V. C. (Shivpuri) ,
Paramasivan, Shri S. K. (!:rode).
Patel, Shri Chudaman Ananda (Dhu-

lia).
Patel, Shri Chootubhai M. (Broach).
Patel, Shr] Man Singh P. (Mehsana),

Patel, Shri Nanubhai N. (Bulsar).
Patel, Shri Purushottamdas R.
(Patan).

Patel, Shri Rajeshwar (Hajipur).
Patil, Shri Deorao Shioram (Yeot-

mal).
Patil, Shri J. S. (Jalgaon).
Patil, Shri Madhaorao Bhagwantrao

(Ramtek).
Patil, Shri S. B. (Bijapur South).
Patil, Shri S. K. (Bombay City

South).
Patil, Shri T. A. (Osmanabad ) .

bad).
Patil, Shri Vasantrao Lakhagounda

(Chikodi).
Patil, Shri V. T. (Kolhapur) ,
Patnaik, Shri Baishnab Char an

(D henkanal) .
Patnaik, Shri Kisan (Sambalpur ).
Pattabhi Raman, Shri C. R. (Kumba-

konam).
Pottekatt, Shri S. K. (Tellicherry).
Prabhakar, Shri Naval (Delhi Karol

Bagh) ,
Prithvi, Raj, Shri (Dausa).
Puri, Shri D. D. (Kaithal).

R

Raghavan, Shri A. V. (Badagara).
Raghunath Singh, Shri (Varanasi).
Raghuramaiah, Shri K. (Guntur).
Rahman, Shri Hifzur (Amroha).

(vi)

R-'Contd..
Rai, Shrimati Sahodra Bai (Darnoh),
Raj Bahadur, Shri (Bharatpur):
Raja Shri Chittaranjan (Junagadh).
Rajaram, Shri K. (Krishnagiri).

Raju, Shri D. Balarama (Narasapur).
Raju, Shri D. S. (Rajahmundry).

Rajyalaxmi, Shrimati Lalit (Auran-
gabad) .

Ram Dulari Devi, Shrimati (Patna).

Ram Sewak, Shri (Jalaun).
Ram Singh, Shrj (Bahraich).
Ram Subhag Singh, Dr. (Bikrarn-

ganj ) .

Ram Swarup, Shri (Robertsganj ) .
Ramabadran, Shri T. D. (Cuddalore).

Ramakrishan, Shri P. R. (Coimba-
tore) .

Ramaswamy, Shri S. V. (Salem).
Ramaswamy, Shri V. K. (Namakkal) ,
Ramdhani Das, Shri (Nawada).
Rameshwaranand, Swami (Karnal) .
Rampure, Shri Mahadevappa (Gul-

barga).
Rananjai Singh, Shri (Musafirkhana).

Rane, Shri Shivram Range (Bul-
dana) .

Ranga Rao, Shri R. V. G. K. (Chee-
purupalli) .

Ranjit Singh, Shri (Sangrur).
Rao, Shri P. Hanmanth (Medak).
Rao, Shri J. Ramapathi (Karirn-

nagar) .
Rao, Shri Jaganatha (Nowrangpur).

Rao, Shri S. V. Krishnamoorthy
(Shirnoga) .

Rac, Shri K. L. (Vijayawada).

Rao, Shri E. Madhusudan (Mahbuba-
bad) .

Rao, Shri J. B. Muthyal (Mahbuba-
nagar) .

Rao, Shri B. Rajagopala (Srikaku-
lam).

Rao, Shri J. Rameshwar (Gadwal).
Rao, Shri M. Thirumala Rao (Kaki-
nada) .



~contd.
Rattan Lal, Shri (Banswara ) .
Raut, Shri Bhola (Bettiah).

Rawandale, Shri Chudaman Ananda
(Dhulia),

Ray, Shr imati Renuka (Malda) .
Re1di, Dr. B. Gopala (Kavall).
Reddi, Shr i Ravi Narayan (Nal-

gonda) .

Reddiar, Shri R. V. (Tindivanam) ,
Reddy, Shri C. L. Narasimha (Rajam-

pet) .
,Reddy, Shri G. Narayan (Adilabad.) ,

Reddy, S'hri G. Yallamanda (Marka-
pur) .

Reddy, Shri K. C. (Chikba llapur ) .
Reddy, ~~ri K. V. Ramakrishna

(Hindupur) .
Reddy, S.1ri Y. Eswara (Cuddapah ) .
Reddy, Shrimati Yashoda (Kurnool).
Roy, Dr. Sardish (Katwa) .
Roy, Shri Biswanath (Deoria) ,

S

Sadhu Ram, Shri (Phillaur) ,
Saha, Dr. Sisir Kumar (Birbhum) .
Sahu, Shri Rameshwar (Rosera).
Saigal, Shri Amar Singh (Janjglr).
Samanta, Shri S. C. (Tamluk).
Samnani Shri Nazir Hussain (Jammu

and Kashmir).
.Sanj i Rupji, Shri (Nominatcd-Dadra

and Nagar Haveli).
Saraf, Shri Shyam Lal (Jammu and

Kashmir) .
Sarma, Shri A. T. (Chatrapur) .
Sarojini Bindurao, Shrimati Mahishi

(Dharwar North).
Satya Prakash, Shr] (Bilaspur) .
Satyabhama Devi, Shrimati(Jahana-

bad) .
.Satyanarayana, Shri Biddika (Par-
, vathipuram) .

Scindia, Shrimati Vijaya Raje < Gwa-
lior) .

Sen, Dr. Ranendra Nath (Calcutta
East).

(vii)

S-contd.
Sen, Shri Ashoke K. (Calcutta North

West) .
Sen, ShTi Phani Gopal (Purnea).
Seth, Shri Bishanchandar (Etah).
Sezhiyan, Shri Era (Perambalur).
Shah, Shri Manabendra (Tehri Garh-

wal) .
Shah, Shri Manubhai (Jamnagar).
Shah, Shrimati Jayaben (Amreli) .
Shakuntala Devi, Shrimati (Banka)
Sham Nato11, Shr] (Delhi-Chandni

Chowk) .
Shankaraiya, Shri M. (Mysore ) .
Sharrna, Shri Anand Prasad (Buxar),
Sharrna, Shri Diwan Chang (Gurdas-

pur) .
Sharma, Shri K. C. (Sardhana) .

Shashank Manjari, Shrirnati (Pala-
mau).

Shastri, Shri Lal Bahadur (Allaha-
bad).

Shastri, Shri Prakash Vir (BIJ110r).
Shashi Ranjan, Shri (Pupri).
Shastri, Shri Rama Nand (Ramasane-
highat) .

Sheo Narain, Shri (Bansi) ."
Shinde, Shr i Annasaheb (Kopargacn).
Shivananjappa, Shr] M. K. (Mandya).
Shree Narayan ·nas, 8hri (Dar-

bhanga i . '

Shrimali, Dr. K. L. (Bhilwara) ,
Shukla, Shri Vidya Charan (M~hasa-

mund ) .
Shyamshah, Shri Lal (Chanda) ,
Siddananjappa, Shri H. (Hassan).
Siddiah, Shri S. M. (Chamaraja-
• nagar).
Sidheshwar Prasad,
Singh, Dr. Basant

bagh) .
Singh, Shri Ajirt Pratap (Pratap-

garh) .
Singh, Shri Digvijaya Narain (Muzar-

farpur) .
Singh, 8>hri Jai Bahadur (Ghosi).
'Singh, Shri Krishna Kanta (Maha-

r'ajganj ) .

So11ri (Nalanda).

Narain (Hazari-



S-contd.
Singh, Shri Ramsekhar Prasad (Cha-

pra) .
Singh, Shri Surendra Pal (Buland-

shhr) .
Singh, Shri Yuvraj Dutta (Shaha-

bad) .
Singha, Shr i Gobinda Kumar (Mid.

napore) .
Singha, Shr] Yagnya Narayan (Sun-

dergarh) .
Singhvi, Dr. L. M. (Jodhpur) .
Sinha, Shri Banarsi Prasad (Mori-

ghyr) .
Sinha, Shri Satya Narayan (Samas-

tipur) .
Sinha, Shrimati Tarkeshwari (Barh) ,
Sinhasan Singh, Shr] (Gorakhpur) .
Sivasankaran, Shri P, (Sriperumbu-

dur).
Solanki Shri Pravinsinh Natavarsinh

(Kaira) .
Sonavane, Shri T. H. (Pandharpur ).
Soundaram Ramachandran, Shrimati

T. S. (Dindigul).
SOY, Shri Hari Charan (Singhbhum).
Srinivasan, Dr. P. (Madras North).
Subhararnan, Shri N. M. R. (Madu-

rai) .
Subramaniarn, Shri C. (Pollachi) .
Subramanyam, Shr] Tekur (Bellary).
Sumat Prasad, Shri (Muzaffarnagar ).
Sunder Lal, Shri (Saharanpur).
Surya Prasad, Shri (Bhind).
Sw amy, Shri M. P. (Tenkasi) .
Swamy Shri Shivamurthy Siddappa
(Koppal) .

Swaran Singh, Shri (Jullundur).
Swell, Shri G. G. (Assam-Autono-

mous Districts).

T

Tahir, Shri Mohammad (Kishanganj).
Tan Singh, Shri (Barrner ) .
Tantia, Shri Rameshwarlal (Sikar ) .
Thengondar, Shr'i Gopalsamy (Naga-

pattiriam) .

(viii)

T-contd:.
Thevar, Shri U. Muthurarnalingai

(Aruppukottai ) .
Thevar, Shri V. Vairava (Thanjavur n.
Thimmaiah, Shri Dodda (Kolar-) .
Thomas, Shri A. M. (Ernakulam).
'I'iwary, Shri Dwarka Nath (Gopal-

ganj) .
Tiwari, Shri Kamal Nath (Bagaha).
Tiwarv, Shri Ram Sahai (Khajuraho) •.
Tombi, Shri Salam (Inner Manipur) ..
Tripathi, Shri Krishna Deo (Unnao) ..
'I'rivedi, Shri Uma Shankar. (Mand-

saur) .
Tula Ram, Shri (Chatampur ) .
Tulmohan Ram, Shri (Sonbarsa).
Tyagi, Shri Mahavir (Dehra Dun) ..

u
Uikey, Shri M; G. (Mandla).
Ulaka, Shri Ramachandra (Koraput);
Umanath, Shri R. (Pudukkottai).

Upadhyay a, Shr] Shiva Dutt (Rewa) •.
Utiya, Shri Buddhu Singh (Shahdol),

v:
Vaishya, Shri Muldas Bhudardas-

(Sabarmati) .
Valvi, Shri Laxman, Vedu (Nandur-

bar) .
Varrna, Shri Manikyalal (Chittor-

garh) .
Varma, Shri Ravindra
Veerahasappa, Shri

durga) .
Veerappa, Shr] Ramchander (Bidar),
Venkaiah, Shr-i Kolla (Tenali).
Verikatasubbaiah, Shri Pendekanti

(Adoni )..
Venkataswamy, Shr i Mandala (Masu-

lipatnam) .
Verma, Shri
Verma, Shri

tanpur) .

(Thiruvalla) .

S. (Chitra-

Balgovind (Kheri).
Krishna Kunwar (Sul-

Verma, Shr] Sur aj Lal (Sitapur) ,
Vidyalankar Shr] Amar Nath (Hosh-

iarpur ) . '



V-contd.
Vijaya Ananda, Maharajkumar (Visa-

khapatnam) .
Vijaya Raje, Shrimati (Chatra).
Vimla Devi, Shrimati V. (Eluru) .
Vishram Prasad, Shr i (Lalganj ) .
Vyas, Shri Radhelal (Ujjain) .

W
Wadiva, Shri N. M. (Seoni) ,
Wahid, Shri T. Ab dul (Vellore).
Warior, Shri K. K. (Trichur).
Wasnik, Shri Balkrishna (Gondia).

v
rI

(ix)

y

Yadab, Shri Nagendra Prasad (Sita-·
marhi) .

Yadav, Shri Ram Harkh (Azamgarh).
Yadav, Shr i Ram Sewak (Bara-

Bamki) .
Yadava, Shri Bhishma Prasad (Kesa-

ria) .
Yajnik, Shri Indulal Kanaiyalals

(Ahmedabad) .
Yashpal Singh, Shri (Kairana) .

Yusuf, Shri Mohammad (Siwan) ,

•



")

LOK SABHA

The Speaker

Sardar Hukam Singh

The Deputy Speaker
•Shri S. V. Krishnamoorthy Rao

Panel of Chairmen

Shri Mulchanrl Dube
Shri Jaganatha Rao
Shrimati Renu Chakravartty
Shri Surendranath Dwivedi
Shri Shyam Nath

Secretary

Shri M. N. Kaul, Barrister-at Law

,i

.;...•. , (x)



GOVERNMENT OF INDIA

Members of the Cabinet

Prime Minister and Minister of External Affairs and Minister of Atomic
'Energy.-Shri .Jawaharlal Nehru.

Minister of Finance.-Shri Morarji R. Desai.
Minister of Transport and Communications.-Shri Jagjivan Ram.
Minister of Planning and Labour & Employment.-Shri Gulzarilal Nanda.
Minister of Home Affairs.c=Shri Lal Bahadur Shastri
Minister of Railways.-Sardar Swaran Singh. .
Minister of Commerce & Industry.-Shri K. C. Reddy.
Minister of Defence.-Shri V. K. Krishna Menon.
Minister of Food & Agriculture-Shri S. K. Patil.
Minister of Irrigation & Power.-Hafiz Mohammad Ibrahim.
Minister of Law.-Shri Asoke Kumar Sen.
Minister of Mines & Fuel.-Shri Keshava Deva Malaviya.
Minister of Information & Broadcasting.-Shri B. Gopala Reddi.
Minister of Steel & Heavy Industries.c=Shr! C. Subramaniam.
Minister of Education.-Dr. K. L. Shrimali.
Minister of Scientific Research & Cultural Affairs.--Shri Humavun Kabir.
Minister of Parliamentarv Affairs.-Shri Satya Narayan Sinha.

MINISTERS OF STATE

Minister of Works, Housing & Supply.-Shri Mehr Chand Khanna.
Minister of Industry in the Ministry of Commerce & Industry.-Shri Nitya-

nand Kanungo.
Minister of Shipping in the Ministry of Transport & Communications.-

Shri Raj Bahadur.
Minister of Community. Development. Panchayati Raj & Cooper,ation.-

Shri S. K. Dey, .
Minister of Health+=Dr. Sushila .Nayar ..
Minister of International Trade in the Ministry of Commerce & Industrv.-e-

Shri Manubhai Shah.
Minister of State in the Ministry of Home Affairs.-Shri B. N. Datar.
Minister of Labour in the Ministry of Labour and Employment.--Shri Jai

Sukh Lal Hathi.
Minister of State in the Ministry of External Affairs.-Shrimati Lakshmi N.

Menon.
Minister of State in the Ministry of Defence..-shri K. Raghu Ramaiah.

DEPUTY MINISTERS

Deputy Minister in the Ministry of Finance.-Shri Bali Ram Bhagat.
Deputy Minister in the Ministry of Scientific Research & Cultural Affairs.-

Dr. Mono Mohan Das. •
Deputy Minister in the Ministry of Railways.-Shri Shah Nawaz Khan.
Deputy Minister in the Ministry of Food.--Shri A. M. Thomas.
Deputy Minister in the Ministry of' Law.-Shri R. M. Hajarnais.
Deputy Minister in the Ministry of Railways.-Shri S. V. Ramaswamy.

(':;<)



(xii)

Deputy Minister in the Ministry of Transport and Communications.-Shri
.Ahmed Mohiuddin.

Deputy Minister in the Ministry of Finance-Shrimati Tarkeshwari Sinha.
Deputy Minister in the Ministry of Works, Housing and Supply++Shrj P. S.

Naskar.
Deputy Minister in the Ministry of Community Development, Panchavati Raj

& Cooperation.-Shri B. S. Murthy.
Deputy Minister in the Ministry of Education.-Shrimati Soundaram Rama-

chandran.



LOK SABHA DEBATES

It>23

LOK SABHA
Thursday, April 26, 1962/Vaisakha 6, 

1884 (Saka)

The Lok Sabha met at Eleven of the 
Clock.

[Mr. S p e a k e r  in the Chair]

ORAL ANSWERS TO QUESTIONS 

Security Paper Mill 
+

C Shrl D. N. Tiwary:
*196. -i Shrl Raghunath Singh:

Shri VIdya Charan Shukla:

Will the Minister of Finance be 
pleased to state:

(a) whether a ‘‘Security Paper Mill’’ 
is proposed to be set up at Hoshanga- 
bad (Madhya Pradesh) in collabora-
tion with a British firm:

(b) the requirements of Security 
paper in the country', and

(c) the rated capacity of the pro-
posed mill?

The Deputy Minister in the Minis-
try  of Finance (Shrl B. R. Bhaffftt):
(a) Yes, Sir.

(b) ’t’he current annual require-
ments of the Security Press arc about 
2100 tonnes of currency and bank note 
paper which are entirely imported 
and about 6200 tonnes of other varie-
ties of security paper of which about 
700 tonnes are also imported.

fc) The rated capacity of the Secu-
rity Paper Mill will be 2032 tonnes of 
currency and bank note paper per 
annum.

Shrl IX N. T im ur: May I know
what will be the value of the import-

1024

ed paper? How much do we spend iu 
importing this paper?

Shri B, R. ’thagat: It is Rs. 1-fl
crores, which is the value of the cur-
rency and bank note paper being im-
ported.

Shri D. N. Tiwary: By what time
will this mill go into production?

Shri B. R. Bhagat: This will be
commissioned by about September, 
1964.

«ff T t p n q  : STOT *  T O T  

i  far 3*r 3ft fftnT *r?r srrfr fc 
m^TT ST «Pt fjp^RTW fc fcPTT 
3rmT just like w hite hem p ?

wo t t o  nnn : ssr ^  fat*
T̂friTV far *TT 'Tftf *j?i I

Shri Vidya Chann Shukla: May I
know if the Gove: nmcnt consulted 
any of the Indian Paper manufac-
turers before entering into collabora-
tion agreement with the British firm 
for the setting up of this security 
paper mill?

Shri B. R. Bhagat: This matter
was considered and the proccss being 
very highly tecfhnical and complicat-
ed, it was decided to set up this mill 
by the Government, because it was 
considered that no private firm was 
willing to do it at that time.

Shri Warior: May I know whether 
this production of this paper mill will 
be according to the demands of the 
existing security press in India or 
will the capacity be more than the 
demands of the security press at pre-
sent existing?
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Shri B. R. B h io t: Actually, it will 
m eet substantially the demands—not 
the whole of it, but a very large por-
tion ot the demand will be met.

Shri Tallamanda Reddy: When it
is with the collaboration of the 
British firm, may I know what sort of 
security paper it is and what sort of 
security is there?

Mr. Speaker: The paper that is
manufactured will be used for secu-
rity  purposes: not that security is to 
be contained in the paper.

Shri Tallamanda Reddy: When it 
is in collaboration with the British 
firm, where is the secrecy?

An Hon. Member: None . . .

Shri Tallamanda Reddy: Exactly.

Mr. Speaker: Order, order.

Shri B. R. Bharat: The collabora-
tors are today the suppliers of this 
paper and security is involved be-
cause they are the only persons who 
are supplying such paper. No other 
person will be able to manufacture i t  
That is the element of security.

Mr. Speaker: Next question.

Shri Harish Chandra Mathnr: No.
197.

Mr. Speaker: Is that the seat
where I should look to the hon. Mem-
ber?

Dr. Ram Subhag Singh: Newly
allotted seat.

Pakistani D u oltiei in Indian 
Territories

*197. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be 
pleased to state:

(a) the number of gangs of dacoits 
from  Indian side who are harboured 
or who reside in P,akistan side and 
operate from there in Indian territory;

(b) whether this m atter has been
discussed w ith Pakistan authorities 
and if so, with what result; (

3025 O ral Answers

(c) whether a gang of Jag Mai has 
recently energised and committed 
several dacoities in Rajasthan; and

(d) whether a detailed statement ot 
crimes committed by these gangs 
during the year 1961-62 will be laid 
on the Table?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
There are about 15 such gangs of 
dacoits.

(b) The question of apprehending 
and liquidating these gangs has been 
discussed on a number of occasions at 
the border conferences of police offi-
cers. The results so far have not been 
very fruitful.

(c) Jag Mai Singh’s gang was res-
ponsible for some dacoities in Rajas-
than during the month of March, 1962.

(d) The information is being collect-
ed and will be laid on the Table of 
the House.

Shri Harish Chandra Mathnr: May
I  know whether the hon. Home Min-
ister has taken up this m atter with 
his counterpart on the other side, 
instead of leaving it to the police 
officers, and more particularly in 
respect of the extradition of such 
declared offenders?

The Minister of Home Affairs (Shri 
Lai Bahadur Shastri): No, Sir. I have 
not done so. The discussions have 
been held at the officers’ level.

Shri Harish Chandra Mathur: This 
question has been discussed at the 
officers’ level for all these ten years, 
and we have had no succcss. We were 
assured in this House that the ques- 
questioo regarding extradition was 
being taken up with the other Gov-
ernm ent May I know what progress 
has been made in that regard, and 
why the hon. Minister has not felt it 
necessary to take it up at his «wn 
level?

Shri Lai Bahadur Shastri: It has
already been said that the progress 
has not been satisfactory. But it all 
depends on the climate( and I should 
take it tip only at an appropriate time

O ral Answer*APRIL 26, 1862
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when I think that I  would be success-
ful.

Shrl D. C. Sharma: Is it not a fact 
that some of these dacoits from Pak-
istan Were in collaboration with Indian 
citizens, and if so, has anything been 
done to deal with these collaborators 
firmly and effectively?

Shrl Lai Bahadur Shastri: They
might be Indian citizens, but if the 
hon. Member will use the term 
Indian  gangs of dacoits’, it would 
perhaps be better. We are doing the 
needful.

Shri D. C. Sharma: They might be 
gangs of dacoits, but they are Indian 
citizens.

ito m o  : *tt3t % *nrrsrre 
*r TXf. STTcf ftrfT t X3t t  T̂TT

h m  ^  + < Trfw rpft s^ d  ^rnr

t  w  s r m r  ^ t^ t t  j  %  mforenfttiT 
aPTT T O  TOT sftr VTZ*XT

^ t t  *rfo?r ^rgrr
5TF*T f e n  3T T W  |

*PR % HTPT *TO, rT* rft
*̂TT̂  *lft <M Irl ^ I

*r® m o : t  i n n f t  Z ftr fr
% TR' %
>TFT TO I

m*r w^Tfr ^  *nrfc
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8hri Hem Bartw: In view of the
fact that these dacoits and smugglers 
from Pakistan are having an easy 
time a t the border, and the new s-
papers have reported this morning 
that at Hiranwali they came as far

as five and a half miles into our 
territory, may I know whether our 
police force stationed there has ever 
tried to put a few bullets into their 
chests?

Mr. Speaker: Has there been any
such encounter with our police?

Shri Lai Bahadur Shastri: 1 can-
not give the details, but I might say 
that there were about fifteen such 
gangs of dacoits, and out of them, six 
have been completely liquidated. So, 
it will be seen that definite and posi-
tive action is being taken, and we 
shall continue to do so in future.

Shri Hari Vishnu Kamath: Is it
not a fact that Government has been 
having talks with Pakistan about an 
extradition treaty or agreement for 
the last five years or more, and if so, 
what are the reasons for the allergy 
shown by Pakistan to this matter?

Shri La I Bahadur Shastri: That
question should be put to Pakistan, 
not to me.

Shri Harish Chandra Matlrar: In
view of the fact that the Pakistan 
Government have taken a very un-
helpful attitude, and we cannot expect 
much from that side, may I know 
what we are doing on our side to  
strengthen the police patrol and to 
take proper action in this matter?

Shri Lai Bahadur Shastri; The
Rajasthan Government have consider-
ably strengthened their police force, 
and they have also taken definite 
action to strengthen the border forces. 
Whatever is needed will be done and 
if the Centre is required to render 
some assistance to the State Govern-
ment, we might consider that as welL

Violation of Indian Air Space

f  Shri Bhakt Darshan:
*198. <; Shri D. C. Sharma.-

I  Shri Balmlki:

Will the Minister of Defence Ii* 
pleased to state:

(a) whether it is a fact that some 
fresh incidents of violation of India*
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Air space by Chinese aircraft have 
taken place recently; and

(b) whehther the details would be 
laid on the Table?

Th* Minister of Defence (Shri 
Krishna Menon): (a) and (b). No. 
intrusion into Indian airspace by Chi-
nese aircraft has been reported since 
Starred Question No. 36 was answered 
in this House on the 15th March 1962.

Shri Bhakt Darshan: May I know 
if  this non-violation by Chinese’ planes 
means effective vigilance by our Air 
Force or does it signify any change in 
the  policy of the Chinese Government 
itself?

Shri Krishna Menon: The question 
is of a factual character, whether 
there have been violations.

Mr. Speaker: The hon. Member may 
draw  his own conclusions.

Shri Hem B&rua: May I know whe-
th e r the attention of Government has 
been drawn to a counter-allegation 
made by China that our aircraft are 
indulging in reconnaissance and haras-
sm ent flights on the troops of China 
stationed on the border and often be • 
ydnd the frontier?

Mr. Speaker: The question is whe-
ther the Chinese have committed any 
further violation, and the hon. Mem-
b er is asking whether the Chinese say 
that we have committed violations.

Shri Hem Barua: May I submit that 
this is a related m atter in view of the 
fact that they are levelling a counter- 
allegation against us?

Mr. Speaker: My only difficulty is
th a t there would be many matters re -
lated but they might be remaining at 
a  little distance from those that we 
w ant to be answered here in reply to 
a  specific question. We have to take 
only those m atters in a particular 
Question which are very closely relat-
ed: otherwise, if the relations were to 
b e  extended, there would be no end 
to  i t

. S hri Hem Barua: May I very hum- 
l* r  aubmit—I am in  your hands—that

this is a m atter which is inextricably 
related to it? May I humbly ask 
whether we would not make ft diffe-
rence between a m atter related and a 
m atter which is inextricably related?

Mr. Speaker: Has he any other
question to put? —Shri Hari Vishnu 
K amath.

Shri Hari Vlshnn Kamath: With
regard to these air violations, is it i  
fact that China has recently propos-
ed to Government a  new plan few joint 
vigilance in the air space over the
border? If so, what are its details and 
what is Government’s reaction there-
to?

Shri Krishan M?non: I t is entirely
a different question.

Mr. Speaker: Yes, that is not re-
lated to this question.

Shri M. R. Krishna; May I know 
whether it is a fact that radar-con-
trolled anti-aircraft guns arc not a 
proper check to jet planes?

Shri Krishna Menon: I regret I am 
unable to disclose what is the capacity 
of our air defences.

Shri Nath Pal: Have we Bny capa-
city a t all?

Mr. Speaker; The question was whe-
ther they are competent to check that 
or not. Can that much be answered?

Mr. Krishna Menon: How can I say
what is the adequacy of our defences 
or what is their potential?

Sale of Prize Bonds

+
f  Shri Raffhonath Sinfh:

Shri Subodh Hansda:
•209. J Shri Shree Narayan Das:

I Shri Basappa:
Shri Anjanappa:
Shri Mohan Swarup:

Will the Minisster of Finance be 
pleased to state:

(a) whether the sale ot prize bonds 
will be discontinued from July, 1962; 
and
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(b) if so, the reasons for taking such 
a decision?

The Deputy Minister in the Min-
istry ot Finance (Shrimati Tarkesh- 
wari Sinha): (a) and (b). No, Sir. 
It is not Government’s intention to 
discontinue the Prize Bond Scheme. 
What has been decided is that the 
Prize Bonds which are repayable on 
1st April, 1965, Should not be on sale 
after June 1962, and should be re-
placed by a fresh issue repayable 
after the end of the Third Plan.

vft : A 5TTJRT ?
far ^
^  ^ Prxi't ^ fispT =f?f

« fW r m r$'5*fr f ^ r :
*  T O  £  srr^3f
wvs f
3 • n 11 w  t  a r t
wppt S %  srrfTsr? f t #  ^

I Yo ^  y.o rf̂ T
'Ttn' % 1?. |  I

Shri Vldya Char an  Shakla: May I
know the reason why there has been 
such a steep drop in the sale of prize 
bonds in the current year as com-
pared to last year?

Shrim ati Tarkeshvrari Sinha: There 
are many reasons. One of them p ro -
bably is that the novelty of the 
scheme has gone out. The second is 
probably the inclusion of unsold 
bonds in the list of prizes. There are 
various other reasons which we need 
not go into during Question Hour.

Shri Snkodh Hansda: May I know
whether it is not a fact that the sale 
of prize bonds has gone down pre-
cisely because of the fact that in the 
last two entries most of the prize* 
have gone to unclaimed numbers?

Mtri*a<i TarkeAwarl Sinha: I
have already answered it. Some of 
the band* which are scheduled for

sale are not sold and prizes which 
accrue to them, as also prizes which 
accrue to bonds sold during the period 
of two months preceding a draw are 
not eligible for being drawn. (That 
is the reason why some of the prizes 
go back. This does not mean that the 
prizes eligible are not awarded and 
justice is not done to the people who 
are really eligible for the prizes under 
the draw.

Shri Ramanathan Chettlar: Is it a
fact that the prize bonds are not as 
popular as Government expected 
them to be?

Shrimati Tarkeshwari Sinha: We
initiated the scheme with the hope 
that the prize bonds would be popu-
lar, but we see the sales have fallen 
and therefore one of tiie reasons for 
these prize bonds being discontinued 
is this that we are thinking of taking 
more steps to make the prize bonds 
which will be issued in future more 
attractive.

Some Hon. Members rose—

Mr. Speaker: I find that every
time a supplementary question is put, 
fresh Members and a larger number 
are getting up.

Shri S. M. Banerjee: That is the
interest they are taking.

Mr. Speaker: That is the interest,
of course, but that creates difficulty 
for me. If they rise at the first stage, 
I can take note.

Shri S. M. Banerjee: After one
month everybody will go.

Mr. Speaker: I am glad there is
greater enthusiasm among new Mem-
bers, but I have also to accommodate 
as many as I can.

Shri S. M. Banerjee: Is it within
the knowledge of the hon. Depujy 
Minister as to which numbers are 
going to get prizes next time?

Mr. Speaker: Order, order. Next
question.
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im tr n  i r f a m f k i i  vr  wf«r
»f«T

\ft xrnsrix siT**t : 
ff«rr«ncn :

* ^ o ? .  ̂ Vf(  V o  * o  j^ stt :

| «fr *fo t o  fw r :
* o  5T«rf :

W( «J5-VT̂  *T*t WftT% fT'TT

( * )  *tcpt ^ Ffh rn ff *rr

3fr srft
WfT̂T it srt?T $>T *T* $  3TTT «TT
«FT$ TOT ?TT f t  »PTT f  ;

(?r) q r f ^ j j f t  ?TFrfrv
*rcnr it T f  To f , w t  w ^t 

«ftt w»miT * r t  t  ;

(*r) ^  mf+^Ti^fr ?rmfxTf «rf 
ar?t f 2T^ t f k  v fa « r  4  st^ tt % 
wf̂ pr.TT°T tft ^ ^ s ff  T̂ r f t ^  % fa *  

V W R  ^T TOT 5FT% ^T fa ^ R

$  ;

( ^ )  TOT *Tf ^"t *R*r |  f r  jg [ 
r̂rfV r̂r f̂Y ?rmTwt ^  *r*nr if 

HT f̂hr HFTf̂ crr % srfam  st r t

SfTT fa*  *  ’

Ijjjffn} *m ?m  *  TTWMTJft (*0
?T ?n r) : ( * )  <r*n ( ^ ) . sft f t  i fq^[%

nsr arcff it *T*rfa*T ?tto t it
atftart § f t  i S* srataft %

TTWJ **m  e r ifw  sfT^r 
j f f  Mfif ^ M  % 5TWr ^  snnr^ *ft f t  

T O T  $ I

(*r) *sr it 3ft ^jfcrrffqt 
^5% * t  ^  f , <r*n tfV ? §  

R n f a f « ^  *f«rfa<r |  .—

*Tf5fFT 5PTT 1̂ fHVRTT TTHT J

(^ ) WPTPrT VH<L ¥)lr£tf <HHI 
Tsrr^e^r sift ?r?TW3FrFTr;

( 3) tftoRT *rr3*r*«ft*£ sm  
*rfa*P w  f w  jfprr 1 

(3 ) mu q w c  ^ ^ r e ;  yr ^  
I  1 ĝ RT ?nft vr<T t  •

I shall also read the answer in 
English.

(a) and (b). Yes. There has been 
a large increase of Muslim popu-
lation during the last 10 years. There 
may be a number of causes for this 
increase, but it may also be partjy 
due to migration from East Pakistan.

(c) Measures which have been 
taken and are being taken are the 
following:

(i) prosecution and deportation 
under the appropriate law.

(ii) strengthening the border out-
posts and checkposts;

(iii) increasing the mobility of the 
border outpost personnel.

(d) Enquiries have been made 
from the Government of Assam. The 
information is still awaited.

5NFTT5WT 5Tff*t : TOT 4 T̂FT
r̂aFrrr g fV 5rf *t p* frr* ysr % *nr«r 

jirr «tt, ?r ^ srnr %TTT̂ nr 
^  ?rwtr  fa*r fa^nr <t t  q ^ t  
t  i

iH-vm (v> ?rm tfr jr  wrnft):
3lt^ fq^r =?K TTftfff Tft
«ft i ^  % *k

^  w  t i  t ^ r  a r m
it W  «n, Pp W  WIWT'ft
3  frrot ^ r - «r*fr irtr

«TT JTff |  % fipT "PTToff &
f a r  % i t r ^ r r  g m  1 1  %%jt 
f  *r f  %  f?r v m v t #  *n
«n$Ffk ^ r t  m  «l?r f  i
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•ft STO5T*tT STlFsft :
<mw#r«F5X5mFTT 

it g f  I  M ^  ^TPRT =̂ T̂ JT g, 
far <wr *  v s  sppk % *rret ^ tT ^ rt 

f r  f ^ f t  ^ftr $$ |  1 w  st?--*
^  3TPC *TT WT MfWR fhTrlT ?

«ft « m  * st $t  s n ^ f t : * m  if sft

srfbTRT $ I ŜT *  JĴ TSPTRff SPT 
?*;. X.̂  S fa w  t  • ^  WTT
?e: *Gt ?IW  cftfa t JTT U  ^
<snm «ftfara 1 >pV 3 3 . s *  ^
*rft $ w k  i 3fr ?fr»T |  t  o t

tft fR> I  I

Shri Vidya Charan Shukla: May I 
know if certain allegations have been 
made by responsible persons of 
Assam that the Government servants 
in Assam have been taking a commu-
nal attitude in this matter, and if so 
may I know whether these allegations 
have been enquired into and what 
facts have been found?

Shri Lai Bahadur Shastri: No such 
allegations have been made and sent 
to us. I do not know what statements 
had been made in Assam. If any 
such statement has been made it is 
for the State Government of Assam 
to deal with that.

Shri P. C. Borooah: May I know
whether any proposal has been sub-
mitted by the Government of Assam 
for checking this infiltration? If so, 
what steps Government have taken on 
that?

Shrl Lai Bahadur Shastri: Certain
proposals have come to us from the 
Assam Government; and we have 
agreed that those proposals should 
be implemented. We have also said 
that the Government of India will 
give them the necessary financial 
assistance for the implmentation of 
these proposals.

Shrf B m m rtB i: May I  know whe-
ther ii is a fact -Quit in certain quar-
ters in Assam it has been alleged that

the present State Government is not 
in a position to come to an actual 
ascertainment of the infiltration and 
what steps.. . .

Mr. Speaker: The latter part of
the question was not clear. Will the 
hon. Member kindly repeat the ques-
tion?

Shrl Basumatari: May I know whe-
ther there is a complaint from certain 
quarters of Assam that the present 
State Government is not in a position 
to ascertain the actual figures of in-
filtration and whether the Government 
of India has taken any steps to as-
certain that so as to meet the com-
plaint?

Shri Lai Bahadur Shastri: It is true 
that the Census figure were to be 
calculated and looked into bv us; and 
it was difficult for the State Govern-
ment to give any exact figure in this 
regard. But, we have now got these 
figures and we are sending the neces-
sary information, facts and figures, to 
the Assam Government for their com-
ment.

Shrimati Jyotsna Chanda: I want 
<0 know from Government as to when 
they expect to get the number of 
Pakistani nationals who acquired the 
rights of Indian citizenship?

Shri Lai Bahadur Shastri: We can
get these figures; but I have not got 
those figures here.

Shri D. C. Sharma: Is it not a fact 
that the Pakistan Government is en-
couraging this infiltration into Assam 
so that Assam becomes a Muslim 
majority area, to be absorbed ulti-
mately into Pakistan?

Mr. Speaker: That won’t be a fact 
to be elicited. Shri Hem Barua.

Shri Hem Barua: May I know whe-
ther Government are aware of the 
fact that in the process of screening 
undue harassment is being caused to 
those people who have migrated from 
East Pakistan and have been perma-
nently settled in Assam?

Shri Lai Bahadur Shastri: Harass-
ment to those who have come from 
East Pakistan?
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Mr. Speaker: Certain persons have 
come here to this side. They have set-
tled down permanently and acquired 
citizenship right also; but they ate 
unecessarily being harassed by our 
Government

Shri Lai Bahadur Shastri: That is 
not so. Those who have come with 
valid permits are allowed to stay on 
till the period mentioned in the 
permit expires. But, if they exceed 
the limit, naturally, action will have 
to be taken. We do not want those 
people to stay on and exceed the 
period for which they have been 
allowed to come and stay here.

Coal From Pakistan
+

f  Shri D. C. Sharraa:
*292. Shri Indrajlt Gupta:

(_ Shri Morarka:

Will the Minister of Mines and 
Fuel be pleased to state:

(a) whether a proposal for impor-
ting low-grade coal from West 
Pakistan to meet the fuel needs of 
brick kiln industries in Punjab and 
Rajasthan is under consideration;

(b) whether there is a shortage of 
this type of coal in the country; and

(c) if so, the details of the propo-
sal?

The Minister of Mines and Fuel 
(Shri K. D. Malaviya): (a) to (c). 
There is no shortage of low-grade 
coal for brick-burning purposes in 
as much as there is adequate produc-
tion of this quality of coal. Shortages 
in consuming centres in Punjab and 
Rajasthan, etc., however, arise from 
difficulties of rail movement, particu-
larly  because brick-burning coal is 
practically the lowest 5n priority for 
the purpose of wagon allotment.

At the last Indo-Pakistan Trade 
Review held in December, 1961, the 
Government of Pakistan made an 
offer to export 10,000 tons of brick- 
burning coal per month to northern 
parts of India. The offer, however, 
could not be accepted because of the

comparative high cost of Pakistan 
coaL

Shri D. C. Sharma: May I know
if any kind of coal, low, medium or 
high grade, is being exported from 
Pakistan to our country for the pur-
pose of meeting the coal shortage?

Shri K. D. Malaviya: So far we
have not imported any coal from 
Pakistan.

Shri 0*a: Is the Government of
India negotiating with the Polish Gov-
ernment to import some coal?

Mr. Speaker: This questicm relates
to Pakistan.

Shri Morarka: What steps are the
Government taking to meet the re-
quirements of low grade coal in the 
northern India, particularly the 
Punjab and Rajasthan?

Shri K. D. Malaviya: Government
are having a fresh look at the ques-
tion of bringing coal from mining 
areas to distant areas. We hope that 
soon the position will very much im-
prove. Just now all that I can say 
is that emphasis is laid on the rail 
movement with a view to see how 
much we improve the transport of 
coal by rail.

Shri K. R. Gupta: May I know that 
the main difficulty in coal movement 
for Rajasthan is due to the tranship-
ment from broadgauge to metre 
gauge?

Mr. Speaker: That is quite a
different thing altogether.

Shri S. M. Banerjee: I want to
know if  any detailed scheme is being 
chalked out to see that coal situation 
in the country and the scarcity con-
ditions in places beyond Mogalsarai 
is mitigated?

Mr. Speaker: This is not a  general
question; this relates to imports from  
Pakistan. Next question.

Shri Shram Lai 8ai*f: 1 wanted to  
ask some supplementary question*
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but I have not been able to catch 
yonr eye, because a seat has been 
allotted to me here.

Mr. Speaker: I am sorry; I have
passed on to the next question. I  have 
laid down the rule that when I have 
called the next question, no attempt 
should be made to go back to the last 
question.

Shri Shjram Lai Saraf: I rose to
put a supplementary on some of the 
Important questions earlier also.

Mr. Speake*: There must be many 
more very important questions.

Manufacture of Tractors In Defence 
Factories

+
„  ( Shri Subodh Hansdm:
203 \ S h r i  S. C. Samanta:

Will the Minister of Defence be 
pleased to state:

(a) whether there is any proposal 
to manufacture hand and garden 
tractors used in ploughing in Defence 
production factories;

(b) if so. 'in which factories these 
will be manufactured;

(c) when the tractors will be first 
available in the market; and

(d) what will be the price of such 
tractors?

The Minister of State in the Ministry 
of Defence (Shri Raghununalah): (a)
A proposal to manufacture Farmers 
tractors in Ordnance factories is now 
under consideration. A small tractor, 
currently being manufactured by our 
collaborators in Japan, is now under-
going performance trials to assess its 
suitability in Indian conditions. Manu-
facture of this tractor in Ordnance 
factories will be considered provided 
the trials prove satisfactory and suffi-
cient demands for such a tractor are 
forthcoming.

(b) to (d). Do not arise.
Shri StLbodh Haaa&a: Sometime

back, the prototype of a tractor was 
manufactured at Gazipur Ordnance

factory. May I  know whether this 
tractor was tested and whether Gov-
ernment propose to manufacture that 
type of tractor?

The Minister of Defence (Shri 
Krishna Menon): That was not a
tractor; that was a power plough 
which is used for different purpose.

Shri S. C. Samanta: May I know 
whether the Food and Agriculture 
Ministry made any request to manu-
facture such tractors? If not, what 
tempted the Ministry to take to manu-
facture of such tractors?

Shri Krishna Menon: The reasons 
are: this vehicle easily comes under 
manufactures of our licencors. 
Secondly, after due assessment and 
evaluations are made they may meet 
certain requirements and have 
defence uses and thirdly, from the 
State of Punjab there have been con-
siderable demand for this type of 
tractor because of its low cost. We 
are assessing it and have not entered 
into any commitments. We are 
making our evaluations and assess-
ments at present

Shri Priya Gupta: Sir, we could not 
follow.

Mr. Speaker: The hon. Minister may 
give the answer more distinctly.

Shri Krishna Menon: I said that we 
had no definite enquiry from the Food 
Ministry but we have a number of 
enquiries from State Governments, 
for instance, from the Punjab, for 
large quantities of them. If we go 
into manufacture, it will be after 
requisite assessment is made of its 
use for certain purposes and certain 
defence needs will also be met.

Shri Ramanathan Chettiar: May I
know what would be the total number 
of tractors that are likely to be manu-
factured and whether it will meet 
part of the civilian requirements?

Shri Krishna Menon: ’If we m ake 
them, it will be a large-scale pro-
duction.
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Dr. Govlnd Dm : Is  it not a fact
that the Shaktiman tractors are very 
successfully built in the Gun Carriage 
Factory a t Jabalpur, and is it not 
possible to get these tractors built 
there at a low investment?

Mr. Speaker: It is a different ques-
tion.

Shri Tyagt: Another variety of
tractors with the collaboration of 
some Japanese firm had already been 
established in some of the Ordnance 
factories. May I know what has hap-
pened to that?

Shri Krishna Menon: They are
earth-moving ones; they are not agri-
cultural tractors. They are, what you 
call, bulldozers for making roads and 
things of that kind.

Shri Birendra Bahadur Singh:
What is the urgent necessity for the 
Minister of Defence to take up this 
production which is different from 
those that are necessary for defence?

Mr. Speaker: That is exactly what 
the Minister has answered.

Shri Joachim Alva: The hon. Minis-
te r  is aware that one gigantic com-
pany has been supplying jeeps to the 
defence forces. I t has just now 
entered into an agreement with 
another gigantic company for the 
manufacture of tractors on a patent 
from outside this country. What the 
hon. Minister in effect says is that 
the horse has run out of the stable.

Mr. Speaker: What is the question?

Shri Joachim Alva: From w hat the 
hon. Minister said, it looiks as if the 
horse has run out of the stable. I 
want to know why the Defence Minis-
te r  could not have undertaken, during 
all this time, the manufacture of 
tractors at cheap and useful rates for 
the consumers in India.

Shri Krishna Menon: Sir, horses are
of different colours.

Shri H ari Vishnu Kamath: Before 
-embarking on this new enterprise, 
has a careful investigation been made

into the m atter of certain tractors 
which were supplied to the Rehabili-
tation Ministry for the Dandakaranya 
operation and which proved unservice-
able?

Mr. Speaker: I t is not about all
tractors; only about the hand and 
garden tractors.

Shri Hari Vishnu Kamath: Bin
their experience with that tractor was 
unfortunate.

Mr. Speaker: In Dandakaranya,
there were huge tractors.

Shri Hari Vishnu Kamath: But
those tractors proved unserviceable. 
The Rehabilitation Ministry protested 
to the Defence Ministry in that matter. 
Therefore, was an enquiry made?

Mr. Speaker: If we were to enter 
into the question of manufacture of 
a tractor in all its aspects, that would 
be too wide a question which is not 
covered by this question.

Shri Hari Vishnu Kamath: But the
performance of the Defencc Ministry 
in that respect has been unsatis-
factory.

Shri Krishna Menon: I deeply 
regret that the Question Hour is used 
for making allegations These are not 
facts. Those tractors are under pro-
duction at the rate of one per day, 
and they are still under use; we can-
not meet the demand in the country 
for this purpose.

Shri Hari Vishnu Kamath: What
is the allegation there? It was raised 
to in the last Lok Sabha.

Shrl Hem Barua: What is the
allegation?

Mr. Speaker: He said that they are 
being produced at the rate of one per 
day and they are being utilised for 
the purpose.

Shri Hkri Vishnu Kamath: But how
many of them proved unserviceable 
and why did they prove unservice-
able. I want to know whether a n  
enquiry has been made at all into
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this matter. The Ministry’s past per-
formance was unsatisfactory.

Mr. Speaker: That they are unsatis-
factory is denied.

Shri Hera Barua: While this ques-
tion was put by Shri Hari Vishnu 
Kamath, you did not in your wisdom 
-describe it as an allegation, whereas 
the Defence Minister has described it 
as an allegation.

Mr. Speaker: Did I say that it was 
.an allegation?

Shri Hem Barua: You did not, in 
your wisdom, say that it was an alle-
gation mad** by Shri Hari Vishnu 
Kamath, whereas the Defence Minis-
ter is allowed to make a statement 
saying that it was an allegation made 
by Shri Hari Vishnu Kamath. So, I 
ju st want to raise a point of order, 
namely, whether a Minister can over-
ride the Chair

Mr. Speaker: No Member can over-
ride the Chair. But every Member 
■can give his reactions and if I accept 
them I will just give my opinion. If 
I do not, I might ignore them. How 
■can you say that he has over-ridden 
me?

Shri Hem Barua: That was the
impression we got.

Mr. Speaker: Then they got the
wrong impression.

Shri Hari Vishnu Kamath: May I
request you to say whether you accept 
that charge of the Minister that it is 
an allegation? It is a question of 
fact.

Mr. Speaker: I am only concerned 
with the question that is just before 
me. It is about the hand and garden 
tractors. I told the hon. Member that 
it was too wide a question that he 
was putting. If he had just acted on 
m y  advice this trouble would not 
have arisen at all. Next question.

S h r i  H a r t  V i s h n u  K a m a t h :  I t  is  b o
trouble.

Shri Krishna Menon: I do not know
whether you passed on to the next 
question.

Shri Nath Pai: The Minister wanted 
to say something: he might enlighten 
the House.

Mr. Speaker: Every hon. Member
as well as a Minister may have some-
thing more to say sometimes, but if I 
do not feel the necessity, I pass on 
to the next question.

♦ijo*. vf( fcnrfH f*rv : to t  f tw r 
*r,ft +^«i fa  :

(^r) WT JTf t  fa  

SJPTf f w
?[ t ifrr

( ^ )  sfe  Ft- « rt t o i i  ^ r  
% % v n f lf  n f h r

©TTT ffRFH
%% %■ f a t

(* t ° *To m o
( ^ )  ^r, ;r$r 1

(**) STf̂ T ?T?t 5̂cTT 1

I shall read the answer in English 
also.

(a) No, Sir.

(b) Does not arise.

sft finjfa f tw  :
$  ^  ’r fW z f  %
if f rgpff WT RK
% VT VS(, FR> ^TT 'TStTT
£ I mfa- faremff % ^  ^  11
#  'JTH’TT MlifflT fj f a
w  5*rr  ̂ ftra r *nft v t f  

3  f  ?
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. Mr. Speaker: Becauie many ot the 
Members are new, I might repeat a 
warning which 1 have already given. 
Whenever a Member is speaking, my 
Dyes, ears and mind are all focussed 
on him. If another hon. Member 
passes in  between, he snaps that 
communication altogether and I feel 
h u r t  Therefore, they ought to take 
care in future.

Tlo VTO mo sfam t : spr
fV T R T , s fc p T  ^  3f t  f tc f t

ft r̂»Trft ft f ^ t
% ifftic-Ml i f  I 4  W f T  %  3ft 

* ft^ 5T *ff|TTrr ft JffcT f<FTT

3TT ^TiTT ft I ’T^JT tffhPT ?Ft
ft far ^rrer *nrt t^r zfm r

^  ft tft f3R- % SPrr%
qfr^erf t  «*pr 3ft f3sn«rr«ff t̂fc f,
aft ?ft» ft w :  »rflw

^  wra'<foi«r vr
i?F*TH f*FJJT 3TRTT £ I ?*r ?R^ f%®T-
ftpft % f?TT spr 5 ^ T  f*RT
3rTcTT ft I SffiR STf W&V w t  ^  ft 
f% 3fr srtf r̂raT § ^  «r§cr 3Nt
ft fer?ft % Sf 1

«ft ftnjfW fora . ^ tt *nft h W t ^t
q?n $  f% ?frr M  ft 3ft
??RT srf^T jftZTZ SRT ^  *7
ft «rkTcr tjtk t ftfc qft 
iRTfr Ht 3r»r? ^  ^  ^r^fr ft fltr 
^^>1 'tcft^rr ?rtcrr ft f% ^rpfh' » n w  
^ t spr ? m  ^sft *r ^nr f^ rn rr  
T»m |  ? #  3n*HT ^ t t  i  fa  ^  
TRtJr fa*nf«nfr % f a t  v f a w  ?ptf
^warm t o i t  f w  st t  t ^t

t  *

t [o vio mo jtt
wn^T v t v tf *tvt ?for ft^n m f^ , 
v t f  *t?rr ’'riff?  f W  ^Prftm
PWT «TT «% J ftwt I  f%

*V»Fr m fc *r s *  fa*T m

V< *iVc 'iK. % 9!W r % TOIT I  » 
m  % v r  ^srtr w r'jft wanr ft, fctt «w«r 
if ^  «ffiTT ft 1 «ftr ^*1 ff?gwrr̂  

fvrrn- i

Shrlmati Savitri Nigam: Is the hon. 
Minister aware that a suggestion was 
given in the Advisory Council that 
the Education Ministry should con-
struct inexpensive dormitories for the 
poor students, Is that suggestion 
going to be implemented in the near 
future?

Dr. K. L. Shrimali: I do not know 
to which Advisory Council the hon.^ 
Member is referring.

Shrimati Savitxi Nigam: Delhi
State Advisory Council.

Dr. K. L. Shrimali: I am afraid I
do not have any knowledge about it; 
this m atter will have to be looked 
Into.

*ft TW n n  : *ft3R- tflT 7 ^ t 
*PT ? m  WT ?Hf TfcTT ft, JTf A
'*i Hti I ^ I

¥To fTTo m o  ^  TRT
5TT ^  P̂RTT ft ^7l%3r apT psr̂ r
i f t z f z ,  =5rri>̂  anh^ g m  w i
fqT ft ^ft
ft *ftr T O  erpwm ^  rft 4  

^T% tfT?r fw iT  5TTT tftr  5W T  
JTft^tr, ^  ?rnT ^ft 4  w  q r
7^  1 ^  w  5PTOT ft ^  sr# vr 1

W«IW K|ftT|tT : h t t  <TT T«r
f t f s m r  1

Shrlmati Renu Chakravartty: Is it
known to the Minister that in the 
States from the times of the British, 
there were subsidised hostels both 
in the women’s colleges as well as in 
the universities, which charged much 
leas than what is supposed to be the 
minimum as stated by the hon. Minis-
tar? May I know w hether this policy 
of subsidised hostels for poor studaati
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w ill also continue now that we are 
iree?

Dr. K. 1 , Shrimali: This question 
related to Delhi University and I was 
answering for Delhi University. The 
hon. Member is raising the question 
about all other States; she will have 
to give me separate notice, because I 
do not have all the facts as to how 
many subsidised hostels there were 
formerly and what their practices are 
now. But as far as the Government 
■of India are concerned, we have 
introduced the scheme of scholarships 
and we are trying to cover all intelli-
gent and poor deserving scholars, so 
th a t economic measures may not stand 
in the way of their education. That 
scheme has already been launched. 
The State is giving them full expenses 
for maintenance and for the hostels 
also. So, the problem which the hon. 
Member has in view is partly covered. 
The scheme of scholarship will be 
extended as we have more resources 
a t our disposal.

Heavy Electricals Ltd. Bhopal

+
*2ft<5 Shri ® M Banerjee:

Shrimati Malmoona Sultan r

Will the Minister of Steel and Heavy 
Industries be pleased to state:

(a) whether agreement reached 
between the Chairman of the Heavy 
Electricals Ltd., Bhopal and workers 
representatives on the 12th March, 
1962 has been fully implemented; and

(b) if not, the reason for the same?

The Minister of Steel and Heavy 
Industries (Shri C. Sufcramaniam):
(a) and (b). Action is being taken on 
the agreed minutes of discussions 
recorded on 12th March, 1962 after 
consultations between representatives 
of the workers of Heavy Electricals 
Limited, Bhopal, and the Chairman 
of the Board of Directors. A state-
ment in this regard is laid on the 

Table of the House. [See Appendix 
2, annexure No. 34],

Shri S. M. Banerjee; In the state-
ment it is said under the heading 
"Dearness Allowance”:

“The entire dearness allowance 
had already been merged in the 
revised pay. In addition, follow-
ing the recent increases sanctioned 
to Government of India employees 
similar increases have been
announced.”

I want to know whether it is a fact 
that only Rs. 5 and Rs. 10 up to a 
salary of Rs. 400 has been sanctioned 
and it is less than what a Central 
Government employee is getting in 
addition to merged pay?

Shri C. Sabramaniam: It has
already been stated that when the 
scales of pay were fixed the cost of 
living was taken into account and on 
that basis the scales of pay were 
fixed. Therefore, there was no justi-
fication for a separate dearness allow-
ance then. But since the cost of
living has gone up since then, in
accordance with the decision of the 
Government of India in respect of 
their employees we have given this 
extra dearness allowance.

Shri S. M. Banerjee: May I know
whether it is within the knowledge 
of the hon. Minister that even after 
the merger of the dearness allowance, 
in accordance with the report of the 
Pay Commission another slab of dear-
ness allowance has been recommended 
just now—that is, Rs. 5 and Rs. 10. 1 
want to know whether the employees 
of the Heavy Electricals did not get 
any dearness allowance when other 
Central Government employees got 
It?

Shri C. Subramaniam: As a m atter 
of fact we could have split the scales 
of pay into pay and dearness allow-
ance If an employee was in the scale 
of Rs. 150 it could have been shown 
as Rs. 140 pay and Rs. 10 dearness 
allowance. But that would have 
served no purpose. That is why when 
the scales of pay were fixed the cost 
of living during that period was taken 
into account and the scales fixed on 
that basis. Now that there is a further



increase in the cost of living we have 
given this extra allowance.

Shri Bhagwat Jh a  Acad: The state-
ment says that a new scale of pay 
has been introduced for the I.T.I. 
diploma holders who had received 
training in the training institute at 
Bhopal and not others. May I know 
why there is this discrimination?

Shri C. Subramaniam: That is a
different question. The I.TjI. trainees 
have undergone two years training in 
the Bhopal training institute. In view 
of the extra qualification obtained 
the scale of pay has been fixed. If 
there are other categories in other 
factories w ith similar qualifications, 
we may consider them.

Shri K. L. Eao: May I know by
how many years has the manufacture 
of heavy electrical equipments such 
as traction motors and thermal and 
hydro generators, which is the main 
object of this factory, been delayed, 
and whether the recent strike has 
caused any further delay?

Shri C. Snbramaniam: Every strike 
causes delay, and perhaps that is the 
intention in striking work.

Shrimati Vim la Devi: May I know
whether it is a fact that there is no 
grievance settlement committee or 
joint council at present; if so, how 
the grievances are discussed and 
settled?

Shri C. Sabramaniam: TCiat is one 
of the points raised during the discus-
sions, and we are in consultation with 
the State Government and also the 
Labour Department of the Central 
Government to institute this com-
mittee.

Shri Daji: Sir, I seek your protec-
tion. The question has not been fully 
answered. The question has two 
parts. We want to know..........

Mr. Speaker: I thought the hon.
lady Member was satisfied with the 
answer given. She does not complain.

Shri Daji: Any Member can seek 
your protection.
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Mr. Speaker: He can put another
question and not complain.

Shri Priya Gupta: May I know
wnether the employees of the Heavy 
Electricals, Bhopal, arc treated on p a r  
with Central Government employees, 
or not, and whether the Central Pay 
Commission’s report and the rules laid 
down for the purpose of calculation 
of dearness allowance are applicable 
to them on a par with other Central 
Government employees?

Shri C. Subramaniam: It is an.
autonomous corporation, and certainly 
we take into account the principles 
which apply to the Central Govern-
ment employees.

Shri Priya Gupta: Whether th e  
service conditions..........

Mr. Speaker: Order, order. Unless 
the hon Member is first identified he 
should not begin to speak. I have 
called the hon. Member to order once 
or twice before also.

Shri Daji: Is it ;< far! that the
workers have observed a “production 
fortnight” and have increased the- 
production considerably after the- 
agreement to wipe away the loss sus-
tained during the strike period?

Shri C. Subramaniam: I want
notice. I do not have the actual facts 
with me just now.

Suggestions of International Finance 
Corporation

•206. /S b r i Warlor:
\ Shri Vasudevan Nalr:

Will the Minister of Finance be 
pleased to state;

(a) whether Government have re-
ceived any suggestions from the 
International Finance Corporation to  
BJjnpliity .the procedure concerning 
the participation of foreign capital! 
in private Indian industrial enter-
prises; and

(b) if so, the reaction of Govern-
ment thereto?

Oral Answers 105OAPRIL 26, 1902
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The Deputy Minister in the Minis-
try of Finance (S&rimati itrk o h v a r i 
Sinha): (a) No, Sir.

(b) Does not arise.

Shri Warior: Is it not a fact that 
the Vice-Chairman of the Inter-
national Finance Corporation while in 
India discussed this matter with in-
dustrial interests in India and he 
made a statement in the press to the 
effect that such and such proposals 
were made and the Finance Ministry 
are accepting those proposals?

Shrimati Tarkeshwari Sinha: When 
the Vice-Chirman of International 
Finance Corporation was in India, he 
had a general discussion on the broad 
terms and conditions for the partici-
pation of foreign capital of IFC in 
India. The proposal which has been 
made in the question was not dis-
cussed.

Shri Warior: The specific question
is whether he has suggested any sim-
plification of the procedure from that 
which is obtaining at present.

Shrimati Tarkeshwari Sinha: I have 
already answered that.

Shri Warior: What are the specific 
*uggestions that he has made?

The Minister of Finance (Shri 
Morarji Desal): The discussion that
took place was very informal. The 
suggestions were also very informal. 
No formal suggestion has been made 
by the Bank or the Association. 
Therefore, it will not be possible to 
say anything about those suggestions 
at this stage.

Shri Daji: Will the Minister inform 
us whether the Government is con-
sidering the relaxation of .the existing 
rules for giving any concession to the 
foreign investors in our country as a 
result of these discussions?

Shri Morarji Desal: This does not 
arise as long as we do not receive any 
formal reference from the Association.

‘Arjun Award’ to Sportsmen
*208. Shri Birendra Bahadur Sinfh:

Will .the Minister of Education be 
pleased to state:

(a) whether Government have de-
cided to institute an ‘Arjun Award’’ 
for outstanding sportsmen;

(b) if so, the details of the Award; 
and

(c) what criterion Government 
have adopted in giving away the 
award with details of personnel to. 
advise Government on this matter?

The Minister of Education (Dr. K. 
L. Shrimali): (a) Yes, Sir.

(b) The award, which is in the 
form of a scroll and a souvenir, is for 
honouring outstanding sportsmen who 
are considered “the Sportsmen of the 
Year” in their respective games.

(c) The criterion is outstanding con-
tribution to enhance the glory of the 
game. Selections are made on the 
basis of recommendations obtained 
from the Sports Federations concern-
ed. A Sub-Committee of the A ll- 
India Council of Sports tenders ad-
vice to Government from, time to 
time in the matter.

Shri Birendra Bahadur Singh: May
I know whether the awards were 
made this year in consultation with 
the different associations?

Dr. K- L. Shrimali: I have already 
stated that the selections were made 
by Sports Federations.

Sbrl Birendra Bahadur Singh: May
I know whether the award for cricket 
was made in consultation with the 
Board of Cricket Control?

Dr. K. L. Shrimali: All the selec-
tions were made by .the Federations.

Shri Nath Pal: May I know whether 
awards have been given for meritor-
ious and distiguished service in the 
field of sports in the past and who 
are the winners of them? May I also 
know whether the winner of the first 
gold medal in 1928 for leading the
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hockey team successfully, who is an 
honourable and distinguished Member 
of this House, is the only member 
“who has been excluded so far?

Shri 8, M. Banerjee: Why?
Shri Nath Pai: I did not say “why”.

Shri S. M- Banerjee: I said “why”.
Dr, K. L. Shrintali: As far as these 

awards are concerned, these have 
been instituted only this year and 
this is the first time that the awards 
have been made, and the selections 
have been made by the Sports 
Federation. And it is not always the 
technique in game but their contri-
bution to the game that is taken into 
account.

Mr. Speaker: The hon. Member
desires to know whether retrospec-
tive effect would be given to the 
award to an hon. Member of this 
House.

Dr. K. L. Shrimali: I am afraid, it 
is not possible to give retrospective 
effect to it.

Shri Barrow: May I know if the
name of Shri Wilson Jones, the first 
Indian amateur billiard champion was 
considered or is being considered?

Dr. K. L. Shrimali: Which game 
did he represent?

Shri Barrow: Billiard.

Dr. K. L. Shrimali: Billiard was not 
considered as one of the games for 
award.

Shri H. N. Mukerjee: In view of 
fact that this award is made also to 
outstanding women sportsmen, may T 
know what Government’s reaction is 
to the idea of having another alter-
native award like Chitrangada award?

Dr. K. L. Shrimati: This is for men 
and women both.

Start Hem Barua: Why is this award 
particularly ‘Arjuna Award’ because 

..Arjuna was not a sportsman; he was 
a  warrior?

D r.K , L  Stoiawli: Arjug* w as t h a
greatest sportsman of the Mahabharai* 
period.

Some Hon. Members: No.

Shri Hem Barua: May I subm it.,.. .

Mr. Speaker: Probably there is 
difference of opinion as to what a 
sportsman is. Therefore, we need not 
fight on that. Shri Tyagi.

Dr. K. L. Shrimali: The sponts of 
Mahabharata period are famous and 
Arjuna was famous for them.

Shri Hem Barua: May I submit. . . .

Mr. Speaker: I have given him an 
opportunity. At least when there are 
questions about sports, hon. Members 
should show that spirit of sportsman-
ship.

Shri Tyagi: Have Government
made out a list of sports and games 
which will be taken into consideration 
in qualifying for this award?

Dr. K. L. Shrimali: Yes, Sir. For 
this award the list was: weight-lifting, 
women’s hockey, swimming, athletics, 
table tennis, rifle shooting, squash 
boxing, badminton, golf, football, 
hockey, lawn tennis, basketball, gym-
nastics, cricket, wrestling, volleyball, 
chess and polo.

Shri Tyagi: Sir, there is a supple-
mentary arising out of the answer to 
my question. For women’s hockey 
how will Arjuna be justified? It may 
be Draupadi.

Mr. Speaker: Now he is entering 
into an argument.

Shri Nath Pal: May I ask obe ques-
tion? It is far from me to be appear-
ing to be advocating the cause of any 
hon. Member, but su>eiy the boa. 
Minister is aware that Shri JalpaJ 
Singh led the first team which won 
the gold medal in hockey. The claims
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of all others have been duly award-
ed in the fitness of things by way ot 
encouraging sports. This is a right 
step. But why ie Shri Jaipal Singh 
still not qualified for that honour?

Mr. Speaker: This is only a sugges-
tion for action and that has been 
made.

Shri Vidya Charan Shukla: What
criterion was followed in selecting 
games which will be eligible for these 
awards?

Mr. Speaker: Should we go into
these minor details?

Start Vidya Charan Shukla: Sir,
table tennis has been included in the 
list. Why has billiards not been in-
cluded?

Dr. K. L. Shrimali: The criterion 
was overall performance on and off 
the field and the players should have 
made the largest contribution.

Mr. Speaker: He wants to know 
why these games only have been 
selected and not others.

Dr. K. L. Shrimali: Most of the out-
door games have been selected and
indoor games have been leit out
except one or two.

Mr. Speaker: Next question.
Some Hon. Members rose—
Mr. Speaker: Order, order. He

said that outdoor ̂ am es have been 
selected mostly.

Shri Jaipal Singh: Sir, before you 
go to the next question, may I submit 
•one thing because my name has been 
dragged in? I think I oan en-
lighten this House about this 
whole question. These Arjun a awards 
have been started this year. 
Previous to this year there were other 
awards by other names and designa-
tions. As I am a member of the All- 
India Council of Sports, I would like 
■to tell this House that I  cannot very 
well award myself whatever award it 
i*. But quite apart from that the All- 
India Council of Sports has still to 
complete the list ot sports and games 
"that should be recognised by i t  My 
233 (Ai) LS—2.

hon. friend, Shri Barrow, raised the 
question of billiards. Other hon. Mem-
bers seemed to be agitated as to why 
chess should be one of the games to 
be recognised. I would ask the hon. 
Members to look into the Encyclopae-
dia Brittanica to find out why chess 
has to be included.

Mr. Speaker: That should be 
enough, I think.

Vijnan Mandirs
*209 Shri Basappa: Will the Minis-

ter of Scientific Research and Cultu-
ral Affairs be pleased to state:

(a) whether the results of the work 
of Vijnan Mandirs have been publish-
ed; and

(b) how many new Vijnan Mandirs 
have been established in the rural 
areas?

The Deputy Minister In the Minis-
try of Scientific Research and CuWO- 
r&l Affairs (Dr. M. M. Das): (a) The
results are not published. However, 
an Assessment Committee recently 
studied the working of the Vijnan 
Mandirs and submitted a report, a 
copy of which has been placed on the 
Table of the House.

(b) So far 41 Vijnan Mandirs have 
been established, out of which 3 were 
set up during 1061-62 in rural areas.

Shri Basappa: May I know whe-
ther the results of these Vijnan Man-
dirs have proved beneficial to the ag-
riculturists in the rural parts and, if 
so, whether any assessment has been 
made as to whether agricultural .pro-
duction has increased on account ol 
the implementation of the results of 
these Vijnan Mandirs?

Dr. M. M. Das: The Assessment
Committee have said that statistics anc 
so-called assessment are of no use in 
the case of these particular institutions. 
The Assessment Committee of Parlia-
ment that was set up in the year 1959 
submitted their report 10 months ago.

Shri Basappa: What further efforts 
are mqde to assess them properly?



» J 7 O ral Answers APRIL 20, 1M2 Oral Answers

The Minister of Scientific Keoearefe 
■ al Cultural Affairs (Shri Hnmaynn 
Kablr): If the hon. Member w ill look 
into the scheme, these Vijnan Mandirs 
are primarily educational institutions. 
Their main purpose is to create a 
scientific temper in the rural areas, 
and incidentally help them by actual 
service. The Assessment Committee, 
therefore, suggested that it would not 
be very proper to judge them by im-
mediate results. This kind of scienti-
fic changes shows over a very long 
period.

Shri Blrendra Bahadur Singh: May
1 know whether the Vijnan Mandirs 
are not on the same analogy of those 
that were started in Madhya Pradesh 
by the late Chief Minister Dr. Ravi 
Shankar Shukla?

Shri Hamayun Kablr: We are not 
aware of any Vignan mandirs started 
by the late Dr. Ravi Shankar Shukla. 
Ifte re were some Vidya mandirs. That 
was only a question of nomenclature.

Shrimati Savltri Nlgam: May I
know how many such Vignan mandirs 
are going to be established in other 
States during the Third Five Year 
Plan?

Shri Hamaynn Kablr: i t  depends 
very largely upon the initiative and 
enthusiasm of the State Governments. 
I have been inviting the State Govern-
ments to establish as many as possible, 
at least one in every district. Some 
States have responded; others have 
not.

Shri S. C. Samanta: May I know
whether any fee is charged for soil 
study by farmers in the Vignan man-
dirs?

6bri Hamaynn Kablr: No fees are 
charged. We do not undertake any 
very elaborate studies either. It is 
preliminary investigation which is 
carried out in the Vignan mandirs.

Dr. M. S. Aney: What is the mini-
mum cost required___

Mir, .SpepKqr: The venerable Mem- 
'beri iftfthbutf 'waiting for any'eye, puts

the question. Yes; he may put it 
now.

Dr. M. S. Aney: What is the mini-
mum cost required for starting a 
Vignan mandir?

Shri Htunayun Kablr: Vignan
Mandirs are started under a co-opera-
tive scheme between the Central Gov-
ernment and the State Governments 
and certain voluntary agencies. The 
State Government and|or the volun-
tary agencies are required to provide 
built-in space, generally about 1,400' 
square feet of built-in area. The Cen-
tral Government provide the equip-
ment. The Central Government also 
provide the recurring expenses. The 
equipment costs roughly about 
Rs. 16,000 and the recurring expen-
ses are about Rs. 12.000 per year.

Shri Daji: Is the Government aware 
that the scheme of education in the  
Vignan mandirs is not proving very 
helpful and hence the scheme is not 
very attractive?

Shri Humayun Kablr: I do not know 
how the hon. Member has drawn this 
conclusion. There is no scheme of 
education in the Vignan mandirs 
Vignan mandirs are educational insti-
tutions. They create a scientific tem-
per. There are popular lectures, but 
no regular classes are held there.

Mr. Speaker: Next question.
Shri A. K. Gepalan: No. 210.

The Minister of State in the Minis-
try of Rome Affairs (Shri DaUt*): I
may correct the answer so far as the 
last two lines are concerned, after 
'territories’.
Third Degree Methods ased by F*Uoe

+
« . . .  f  Shri A. K. CiSgnUn:

\S h r i Kunfaan:

Will the Minister of Home AJfairs 
be pleased to state:

(a> whether any proceedings were 
initiated by Government agsenjtt psolice 
personnel resorting to third degree 
methods in police lock-ups and stations 
under the Government of btffla; end
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(b) if «o, how many?
The Minister of 8t*te in the Minis* 

try of Home Affairs (Shri Datar): (a)
and (b). Proceedings were initiated 
against nine police personnel during 
the past three years in respect of 
the Union Territories.

Shri A. K. Gopalan: Has it come 
to the notice of the Government that 
there have been third degree methods 
used in other places in India as a 
result of which there have been 
deaths in lock-ups?

Shri Datar: Here, we are concerned 
with the Union Territories and the 
total number given is nine.

Shri 8. ML Banerjee: May I know 
whether the hon. Minister’s attention 
has been drawn to the recent inci-
dent in Allahabad where a man has 
been tortured to death in police lock-
up?

Mr. Speaker: Here, we are referring 
to Union Territories.

Shri S. M. Banerjee: I know. This 
report was sent to them also.

Mr. Speaker: It might have been.
The question refers to Union Terri-
tories.

Shri S. M. Banerjee: Is not the
Central Government formulating a 
ru le___

Mr, Speaker: Would the hon. Mem-
ber open out the whole country and 
expect an answer from the Minister? 
Shri Hari Vishnu Kamath.

Shri Hari Vishnu Kamath: Has the
attention of the Minister been drawn 
to the observations made by the Alla-
habad High Court regarding Indian 
police—J believe it was by Justice 
Mulla, now retired—and if so, what 
is the Government's reaction to those 
observations?

Mf. Speaker: This is a different 
queatkm altogether. The question
was abofat third degree methods in 
Union Territories,

Shri Hari Vishnu Kamath: With
regard to Indian police, the Allahabad 
High Court has___

Mr. Speaker: Did that judgment 
make any reference to any Union 
Territory?

Shri Hari Vishnu Kamath: Indian
police.

Mr. Speaker; That would be diff-
erent.

Shri Hari Vishnu Kamath: On a
point of order, Sir, does not India 
include Union Territories also?

Mr. Speaker: I would never say 
that the Union Territories are differ-
ent from the Indian Union. They are 
included in it, and they are a very 
essential part of it. But when one 
specific question is taken up, the 
scope is limited to what we want to 
enquire in respect of them. If that 
question were to be opened more 
widely, then, perhaps, it would not 
be possible to get answers and elicit 
the information required. That was 
what I wanted to say.

Shri Daji: In those cases, may I 
know what action was taken against 
the responsible police officers who 
were found responsible for such 
actions?

The Minister of Heme Affairs (Shri 
Lai Bfthadur Shastri): The number of 
such cases was very few. The neces-
sary action was taken. In one case, 
departmental action was taken. In 
the other case, in which a number of 
policemen were involved, they were 
immediately suspended, and they in-
cluded an inspector of police as well 
as a sub-inspector of police. They 
were suspended and prosecuted. But 
I do not know what to say, and for-
tunately or unfortunately, they were 
acquitted by the High Court.

Shri A. K. Gepalaa: May I know 
whether any amendment of the Cri-
minal Procedure Code or other laws 
is contemplated by Government so 
that the officer who is responsible far 
these things may be punished?
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Sfcri L*1 Bahadur Shastri: I do not 
thinjc that it is necessary to make any
such amendment

Mr. Speaker: It was not due to any 
delect in the law, but the High Court 
acquitted those men.

Shrl Naatbtar: It was a question of
personalities.

WRITTEN ANSWERS TO QUES-
TIONS

Welfare ot University Students
*199. Shrl Rameshwar T&ntla: Will 

the Minister of Education be pleased 
to state:

(a) whether it is a fact that the 
University Grants Commission had 
some time back asked universities in 
India to prepare and submit a scheme 
for the welfare of youth and offered 
to meet a part of the expenditure in 
the event of implementation of such 
schemes;

(b) if so, the names of universities 
as have implemented this scheme; and

(c) the grants given to each of 
them by University Grants Commis-
sion for this purpose?

The Minister of Education (Dr.
K. L. Shrimali): (a> No, Sir.

(fc) and (c). Do not arise.

Women Teachers for Third Plan
*207. Shrbnati Malmoona Sultan:

Will the Minister of Education be 
pleased to state:

(a) whether the Central Advisory 
Board of Education had in their Ses-
sion held at Jaipur in January this 
year recommended the inclusion of 
proper schemes for increasing the 
output of women teachers in the Third 
Five Year Plan; and

(b) if so, what schemes, if any, 
have since been prepared to r the pur-
pose?

The Minister of Education (Dr. 
BL L. Shrteudl): (a) and (b). A state-

ment is laid on the Table ot the 
House.

Sta tement

(a) Yes, Sir.
(b) The recommendation of the 

Board was sent to all the StateB and 
Union Territories for consideration and 
implementation.

The schemes already taken up by 
States for this purpose include the 
construction of quarters for women 
teachers, conducting condensed cours-
es for adult women, grant of stipends 
to women teachers and organisation 
of continuation classes.

The following schemes suggested by 
the National Council for Women’s 
Education for increasing the number 
of women teachers were also recom-
mended to the State Governments for 
acceptance and implementation j in 
addition to those already taken up 
in the 2nd Plan:

(i) Opening of new training insti-
tutions;

(ii) attaching of training sections 
for women teachers to girls 
secondary schools;

(iii) reservation of seat* for 
women in Co-educational 
training institutions;

(iv) giving financial assistance to 
girls from rural areas to go 
in for training;

(v) pre-selection of trainees at 
the secondary stage; and

(vi) development of middle school 
and secondary education for 
girls.

Pakistan Loan due to India

*211. Start Ramawathan Chettiar:
Will the Minister of Finance be pleas-
ed to state:

. (a) the amount o t loaxt du? to india 
by Pakistan, both pfe-Putftlou  and 
post-Partition (separately) on 31st 
March, 1062;
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(b) the amount of interest accrued 
thereon till 31st March, 1962; and

(c) what steps, if any, have been 
taken to effect recovery of both the 
principal and the interest?

The Minister of Finance (Shri 
Morarji Desal): (a) and (b). The 
exact amount due as principal and in-
terest from Pakistan relating to the 
pre and post-Partition periods has 
not yet been finally determined.

(c) This question has been the sub-
ject of prolonged negotiations bet-
ween the two countries. But so far, 
it has not been possible to arrive at 
an agreed settlement.

Fertiliser Factory at Gorakhpur

I* Shri Slnhasan Singh:
J Shri Mahadeo Prasad:
") Dr. Mahadeva Prasad:
(_ Shri D. C. Sharma:

Will the Minister of Steel and Heavy 
Industries be pleased to state:

(a) w h it progress has been made 
in the setting up of the fertilizer 
factory at Gorakhpur and when the 
factory id expected to start produc-
tion:

( d ) whether there is any change in 
the site of the factory originally pro-
posed; and

(c) if so, what site has been selected?
The Minister of Steel and Heavy 

Industries (Shri C. Subramaniam):
(a) Specifications for the plant and 
machinery have been finalised and 
transmitted to the Japanese Consor-
tium who will supply the plant and 
equipment. The Japanese Consortium 
is expected to send its offer sometime 
next month. The factory is expected 
to start production after four years 
from the date of award of contract

(b) No.

(c) Does not arise.
Study of Financial structure or 

Industries
n u . 8hrimati Rennie* Ray: W ill the 

Minister of Finance be pleased to 
state:

(a) whether it is a fact that the 
Governor of the Reserve Bank has 
suggested that there should be a study 
of the financial structure of industries 
to understand the type of assistance 
that should be made available; and

(b) if so, have any steps been taken 
to conduct such a study?

The Deputy Minister in the Ministry 
of Finance (Shri B. R. Bharat); (a)
It is understood that in a speech deli-
vered before the Bureau of Industrial 
Statistics, Calcutta, on March 23, 1962, 
the Governor of the Reserve Bank 
made a reference to the financial 
structure of industries in India and 
the agencies for supplying long-term 
finance to industries and expressed 
the hope that (the members of the 
Bureau might undertake a study of 
the subject in a scientific manner.

(b) It is not known to the Central 
Government whether the Bureau has 
taken any steps to conduct such a 
study.

Manufacture of Transistors
f  Shri M. R. Krishna:

*214. ^ Shri Subodh Hansda:
[JMShri S. C. Samanta;

Will the Minister of Defence be 
pleased to state:

•a) whether the transistor com- 
nranity receiver set manufactured in
the Bharat Electronics, Bangalore has 
been tested and approved for further 
manufacture; and

(b) what will be the number of 
community transistor sets proposed 
to be manufactured in Bharat Electro-
nics Limited during 1962?

The Mhiister of State in the Minis-
try  of Defence (Shri Raghu Ramaiah);
(a) 73ie transistorised community 
receiver sets developed in the Bharat 
Electronics Ltd., are undergoing trials

(b) Tfee Bharat Electronics L td , has 
potential to manufacture such seta to 
meet any volume of demand that au y  
be reasonably anticipated. No e«ti-
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mate of numbers in regard to manu-
facture can be given un til the trials 
ifte com peted and the demand it 
known.

Coal Shortage in Delhi
*215. Shri E. Madhusudan Rao: Will 

the Minister of Mines and Fuel be 
pleased to state:

(a) whether it is a fact that Delhi 
brick kilns have been facing hardships 
due to nori-availability of coal; and

(b) if b o , tiie steps taken by Go-
vernment in the matter?

The Minister of Mines and Fuel 
(Sferl K. D. Malaviya): (a) and (b). 
The movement of brick burning coal 
to Delhi suffered same setback during 
December, 1961, and January and 
February, 1962 due to Goa emergency 
and subsequent severe cold weather 
and foggy conditions. The position 
has since returned to normal and 422 
wagons of slack coal were despatched 
to Delhi during March, 1962 as agains t 
their quota of 375 wagons. The over-
all quote of Delhi now is 2244 wagons 
per month which was also the actual 
movement during 1961. Government’s 
effort would be to maintain this order 
of movement.

Alloy and Special Steel Plant

•216. ShH P. C. Borooah: Will the 
Minister of Defence be pleased to 
state:

(a) whether Government have 
taken a decision to set up an Alloy 
and Special Steel Plant;

(b) if  so, where it is to be set up 
and at w hat cost;

(c) w hat will be its production 
capacity; and

(d) what action has taken to im-
plement this decision?

The Minister of Defence (Shri 
KHsfcfca M orin): (a) Ytes, Sir. Go-
vernment have made 6 decision in 
>rfhdp!e on such a project

(b) and (c). It is not in public in-
terest to  discloae details.

(d) The pi am project is being active-
ly pursued.

Chinese Nationals
f  Shr) Vidya Cbanua Shukla; 

•117. -J Shri Raghunath Singh:
| 8hrl P. C. Borooah:
[  Shri Bishwanath Roy:

Will the Minister of Home Affairs 
be pleased to state:

(a) how many Chinese nationals 
who were asked to quit India because 
they engaged themselves in subver-
sive activities, have left India * upto 
date:

(b) how many of them are still in 
India; and

(c) what is being done about them?

The Minister of State in the Minis-
try  of Home Affairs (Shri D atar): (a)
Seventy-one.

(b) Twenty-seven.

(c) They are being proceeded 
against under the provisions of 
Foreigners’ Act, 1946.

Imported Cigarettes for Navy Sold 
in Delhi

*91 a J  ^  Surendraaath Dwivedy: 
\  Shri Raghonatb Singh:

Will the Minister of Defence be 
pleased to state:

(a) whether it is a fact th a t large 
quantities of imported cigarettes 
bearing the incription, “For In 
Ships telly” are being sold in New 
Delhi;

(b) if so, w hat is the make of these 
imported cigarettes;

(c) how much quantity of these 
■cigarettes has been sold by vendors in 
New Delhi ao far; and
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(4) abaot when Government have 
been given linece for the import of 
these cigarettes?

The Minister of Defence (Shri 
Krishna Menon): (a) to (d). Govern-
ment have seen only a press report in 
this connection. Government is making 
inquiries.

Kirihnrn Iron ore Project

*219. Shri Morarka: Will the Minis-
ter of Mines and Fuel be pleased to 
6tate:

(a) the names of the consultants 
appointed lor tho Kiriburu Iron-ore 
project;

(b) what are their qualifications;

(c) the total fee payable to them; 
and

(d) the manner of determining this 
fee?

The Minister of Mines and Fuel 
<Shri K. D. Malaviya): (a) The Japan 
Consulting Institute of Tokyo was 
appointed on 31-1-59 as Consultants to 
the National Mineral Development 
Corporation Lmited for the Kiriburu 
Project.

(b) to (d). For appointing consul-
tants for this Project, in 1958, enqui-
ries were made from a large number 
of firms and as many as 26 firms res-
ponded. After careful exammiation of 
technical competence of each party 
for the particular work to be done as 
well as comparison of the fees demand-
ed the Japan consultanting Institute 
was finally selected. This Institute has 
support both of the Japanese Govern-
ment as well as principal private in-
dustrial concerns in Japan; its em-
ployees had developed large scale 
iron-ore mines in other countries. The 
total fee payable, determined as a 
lumpsum at the tim e the quotations 
w ere obtained, Is Rs. 16 8 lakhs—of 
•which Rs. 8'58 lakhs are payable in 
rupees and fhe balance in Yen.

Copyright of Indian Writers la 
Pakistan

*228. Shrl H. N. Makerjee: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a) whether his attention has been 
drawn to recent reports of large scale 
infringement by Pakistan of copyright 
owned by numerous Indian writers 
of West Bengal;

(b) whether it is a fact that 
Pakistan refuses to abide by the 
rules and conventions of the Interna-
tional Copyright Union;

(c) whether the UNESCO Con-
ference has agreed on certain copy-
right conventions to which Pakistan 
also is a party; and

(d) whether Indian holders of 
copyright have no protection from 
infringement by Pakistan?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) and (b). No, Sir. But some 
alleged infringements have been re-
ported.

(c) Yes, Sir.
(d) It is open to owners of copy-

right to institute legal proceedings 
against the offenders.

Supply of Drinking Water at 
Kiriburu Project

*221. Shrimati Renu Chakravartty:
Will the Minister of Mines and Fuel 
be pleased to state:

(a) whether it is a fact that there 
is no regular supply of drinking 
water at Kiriburu Project since 1969; 
and

(b) what is the source of w»ter 
supply?

The Minister of Mines and Fuel 
(Shri K- D. Malaviya): (a) No.

Arrangements for supply ot drink-
ing water to the base camp of the 
project, situated a t the foot of the hill 
where the deposits are situated, were 
completed in September, 1959, A r-
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raagements fa r  w ater supply a t the 
camp at hill top were completed in 
April, I960. The drinking water is 
chlorinated before supply.

(b) The source of supply for the 
base camp is the Bhundjar Nala; and 
for the hill top, the Beruli nala. 
Domestic water supply for the Kori- 
buru township, which is under cons-
truction, will be from the river Karo. 
Necessary works are under way
Production of Defence Material and 

Equipment
*222. Shri Hari Vishnu Kamath:

Will the Minister of Defence be 
pleased to state:

(a) the names or description of 
items of defence material and equip-
ment that are now being manufac-
tured indigenously;

(b) the items that are still import-
ed;

(c) whether India can attain a 
position of self-sufficiency in so far 
as her defence needs are concerned; 
and

(d) if so, by what year approxima-
tely?

The Minister of Defence (Shri 
Krishna Menon); (a) and (b). It is 
not in the public interest to disclose 
this information.

(c) and (d). It is the constant 
endeavour of the Defence Production 
Organisation to make the country 
self-sufficient in the m atter of Defence 
requirements as speedily as possible.
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OU Exploration in Punjab

*224. Shri D. C. Sharma: Will the 
Minister of Mines and Fuel be
pleased to state:

(a) whether it is a fact that there 
has been delay in the execution of oil 
exploration programme in Punjab;

(b) if so, the reasons therefore; and

(c) action taken to avoid any fur-
ther delay in the matter?

The Minister of Mines and VaM
(Shri K. D. Malaviya): (a) No, Sir.

(b) and (c). Do not arise.
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I to o - im iM iw e  Industry
/  8hrl Svfcodfe Hansda:

***• ^  Shri 8. C. Samanta:

Will the Minister of Steel and 
Heavy Industries be pleased to state:

(a) whether the Committee appoint-
ed by Government to study the various 
problems of the ferro-manganese in-
dustry in India has submitted its 
report;

(b) what were the special referen-
ces made to the Committee; and

(c) if it has not submitted its re-
port when it is expected?

The Minister of Steel and Heavy 
Industries (Shri C. Subramani&m):
(a) No, Sir.

(b) The main terms of reference to 
the Committee are:

(i) study of ways and means of 
ensuring regular supply of 
raw materials of requisite 
quality;

(ii) consider the question of rail-
way freight for movement of 
raw materials and finished 
products;

(iii) study the economics of produc-
tion w ith special reference 
to cost of transport of ore, 
power costs, manufacturing 
process, use of bye-products, 
etc.; and

(iv) study problems relating to 
export and marketing abroad 
of the ferro-manganese.

(c) By July 1962.

AVBO-748
*£26. Shri S. M. Banerjee: Will the 

Minister of Defence be pleased to 
state what further progress has been 
made with regard to the manufacture 
of AVRO-748 in Kanpur?

Minister of State in the Minis- 
try  of Befesoe {Shri RiximnuDAlftli): 

first Kanpur built AVRO-748 has 
flown and is usultt|oi&s ntgM

and evaluation tests. Work on the 
manufacture of the 2nd, 3rd and 4tb 
aircraft is in progress.

Rourkela Steel Plant
*227. Shrimati Maimoona Soitam

Will the Minister of Steel and Heavy 
Industries be pleased to state:

(a) whether it is fact that some 
Indian firms have offered to partici-
pate in the second stage construction- 
programme of the Rourkela Steel 
Plant;

(b) if so, how many firms have so 
offered their participation; and

(c) what is Government’s decision 
thereon?

The Minister of Steel and Heavy 
Industries (Shri C. Snbrajnaniam):
(a) Yes, Sir.

(b) Nine.
(c) The offers are at present under 

consideration of Hindustan Steel 
Limited.

Kiribnrn Iron Ore Project
*228. Shri Morarka: Will the Minis-

ter of Mines and Fuel be pleased to
state:

(a) the up-to-date progress made by 
the Kiriburu Iron-ore Project;

(b) whether the railway lines and 
port facilities have also been deve-
loped; and

(c) the total amount spent on such 
developments out of Japanese credit 
of 8 million dollars and the Ameri-
can credit of 20 million dollars?

The Minister of Mines and Fuel 
(Shri K. D. Malaviya): (a) The work 
in the Kiriburu Iron Ore Project has 
made satisfactory progress and the 
project is expected to go into produc-
tion as scheduled by the beginning o f  
1964, when ore export to Japan from 
this mine is to commence.

(b) Of the new railway links, the 
line between Sambalpur and Titlagarh 
is expected to be ready for good*
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traffic by December, 1962 and the line 
from Bimlagarh to the loading point 

.at Kiriburu by March, 1963. Work on 
Improvement of facilities at VSshakha- 
patnam is expected to be completed 
by the target date when ore export 
from this mine it to begin.

(c) The Japanese credit in Yen of 
the equivalent of 8 million U.S. dol-
lars is for the purchase in Japan of 
machinery and equipment for only 
the mining project. Orders of a total 
value of Rs. 185 crores have been 
placed so far on various suppliers in 

. Japan against the credit.

The U.S. credit was for the foreign 
■ exchange cost of the railway and port 
facilities. The Railways have already 
entered into commitments worth $13 
million; drawals in respect of the port 
work will also commence soon as con-
tracts have already been concluded 
for the additional berths and are 
about to be concluded for the ora 
loading plant.

Bokaro Steel Plant
Shri H. N. Mukerjee:
Shri A  K. Gopalan:
Shri Kunlun:

*229. <1 Shri D. C. Sharma:
Shri Morarka:
Shri P. R. Chakraverty:
Shri Vasudevaa Nalr:

Will the Minister of Steel and 
'Heavy Industries be pleased to state:

(a) what is the stage now reached 
in the negotiations over the Bokaro 

•Steel Project with U.S. participation;
(b) whether it is » fact that Gov-

ernment have agreed to the U.S. Com-
pany participating also in manage-
ment, and if so, to what extent;

(c) when is the first blast furnace 
expected to go into production; and

(d) what Is the amount of finished 
■ateel estimated for production by the 
plant during the Third Five Year Plan 
period?

The Mlabrter of Steel and Heavy 
fKuOwstriea <Shrf C. Subrawanlam):

(a) and (b). Consultations are still 
going on with the tT.S. Agency for 
International Development on the 
question of U.S. finance for Bokaro, 
but no finality has been reached. I 
hope to be able to make a further 
statement on the subject at a not very 
distant date.

(c) The date when the first blast 
furnace is expected to go into pro-
duction depends on how soon the aid 
negotiations are finalised.

(d) In the document relating to the 
Third Five Year Plan a credit of 0‘3 
million tons of steel from Bokaro has 
been taken during the Plan periofL

Steel Plants 
f  Shri Hari Vishnu Kamath:*830.

Will the Minister of Steel and 
Heavy Industries be pleased to state:

(a) what stage of development and 
production of the steel plants at 
Bhilai, Rourkela and Durgapur has 
been reached;

<b) the quantum of production per 
day in each of the plants at present; 
and

(c} the target for each of them 
during the current year?

The Minister of Steel and Heavy 
Industries (Shri C. Subrunaniam):
(a) In Bhilai all the units have been 
commissioned. In Rourkela all units 
except the third coke oven battery 
and three lines of the tinning plant 
have been commissioned. As regards 
Durgapur, all units except the blast 
furnace No. 3 have been commission-
ed.

(b) the average production in the 
three projects per day daring March 
1962 was as follows:

Rourfeela Bhilai Dwgapur

Pig lion 
Steel

x6oo,
1.43*

3.017
2,538

*,»S
l&O
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(c) The target fixed for the pro-
duction of pig iron and steel ingots 
lor the year 1 $62-62 is as follows:

Rotvktla Bhilai Durgapur

P ig  Iron 1080,000 1030,000 875,000 
Steel 850,000 800,000 750,000

The rated capacity of each plant is 
1 million ingot tons of steel.

Manufacture of Tanks
*231. Shri S. M. Banerjee: Will the 

Minister of Defence be pleased to 
state:

(a) what progress has been made 
regarding manufacture of Tanks in 
the Ordnance Factories; and

(b) whether a separate factory has 
been set 19 ?

The Minister of Defence (Shri 
Krishna Menon): (a) Government has 
entered into an agreement with M/s. 
Vickers-Armstrongs (Engineers) Ltd. 
of the United Kingdom for thsir 
technical collaboration in the manu-
facture of tanks. Detailed planning 
of the factory buildings has been com-
pleted in consultation with the col-
laborators. Construction work on 
the main Factory building is expected 
to  start very shortly. Procurement 
action for necessary plant and equip-
ment is well in hand.

(b) Yes, Sir.
Violation of Foreign Exchange cases

*832. Shri H. N. Mukerjee: Will the 
Minister of Finance be pleased to 
•state:

(a) whether there has been in re-
cent months a sizeable increase in 
cases of violation of foreign exchange 
regulations;

(b) whether it is a fact that the Re-
serve Bank at Calcutta has been 
hoodwinked by foreign exchange 
manipulators who have succeeded in 
placing lakhs of rupees worth of 
foreign exchange in the blackmarket; 
and

(c) If so, what steps have been taken 
to the matter?

The Deputy Minister in the Minis-
try of Finance (Shri B. &. Bhagat):
(a) to (c). The information is being 
collected and will be placed on the 
Table of the Sabha.

Yankala and Eradl Communities

183. Shri E. Madhuradan Kao: Will 
the Minister of Home Affairs be pleas-
ed to refer to the reply given to 
Unstarred Question No. 1318 on the 
5th December, 1981 and state:

(a) the nature of decision taken in 
regard to classification of Yarakala 
and Kradi communities of Telangsna 
area in Andhra Pradesh at par with 
such tribes in the State; and

(b) the details thereof?
Hie Minister of State in the Minis-

try of Home Affairs (Shri Datar): (a)
No decision has yet been taken in the 
matter.

(b) Does not arise.

Drilling in Jawahunnkhl

184. Shri D. C. Sharma: Will the 
Minister of Mines and Fuel be pleas-
ed to refer to the reply given to Un-
starred Question No. 976 on the 14th 
August, 1961 and state:

(a) whether drilling operation work 
at Jawalamukhi has been re-staTted; 
and

(b) if so, since which date?
The Minister of Mines and Fuel

(Shri K. D. M&lavtya): (a) No, Sir.
(b) Does not arise.

OB Exploration In Cambay and Kalol
# f  Shri D. C. Sharma:

185- \ S h r i  Morarka:

Will the Minister of Mines and Fuel 
be pleased to state:

(a) the latest position with regard 
to the progress of the exploration 
work in the Cambay and Katol Oil 
fields; and

(b) the details thereof?
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The Minister J»f Mine* u d  F ad
(Shri K. D. M altviya): (a) and (h).
29 exploratory wells have been drill-
ed so far in Cambay and two mors 
wells are being drilled currently. Of 
the 25 wells drilled at Cambay, 10 aro 
gas producing, 2 oil bearing and 8 dry. 
Die other 5 are being tested. In 
Kak>i, three wells have been drilled 
so far. The lowest favourable horizon 
has been tested in all the 3 wella and 
has been found to contain oil.

Cement Factory in Andhra

188. Shri E. Madhosndan R io: Will 
the Minister of Steel and Heavy In- 
Asstrles be pleased to state:

(a) whether there Is any proposal 
for setting up a cement factory ip 
Andhra Pradesh; and

(b) if so, its location, estimated 
cost and the time by which the work 
will commence?

The Mbdster of Steel anj H«*avy 
Industrie* (Shri C. Sabrmmanfrun): (a)
and (b). Two licences under the In-
dustries (Development and Regula-
tion) Act, 1851 have been granted to 
private parties for setting up a ce-
ment factory each in Vizianagaram 
tehsil, Visakhapatnam district and at 
Bhongir, Nalgonda district. Preli-
minary work on both the factories has 
already commenced. The factory in 
Vizianagaram tehsil is cxpected to go 
into production in 1984 and that at 
Bhongir in 1985. Each factory is 
estimated to cost about Rs. 2'5 to Rs. 3 
crores.

Pay Seales of Primary Teachers
187. Shri E. Madhnsndhan Bao: Will 

the Minister of Education be pleased 
to state:

(a) whether there Is any proposal 
to increase the scales of pay of the 
prim ary teachers in the country; and

(b) if so, the details thereof?

Tke I IM ite r  «f Education (Dr. 
K  I*. ShrimaH): (a) and (b). The 
States prepare their own schemes for 
fee  improvement of the emelumvsU

of primary School teachers and such 
schemes form part of the State sector 
of the respective Plans. There is no 
overall Scheme for the whole of the 
country.

List* of Scheduled Castes and Sche-
duled Tribes In Mysore

189. Shri Siddlaht Will the Minis-
ter of Home Affairs be pleased to 
state:

(a) whether the Government of 
Mysore have recommended to the 
Union Government to revise the lists- 
of scheduled Castes and Scheduled 
Tribes in that State;

(b) if so, the names of the commu-
nities which are proposed to be in-
cluded in or deleted from, the lists 
of Scheduled Castes and Tribes;

(c) the reasons for the revision of 
the lists;

(d) the population of each of the 
communities which are proposed to be 
included or deleted, according to the 
census of 1961; and

(e) when the proposal to revise the 
lists, was sent by the State Govern-
ment to the Union Government?

The Minister of State in the Minis-
try  of Home Affairs (Shri Datar): (a)
Yes, Sir.

(b) Since the proposals are still 
under examination it will not be in the 
public interest to divulge the recom-
mendations made by the State Gov-
ernments

(c) The lists are proposed to be re -
vised in order to eliminate mistakes 
either by way of inclusion in or ex-
clusion from the Schedules.

(d) The figures 04 population on th» 
basis of the 1961 census have not yet 
become available.

(e) The proposals were r#odv*d in, 
January 1980.
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B apart o t Cenmimtkmer tor B.C. and
8.T. for 1960-61

190. Shrl Siddiah: Will the Minu-
ter of Home Affairs be pleased to 
state:

(a) whether the Commissioner for 
Scheduled Castes and Tribes, has pre-
sented his Report for the year 1960-61; 
and

(b) if so, when it will be laid on 
the Table?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes, Sir.

(b) It is proposed to lay it on the 
Table of the House during the current 
Session.

Scheduled Castes and Scheduled 
Tribes

191. Shri Siddiah: Will the Minis-
te r of Home Affairs be pleased to 
state:

(a) what are the Schemes formu-
lated for the welfare of the Schedul-
ed Castes and Scheduled Tribes in the 
country under the Central Sector and 
State sector during the Third Five 
Year Plan; and

(b) the amount allotted for each of 
the Schemes for Scheduled Castes and 
Tribes seperately?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). Two statements giving the 
requisite information are laid on the 
Table of the House. [See Appendix I, 
annexure No. 35}.

Welfare Schemes for the Scheduled 
Castes and Scheduled Tribes

i n .  Shri SMdtafc: Will the Minis-
ter of Home Affairs be pleased to 
state:

(a) whether there are any signifi-
cant changes in the Welfare Schemes 
lo r the Scheduled Castes and Schedul-
ed Tribes in the Third Five Year Plan 

the Central Sector and State Sec-
tor; and

(b) if so, the details thereof?
The Minister of state tn the Ministry 

o t Heme Affairs (Shri Datar): (a)
Yes.

(b) The Central Sector of the Third 
Plan for the welfare of Scheduled 
Castes and Scheduled Tribes is res-
tricted to certain schemes of national 
priority in respect of which an even 
pace of development on an intensive 
and uniform scale is desirable for the 
entire country. These schemes are 
shown in the statement. [Sec Appen-
dix I, annexure No. 86].

A ll India Bar Council
193. Shri Raghonath Singh: Will

the Minister of Law be pleased to 
state whether Government are con-
templating to establish an All India 
Bar Council and a unified bar asso-
ciation?

H ie Deputy Minister In the Minis-
try of Law (Shri Hajarnavis): Steps
are being taken for the establishment 
of the All India Bar Council in accord-
ance with the provisions of the Advo-
cates Act, 1961, and the rules made 
thereunder. The Bar Council of India 
is to consist oi the Attorney-General, 
ex-officio, the Solicitor General, ex-
officio and one member to be elected 
by each of the fifteen State Bar Coun-
cils from among its members. Out of 
the fifteen members to be elected to 
the All India Bar Council, fourteen 
persons have already been elected. 
Election by the remaining Bar Coun-
cil is also likely to be completed in 
the near future.

There is no provision in the Advo-
cates Act requiring the formation of 
a unified Bar Association and Gov-
ernment does not, therefore, contem-
plate taking any steps in this behalf.

Prohibition
J  Shri Shree Narayan DM:
\  Shri P. C. Borooahi

Will the Minister ot Home Affairs 
be pleased to state:

(a) whether the various State Gov-
ernments have by  now responded to
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the suggestions made by the Planning 
Cotmuknioo  tor extension a t prohibi-
tion in their respective areas on the 
condition that the losses incurred by 
the various States would be met by the 
Centre to the extent of 50 per cent;

(b) if so, the nature of response re -
ceived from various State Govern-
ments; and

(c) the progress made by them dur-
ing tile last financial year?

The Minister of State in the Minis-
try  of.Home Affairs (Shri Datar): (a)
to (c)_ The Government of Punjab 
have Agreed to introduce total prohi-
bition by the end of Third Plan on the 
basis of the Central assistance offered, 
provided Delhi would take the lead- 
"Rie Government of Mysore have ex-
tended prohibition with effect from 
1-7-1961 to Mandya District and 
Mysore City and Taluk and have asked 
for Central assistance of Rs. 22*5 lakhs 
for 19(1-62 on account of 50% share 
of the estimated loss of excise reve-
nue.

2. The Governments of Mysore 
(for other Districts), U ttar Pradesh, 
West Bengal, Madhya Pradesh, Bihar 
and Kerala have asked for 100% Cen-
tra l assistance to meet the loss in ex-
cise revenue plus the cost of enforce-
ment and rehabilitation. The replies 
from other S tate Governments are 
•waited.

Spread of Literacy

195. Shrl D. N. Tlwary: Will the 
Minister of Education be pleased to 
state:

(a) whether Government have taken 
note of the recommendations of ex-
perts from various countries who met 
a t Paris in the third week of March 
about the Establishment of demonstra-
tion centres all over the world for the 
rapid spsead of literacy;

(b) w hether sudh centres are pro-
posed to be opened in India in the 
near future; and

(c) if so, jheir number?
t h e  MaMwc W w t i w  (Dr. K.

1* SfcrtmsU): (a) The Government

has not yet received from Unesco uie 
recommendations made by experts in 
the matter.

(b) and (c). Do not arise.

Assistance for Water Supply and 
Sanitation Projects

1Qfl f  Shri Rameshwar Tantia:
\  Shrl Liladhar Kotokl:

Will the Minister of Finance be 
pleased to state:

(a) whether Government propose” 
to explore ways and means of securing 
assistance from the United Nations 
Fund and the International Develop-
ment Association for water-supply and 
sanitation projects;

(b) if so, whether Government have 
formally or informally approached the 
International Aid-giving organisations 
therefor; and

(c) if so, with what result?

The Minister of Finance (Shrl 
Morarji Desai): (a) to (c). Govern-
ment have approached the Interna-
tional aid-giving organizations and 
aid-giving countries for the totality of 
tiie foreign exchange requirements 
for Third Plan projects and pro-
grammes. These requirements take 
into account the water-supply and 
sanitation projects included in the 
Plan.

The aid promised by the Interna-
tional Development Association for the 
first two years of the Plan is already 
more than fully covered by Irrigation, 
Power. Transport and Communica-
tions projects and there is, therefore, 
no possibility of any aid being avail-
able for water-supply and sanitation 
projects from that source. The U.N. 
Special Fund has agreed to provide 
assistance to the extent of $324,100 for 
the project for Survey & Investigation 
of Potable W ater Supply & Sewerage 
Scheme of Greater Calcutta which h »  
been sponsored by the  Government t*  
West Bengal
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TSliri 8. C. Samanta:J Start Subodh Hanada:
* * Sbri M. L. Dwivedl;

[  Shri P. C. Borooah;
Will the Minister of Finance be 

pleased to state:

(a) whether the World Bank and 
I.D.A. experts who visited India re-
cently agreed to give substantial finan-
cial assistance for a detailed and tech-
nically accurate assessment of the 
country’g power potential; and

(b) if so, when the detailed survey 
will commence?

The Minister of Finance (Shri 
Morarji Desai): (a) and (b). No
financial assistance has been asked for 
from the World Bank or the I.D.A. for 
conducting a survey of power require-
ments in the country. There is al-
ready a programme of long-term sur-
vey in operation in India on a nation-
wide basis since 1955. The results of 
the survey are made use of for for-
mulating the future power programme 
of the country.

Basic Education

LM. Shri BtMmti Mishra: Will the 
Minister of Education be pleased to 
state:

(a) the amount of expenditure in-
curred by Government on basic edu-
cation during the period from 1947 to 
March, 1962;

(b) the total number of persons who 
have received basic education so far; 
and

(c) the profession in which they 
have been employed?

The Minister of Education (Dr. K. 
L. Shrimati): (a) to (c). Statements 
are laid on the Table. [See Appendix
I, annexure No, *?].

Text Books
1*9. Shri S. H . Banerjee: Will the 

Mipbrier afJUncattOB be pleased to 
state:

(a) whether changing of text books' 
in schools every year has made edu-
cation expensive; and

(b) if so, what steps have been 
taken to avoid such changes?

The Minister of Education (Dr. 
K. L. Shrimati): (a) The frequency
of change differs from State to State- 
but generally a text book is not 
changed in less than three years.

(b> Does not arise.

Shortage of Coke and Coal in DJ*.
MO. Shri S. M. Banerjee: Will the 

Minister of Mines and Fuel be pleased 
to state:

(a) whether shortage of eoal and 
soft coke still prevails in U.P.;

(b) whether some industrial units 
are likely to be closed down in Kan-
pur because of shortage of coal; and

(c) if so, the steps taken by Gov-
ernment?

The Minister of Mines and Fael 
(Shri K. D. Malaviya): (a) The move-
ment of coal and soft coke to U .P . 
suffered some set-back during 
December, 1961 and January and 
February, 1962 due to Goa emer-- 
gency and subsequent severe cold 
weather and foggy conditions. The 
position has since returned to normal 
and 9650 wagons of coal and coke 
were despatched to U.P. during 
March, 1962 as against 8493 wagons 
despatched during January, 1962 and 
7988 wagons during February, 1962.
( (b) and (c). The Government
have received mo specific report 
about the likely closure of mills In 
Kanpur, but whenever reports re-
garding low coal stock position are 
received, immediate action is taken 
to rush supplies and avert closure.

Separation of Judiciary From 
Executive

201 Shri S. M. Banerjee: Will the 
Minister of Home Affairs be pleased
to state:

(a) whether any further progress 
has been made with regard to WPa-



separation of judiciary from the Exe-
cutive; and

(b) if so, details thereof?

The Minister of State in the Minis-
try of Home Affair* (Shri Datar):
(a) and (b). Information is being col-
lected from, the S tate Governments 
and  will be placed on the Table of 
the House.

Class IV Staff of Surrey of India

202. Shri S. M. Banerjee: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a) whether uniforms and liveries 
fo r  1961 have not yet been supplied 
to the Class IV staff of Survey of 
India, Dehra Dun;

(b) if so, the reasons for the delay; 
ana

(c) the steps taken by Government 
in the matter?

The Deputy Minister In the Minis-
try of Scientific Research and Cul-
tural Affairs (Dr. M. M. Das): (a)
Supplies have been made to all,
•except for shoes to 16.

(b) and (c). Full quota awaited 
from  the suppliers, who have been 
reminded.
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Development of Housing Plots 
in Delhi

205. Shri P. C. Berooah: Will lhe 
Minister of Home Affairs be pleased 
to state:

(a) whether there is .a schenje to 
develop about 5,600 housing plots by 
the middle of the next yefcr in Delhi;
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,<)»} if «o, wfc*t i* th* cast o i the 
mdekme ta t l  wlwewe these plot* wMild 
be  da*#4*p*d; an*

<e) how timse piots will be disposed 
of and to whom they would be trans-
ferred and oh -Miat terms?

H e  Minister of State In Ihe Min-
istry of Home Affairs (Shri Datar):
<a) to (c). Attention is invited to the 
statement laid on the Table of the 
House on 23rd March, 1961, in reply 
to the notice under Rule 197 from 
Shri P. G. Deb. The statement con-
tains details of a scheme for the ac-
quisition, development and disposal 
of about 8,000 acres of land in Delhi, 
which was drawn in pursuance of one 
of the main recommendations of the 
Committed, referred to in the above 
statement, that the Government 
should acquire all vacant land 
within the urbanisable limits of Delhi, 
develop the same in accordance with 
pre-determined ideas about the 
nature and extent of the desired 
future development and put on the 
m arket every year a minimum of 
5,000 plots.
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Teachers Education
208. Shrimati Maimoona Saltan:

Will the Minister of Education be 
pleased to state:

(a) whether the Central Advisory 
Board of Education in their session 
held at Jaipur in January this year 
recommended the appointment of a 
high powered committee to examine 
the problems of teacher education in 
all its aspects;

(b) if so, whether the committee as 
recommended has been appointed;

(c) whether this Conxmttee has 
submitted any report; and

(d) if so, what are the main re-
commendations thereof?

The Minister of Education (Dr. 
K. L. Shrtmaii): (a) Yes, Sir.

(b) The matter is under considera-
tion.

(c) and (d). Do not arise.

Targets ot Enrolment in EdncatlMlal 
Instlttttfoes

209. Shrimati Maimoona Saltan:
Will the Minister of Edocatioa be
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pleased to state:

(a) whether the Central Advisory 
Board of Education had recommended 
in their session held a t Ja ipur in 
January this year that the targets of 
enrolment in  educational institutions 
be revised for each State, and for the 
country as a whole; and

(b) if so, what action has been 
taken to  implement this recommen-
dation?

The Minister of Education (Dr. 
K. L. Shrimall): (a) Yes, Sir.

(b) The m atter has been already 
taken up with the Planning Com-
mission.

Levy of Excise Duty on Radio sets
210. Shrlmati Maimoona Sultan:

Will the Minister of Finance be 
pleased to state:

(a) whether Government had 
recently received any representation 
from the All India Radio Merchants’ 
Association or any other Radio Mer-
chants Association protesting against 
the levy of excise duty on Radio sets;

(b) if so. what were the main points 
of objection made out by them; and

(c) what is Government’s decision 
thereon?

The Minister of Finance (Shri 
Morarji Desai): (a) and (b). Yes, Sir. 
Three representations were received 
early this year from Radio Mer-
chants’ Associations of Delhi and 
Amritsar requesting mainly for (i) 
changing the pattern of levy of excise 
duty from ad valorem rate to speci-
fic duty; (ii) simplification of excise 
procedure for the small scale manu-
facturers; and (iii) exempting from 
excise duty small units manufactur-
ing 300 radio sets or less annually.

(c) The resquests at (i) and (ii) 
have been partly granted. Optional 
specific rates of excise duty have been 
fixed for wireless sets of different 
categories and a simplified procedure 
has been evolved and put into opera-
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tion. I t has not, however, been pos-
sible for the Government to accopt 
the request a t item (ill) above.
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Allowance to Ex-Ruler of Bastar
212. Shri Blrendra Bahadur Slnfh:

Will the Minister of Home Affairs be 
pleased to state:

(a) what monthly allowance is 
presently being given to the ex-Ruler 
of Bastar, Shri Pravin Chandra Bhanj 
Deo; and

(b) whether this allowance also 
includes some share for the wife of 
the ex-Ruler or a separate allowance 
is given to her?

The Minister of State in the Minis-
try  of Home Affairs (Shri Datar):
(a) Rs. 2,000.

(b) No separate allowance is given 
to the ex-Ruler’s wife.

Free Food and Clothing tor Primary 
School Children

213. Shrl Kanban: Will the Minister 
ot Education be pleased to refer to 
the reply given to Starred Question

APRIL 16, IM S
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No. 230 on the 22nd February 1991 
and state:

(a) whether proceedings of the All 
India Education Conference held in 
Kanpur on 28th December, 1960 
recommending, inter alia supply of 
free food and clothing to primary 
school children have now been receiv-
ed;

(b) if so, what is Government’s 
decision in the matter; and

(c) whether a copy of the report 
will be laid on the Table?

The Minister of Education (Dr. 
K. L. Shrimali): (a) The resolutions, 
but not the proceedings of the Con-
ference, have been received; there 
is no recommendation regarding the 
supply of free food and clothing to 
Prim ary school children.

(b) Does not arise.

(c) Copies of the resolutions of the 
Conference are available in the Parlia-
ment Library.

Attapadi Tribal Development Block 
in Kerala

214. Shrl Kunhan: Will the Minis-
te r of Home Affairs be pleased to 
state:

(a) what was the amount set apart 
for the Attapadi Tribal Development 
Block in Kerala for the year 1961—62;

(b) how much of this allotment has 
been utilised and for what purposes; 
and

(c) what are the reasons for the 
shortfall in achievement?

The Minister of State in the Minis-
try  of Home Affairs (Shri Datar):
(a) Rs. 2 lakhs. This is in addition 
to an average allocation of Rs. 2 40 
lakhs per year by the Ministry of 
Community Develoipment and Co-
operation.

(b) and (c). The required informa-
tion has been called for from the 
State Government and will be laid on 
f t*  Table of the House when receiv-
ed.

A atstant Commissioner for Scheduled 
Castes and Scheduled Tribes

215. Shri Achuthan: Will the Minis-
ter of Home Affairs be pleased to 
state:

(a) whether an Assistant Commis-
sioner for Scheduled Castes and 
Scheduled Tribes was functioning in 
Kerala State with Trivandrum as 
Headquarters and whether the post 
and office were abolished subsequent-
ly;

(b) if so, the reasons therefor; and

(c) whether there is an Assistant 
Commissioner functioning at Madras 
now, for both Madras and Kerala 
States?

The Minister of State in the Minis-
try  of Home Affairs (Shri Datar):
(a) Yes.

(b) The region of Kerala was too 
small to justify the appointment of 
a separate Assistant Commissioner 
for Scheduled Castes and Scheduled 
Tribes.

( c )  Yes.

Legislation on Compulsory Education
216. Shri Basappa: Will the Minis-

ter of Education be pleased to state:

(a) whether a Model legislation to 
make attendance of Children at 
school compulsory has been framed 
by the Centre.

(b) whether the States have been 
asked to be guided by such Model 
Legislation; and

(c) if so, the latest position in this 
respect?

The Minister of Education (Dr. 
K. L. Shrimali): (a) to (c). A State-
ment is laid on the table of the 
House.

S t a t e m e n t

(a) and (b). A model legislation on 
compulsory primary education has 
been already drafted by the Govern-
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ment of India in consultation with 
the State Governments and sent to 
them for guidance.

(c) The latest poaition regarding 
enactment of new laws on compul-
sory primary education in different 
States is as follows:—

In the following States new laws 
regarding compulsory primary educa-
tion have been passed in 1960 and 
1961 to replace older ones:—

(1) Punjab in 1960.
(2) Andhra Pradesh in 1961.
(S) Gujarat in 1961
(4) Madhya Pradesh in 1961.
(5) Mysore in 1961.

In the case of Assam, Bihar, 
Jammu and Kashmmir, Maharashtra. 
Orissa, Rajasthan and Uttar Pradesh, 
the question of enacting new laws is 
under the consideration of the State 
Governments.

In the States of Kerala, Madras
and West Beneal, the State Govern-
ments feel that no action is called for 
In this respect.

Coal Quota for Andhra

,  /  Shri E. Madhusudan Rao:
* \  Shri Venkatasubbaiah:

Will the Minister of Mines and Fuel 
be pleased to state:

(a) whether it is a fact that the 
Andhra Pradesh Government have 
lodged a protest recently with the 
Government of India for curtailing 
the quota of coal by 50%; and

(b) if so, the decision taken by Gov-
ernment in the matter?

Th« Minister of Mines and FM l 
(Shri K. D. Malaviya): (a) Previously, 
the quotas for coal were far in excess 
of the rail transport capacity avail-
able. It was felt that it would be in 
the Interest of the consumers to make 
a  realistic allocation which can be ex-
pected to be actually moved, ao that

the conMMMrs can proparly plan tfca
working of their units. The quotas -of 
all the States, including Andhra Pra-
desh, for 1982 were accordingly re -
vised in order to match them closely 
with the rail transport capacity avail-
able. The quota of Andhra Pradesh 
was fixed at 1147 wagons per month 
against their allocation of 1806 wagons 
per month during 1961. The State' 
Government represented against this 
revision.

(to) The quota of Andhra Pradesh 
has since been already increased to 
1800 wagons per month.
Teachers for TWrd Five Year Plan

219. Shri E. Madhusudan Rao: Will 
the Minister of Education be pleased 
to state:

(a) the estimated number of teachers 
and lady teachers that will be requir-
ed in different categories of schools in 
the various States during the Third 
Five Year Plan period; and

(b) the steps taken by the Govern-
ment in the m atter to ensure adequate 
availability of teachers.

The Minister of Education (Dr. K. 
L. Shrimall): (a) A statement is laid
on the Table of the House. [See Ap-
pendix I, annexure No. 38], Sepa-
rate figures for lady teachers are not 
available.

(b) The plans of the State Govern-
ment* schemes for expansion
of existing training institutions, ms 
well as, opening of new institutions. 
As far as the Central Government is 
concerned, four regional training col-
leges are being set up to meet the 
demand for teachers of practical sub-
jects in the multipurpose schools. Cen-
tral assistance on 100 percent basis la 
being given for State development 
schemes relating to "Training of T«a- 
chers’. To meet the shortage of 
Women teachers, special schemes ejj. 
opening of institutions for the train-
ing of women teachers, increasing the 
intake capacity of existing institutions, 
attaching training sections to aecottdb- 
ary schools, provision ot part-ti»a 
training, grant of financial agslfttarrtt
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to girl* JMMt r a m  m u  to become 
totrhrr* etcH are also being assisted on 
IOO percent basi*.

Everest Expedition

219. Shrl P. C. Borooab: Will the 
KCnister of Scientific Research and 
Cultural Affairs be pleased to state:

(a) whether Government have given 
some aid t°  the recent Indian Everest 
Sai>editioa;

Cb) if so, how much and in what 
form; and

(c) what was the composition of the
team?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) Yes, Sir.

(b) A sum of Rs. 5:00 lakha has 
been paid to the Indian Mountaineer-
ing Foundation in the form of a grant- 
in-aid for meeting expenditure on the 
Everest Expedition.

(c) The composition of the team is 
as under:—

1. Major John Dias—Leader.
2. Inatr. Lt. M. S. Kohli—Deputy

Leader.
S. Capt. A. B. Jungalwala.
4. Capt. Mulk Raj.
5. Chief Yeoman of Signals, K. P.

Sharma.
(J. Fit. Lt. A. K. Chaudhi-y.
7. Capt. M  A. Soares.
8. Shri C. P. Vohra.
9. Shri Sonam Gyasto.

10. Dr. A. N. D. Nanavatt
11. Shri Gurdian Singh.
12. Shri O. P. Sharma.
13. Shri Hari Dang.
1C Shri Suxnan Dubey.

Friendship University, Moscow
*26. Shrl N aaU ar. WiU the Minis-

te r of Scientific Research and Cui- 
taeai Affairs be pleased to state:

(a) whether sending of Indian stu-
dents tp the Friendship University of 
H o —ow fLnmumba University) has 
started*

(b) if so, how many have been al-
ready sent;

(c) whether it was decided that 
only for post-graduate studies, stu-
dents would be sent to this University;

(d) whether the Government of 
U.S.S.R. stipulated any such condition;

(e) what is the minimum age and 
minimum educational qualifications 
that the Government of U.S.S.R. sti-
pulated for admission; and

(I) the authority that make the 
selections?

The Minister of Scientific Research 
and Cultural Affairs (Shrl Humayun
KaMr): (a) Yes, Sir.

(b) 24.

(c) and (d). No, Sir.
(e) Government of India, in consul-

tation with the Soviet authorities have 
prescribed the following qualifications:

Minimum age—19 yeais.
Minimum qualifications—

(i) For first degree Courses—

First Class Bachelor’s Degre? in 
Science.

( i i )  For Post-Graduate Courses 
in specified fields—

Master’s Degree in Chemistry, 
Mathematics, or Humanities 
and Bachelor’s Degree in 
Mechanical Engineering.

(f) The selection is made by Selec-
tion Committee set up by the 'rov- 
emment, one for Science and Techno-
logy and the other for Humanities.

Archaeological Finds at Eran near 
Saogor

9 f  Shri D. C. Sharma:
ZZ1, \  Shri Racbunath Singh:
Will the Minister of Scientific Re-

search and Cultural Affairs be pleas-
ed to state:

(a) whether the excavations at Eran 
near Saugor in Bhopal have yielded 
soma archaeological finds;
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(b) if so, the details thereof; and
(c) the historical value of the find*?
The Deputy Minister in the Ministry 

of Scientific Research and Cultural 
Affairs (Dr. M. M. Das): (a) Yes, Sir.

(b) The excavation of the site dur-
ing the year 1960-61 has revealed four 
periods of habitation starting from 
chalcolithic to late mediaeval period. 
The important finds were painted pot-
tery, terracotta animal figurines, beads, 
punch-marked and cast tribal copper 
Coins, Coins of Ramgupta, the Naga 
Dynasty and the Indo-Sassanian rules, 
and iron objects etc.

(c) The excavation has established 
a sequence of Culture from the chalco-
lithic period onwards and has placed 
it on a sure foundation, especially in 
regard to tiie historical period where 
coins of different dynasties have also 
been found.
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12 hrs.
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

A c q u i s i t i o n  o f  l a n d  f o r  N a m r u p  
F e r t i l i z e r  P r o j e c t

Shri Risbang KeisSiing (Outer
M anipur): Under rule 197, I beg to
call the attention of the Minister ot 
Steel and heavy Industries to the 
following matter of urgent public 
importance and I request that he may 
make a statement thereon: —

“The situation arising out of the 
proposed eviction of about 700 
families by the authorities of 
Namrup Fertilizer Project, 
Assam.”.

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): I
should first like to point out that as 
land acquisition, compensation and 
resettlement are within the primary 
competence of the State Government 
it would be proper and appropriate to 
treate this matter as being one of con-
cern to the Assam State Legislature 
rather than to Parliament. Never the 
less, I should like to make the follow-
ing statement.

2. The calling attention notice refers 
to two projects in Namrup. One is the 
Thermal Power Project which is being 
implemented by the Government of 
Assam. The other is the Fertilizer 
Project under the Fertilizer Corpora* 
tion with which I am directly con-
cerned.
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3. Disperaal ot industry Is one of
the basic principles of our industrial 
policy. Dispersal is needed in order 
to distribute uniformly, as far as may 
be, prosperity, employment and rising 
standards of living. State Govern-
ments are usually anxious to secure 
the sitting of industrial projects 
within their borders. It is obvious 
that larger industrial projects
cannot be established in any given 
ares unless facilities such as land, 
water and communications are made 
available. Sometimes land has to be 
acquired and people occupying such 
land have to be displaced. But 
compensation is aways paid and 
every endeavour is made to resettle 
the displaced persons. Some hard-
ship, however regrettable, is inevi-
table Agitation and obstruction 
only delay the implementation of 
projects. In extreme cases there may 
even have to be an abandonment of 
a project in one State and its location 
in another.

4. In the interests of food produc-
tion it has been decided that a consi-
derable number of fertilizer factories 
should be established. It has been the 
general desire that a t least one ferti-
lizer factory should be established in 
each of the States during the Third 
Five Year Plan. Accordingly it is pro-
posed to build a Fertilizer factory at 
N'amrup in Assam.

5. Out of 1000 acres of land eam- 
marked for the fertilizer project. 173 
acres belong to the State Government 
and the remaining 827 acres to private 
parties. The Government land has 
already been taken over by the Cor-
poration. Of the private land only 
about 10 acres have been acquired 
and this has been done with the full 
consent of the owners. About 330 
acres belong to the Dilli Tea Estate 
who had originally agreed to make the 
land available to the Fertilizer Cor-
poration for construction of houses. 
However, after the Corporation start-
ed construction work, the Tea Estate 
appeared to charge their mind and 
obtained an injunction from the Assam 
High Court restraining the Fertilizer 
Corporation from intilding on the land.

Construction work has, therefore, been 
completely stopped.

6. (Joming to the demonstration 
referred to by the Hon’ble Members, 
my information is that on the 22nd 
April 1962 a meeting of persona occu-
pying the land proposed to be acquired 
for the Power Project and the Fertili-
zer Project was convened by a local 
political worker. It is reported that 
the meeting was attended by hardly a 
dozen persons, lasted no more than 
about 5 or 6 minutes, and dispersed 
peacefully. The market in the area 
was open and operating normally. I t 
is evident from these facts that there 
is no great feeling against the pro-
posed acquisition. There have been 
no evictions and there is no current 
cause for any suffering or hardship. 
It appears that the proposal for acqui-
sition is being made use of for minor 
political ends.

7. The number of families who 
may be affected by aquisition of land 
for the fertilizer project is 146. No 
family has so far been displaced. The 
land will be acquired by the State 
Government under due processes of 
law and compensation will be paid in 
accordance with law.

8. As far as I could ascertain at short 
notice, the demands put forward on 
behalf of the occupiers of the land are, 
firstly quick payment of compensation 
to the affected families; secondly 
immediate resettlement after displace 
ment and thirdly employment in the 
fertilizer project. The first two 
demands are the direct concern of the 
Assam Government, as the legal obli-
gation of the Fertilizer Corporation 
would be completely discharged when 
they deposit the Compensation money 
as assessed by the Land Acquisition 
authorities. We would desire to enjoy 
possession of the acquired land in an 
atmosphere of harmony with the local 
people and will do everything within 
reason to secure such conditions. As 
regards employment, the policy of the 
Fertilizer Corporation is to give pre-
ference to persons affected by land 
acquisition, other things being equal. 
In faqt, every effort will be made to 
find suitable employment for th a n  by
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[Shri C. Subramaniam]
giving special attentitm to the training 
of local people and, in particular, of 
people ^ o ,  by frying dispossessed ot 
t£eir hopne and land, are liable to 
■offer Joss and privation.

l&M hr*.
PAPERS LAID ON TH9 TABLE

N o t i f i c a t i o n s  u n d e r  A l l  I n d i a  
S e r v i c e s  A c t

H m  Minister of State in the Minis-
try  of Home AH airs (Shri Datar): I
beg to lay on the Table a copy each 
the following Notifications under sub-
section (2) of section 8 of the All India
Services Act, 1951, making certain
amendments to Schedule III to the 
Indian Administrative Service (Pay) 
Rules, 1954: —

(i) G.S.R. No. 1463 dated the
l&th, December, 1961.

(ii) G.S.R. No. 1464 dated the 10th 
December, 1961.

(iii)G.S.R. No. 77 dated the 20th 
January, 1962.

(iv) G,S.R. No. 101 dated the
27th January, 1962.

(v) G.S.R. No. 157 dated the 10th 
February, 1962.

(vi) G.S.R. No. 187 dated the 17th 
February, 1962.

(vii) G.S.R. No. 225 dated the 24th 
February, 1962.

(viii) G.S.R. No. 228 dated the 24th 
February, 1962.

[Placed in Library. See No. LT-28/62]
N o t i c a t i o n s  u n d e r  L o k  S a b a y a k  

S e n a  A c t  a n d  N a v y  A c t

Tbe Minister of State in the Minis-
try  of Defence (Sthri Raghuramaiah):
I  beg to lay on the Table: —

(i) a  copy of the Lok Sahayak 
Sena (Amendment) Rules,
1961 published in Notification 
No. &.R.O. 287 dated the 9th 
September, 1961, under sub> 
—gtion (2) oi section 11 ot

tfee Lek ‘jfcSnr rti Sen* A * . 
195#. EWac«d in LU m trj, S t*
No.

(ii) a copy each of the taUowrin*
Notifications under section. 185 
of the Navy Act, 1957: —

(a) The Navy (Disposal of P ri-
vate Property) Regulations,.
1961 published in Notifica-
tion No. S.R.O. 3 »  daed the 
30th December, 1961. [Plao«d 
in  Library, See No. LT-—
30 162],

(b) The Navy (Authorised 
Deductions') Amendment 
Regulations. 1961 published 
in Notification No. S.R.O. 
390 dated the 30th Decem-
ber, 1961. [Placed in 
Library, See No. LT— 31 /82.]

(c) The Maintenance of Wive* 
and Children (Rate of 
Deductions from pay) 
Regulations, 1962 published 
in Notification No. S.R.O. 
46 dated the 10th February,
1962 as corrected by S.R.O. 
No. 89 dated the 10th March, 
1962.

[Placed in Library, See No. LT-32/62.]

N o t i f i c a t i o n s  u n d e r  C e n t r a l  E x c i s e s  
a n d  S a l t  A c t  a n d  S e a  C u s t o m s  A c t  

The Deputy Minister in the Minis-
try  of Finance (Shri B. R. Bhagat):
I beg to lay on the Table—

(i) a copy of Notification No. 
G.S.R. 387 dated the 31st 
March, 1962 making certain 
further amendment to the 
Customs and Central Excise 
Duties Export Drawback 
(General) Rules, 1960, under 
sub-section (4) of section 49B 
of the Sea Customs Act, 1870 
and section 38 of the Central 
Excises and Salt Act, 1944. 
[Placed in Library, See No. 
LT-39/62]

(ii) & copy of Notification. 2£o. 
G.S.R, 338 dated  the  Sis* 
March, 1802 containing cotr- 
rlgendw u  t»  GJJJ&, No*. 2*



Chwtotog Act, 1878 and section 
9.9 ot the Central Excises and 
Salt Act, 1944. [Placed in 
Library, See No. LT—33/62.]

(iii) a  copy each a t  tibe following 
Notifications under sub-sec-
tion (4) of section 48B at the 
Sea Customs Act, 1878: —

(a) G.S.R, No. 389 dated the 
3Lst March, 1962.

(b) G.S.R. N a  390 dated the 
31st March, 1962.

(c) G.S.R. No. 391 dated the 
31st March, 1962.

(d) G.S.R. No. 392 dated the 
31st March, 1962

[Placed in Library, See No. LT- 
34/62]

(iv) a copy of the Central Excise 
(Fifth Amendment) Rules,
1962 published in Notification 
No. G.S.R. 393 dated the 31st 
March, 1962, under section 38 
of the Central Excises and 
Salt Act, 1944. [Placed in Lib-
rary. See No. LT-35j62]

N o t i f i c a t i o n  u n d e r  E s s e n t i a l  C o m -
m o d i t i e s  A c t

The Deputy Minister in the Minis-
try  of Food (Shri A. M. Thomas): I
beg to lay on the Table a copy of Noti-
fication No. GSR 495 dated the 18th 
April 1962 under aub-section (6) of 
section 3 of the Essential Commodities 
Act, 1955. [Placed in Library, See
No. LT-36/62],

N o t d t c a t i o n s  u n d e r  R e p r e s e n t a t i o n  
o f  t h e  P e o p l e  A c t

The Deputy Minister in the Ministry 
ef Law (Shri Ha jam avia): I beg to 
lajr on the Table:—

(i) a copy each ot the following 
Notifications under sub-sec-
tion <8) of section 28 of the 
Representation of the People 
Act, I960, making certain 
amendments to the Registra-
tion o t H ectare Rules, —

(b) S.O. No. 2791 dated the 24th 
November, 1961.

[Placed in Library, See Mo. LT- 
36/62.]

(ii) a copy of the Conduct of Elec-
tions (Amendment) Rules, 1992 
published in Notification Wo. 
S.O. 597 dated the 27th Feb-
ruary, 1962, under sub-sec-
tion (3) of section 16® of the 
Representation of the People 
Act, 1951.

[Placed in Library, See No. LT- 
38/62.]

12:08 hrs.
ELECTIONS TO COMMITTEES

C o u n c i l  u n d e r  I n s t i t u t e  o p  T e c h n o -
l o g y  A c t

The Minister of Scientific Research 
and Cultural Affairs (Shri Htun&yw* 
K abir): I beg to move:

“That in pursuance of section 
31(2) (k) and 32(1) and (4) of 
the Institute or Technology Act, 
1961, the members of Lok Sabha 
do proceed to elect, in such manner 
as the Speaker may direct, two 
members from among themselves 
to serve as members of the Coun-
cil, to be established under sec-
tion 31 (1) of the said Act, for the 
triennium commencing from a 
date to be notified by the Central 
Government".
Mr. Speaker: The question is:

“Tfliat in pursuance ot section 
31(2) (k) and 32(1) and (4) of 
the Institute of Technology Act, 
1961 the members of Lok Sabha 
do proceed to elect, in such manner 
as the Speaker may direct, two 
members from among themselves 
to serve as members of the Coun-
cil, to rbe established under sec-
tion 31(1) of the said Act, tor  the 
triennium commencing from a 
date to be notified by the Central 
Government”.

The motion ioat adopted.

I|Q $ P«P«K1i W 4  Oft VAISAJfytA <$AKA) Election* te  Com- h q * .
the Tab,fc mittee*

m  the *»th M uch, (ft) S.O. No. 231$ dated the 21st
1&Q2, under sub-section (4) of September, 1961.
section 43B at the Sea
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•Go v e r n i n g  C o u n c i l  o r  I n d i a n  S c h o o l  
or M inis

IShri Hamayun Kablr: I beg to move:

"That in pursuance of paragra-
phs 4 and 5 of the late Ministry of 
Steel, Mines and Fuel Resolution 
No. 315(1) /57-MIII dated the 4th 
M ay 1957, as amended from time 
to time, the members of Lok Sabha 
do proceed to elect, in such manner 
as Jhe Speaker may direct, one 
member from among themselves 
to serve as a member of the Gov-
erning Council of the Indian 
"School of Mines, Dhanbad”.

Mr. Speaker: The question is:

“That in pursuance of paragra-
phs 4 and 5 of the late Ministry of 
Steel, Mines and Fuel Resolution 
No. 315(1)/57-MIII dated the 4th 
May 1957, as amended from time 
to  time, the members of Lok Sabha 
<lo proceed to elect, in such manner 
as the Speaker may direct, one 
member from among themselves 
to serve as a member of the Gov-
erning Council of the Indian 
School of Mines, Dhanbad”.

The motion was adopted.

12.10 hrs.

RAILWAY BUDGET—GENERAL 
DISCUSSION—Contd.

Mr. Speaker: Now we take up the 
general discussion of the Railway 
Budget. We have already spent 14 
hours 55 minutes. We will have ano-
ther hour now, and then the Minister 
would reply.

Shall I call upon the Minister? No 
Member is prepared to speak? Yes, 
the hon. Member there.

Shri C. K. Bhattacharya (Raiganj): 
Would you kindly give me some time?

Mr. Speaker: I will see. If I can, 
certainly.

Shri P. R. Chakravwrtt (Dhanbad): 
I thank you for the opportunity given 
to me to speak on the Railway Budget 
It is with a heavy heart that I  have 
to make a reference to the grim tra -
gedy that occurred in Dhanbad on the 
23rd. It presents a picture of a dismal 
character and one has to go deep into 
the m atter to see how such catastro-
phes can be averted.

I would draw the attention of the 
hon. Minister through you to the fact 
that the people of Dhanbad had been 
pressing for some convenient system 
so that these difficulties might be over-
come. It is a long-standing grievance. 
They had been left in a state of uttar 
helplessness, and that has been evi-
denced by this tragic occurrence. Na-
turally one feels that the accident 
which happened may be due to cer-
tain extraneous causes, may be due to 
certain human failures, but one cannot 
leave the m atter at that. I understand 
Dr. Kunzru has been appointed chair-
man of a committee to look into rail-
way accidents, and I would prefer to 
leave it to that committee. But this ac-
cident happened in all its ghastliness 
and, as was mentioned by the Minister, 
that already 18 persons died within 
a few hours of the tragic occurrence, 
and may be there are some more 
casualties in the offiing. Naturally, I 
would again press on the Government, 
and especially the Ministry of Rail-
ways, to examine this aspect of the 
question and see how far these catas-
trophes can be averted.

Dhanbad stands in a very unenvia-
ble position. A mere headquarters of 
a subdivision, it had been recognised 
a subdivision, it had been recognised 
to be the headquarters of the district 
after the transfer of Purulia, the for-
mer district headquarters to BengaL 
The people in Dhanbad did not foresee 
that so much importance would come 
to be attached to this town. Today, It 
is interspersed w ith railways *11 
through, and so many lines and by-
lines have been coming up that at the
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entrance to the town itself, the traffic 
have to wait one hour or so to let the 
train  pasa. You will be amused to 
know that when the ex-President of 
the Indian National Congress—in fact, 
two of them—visited the place and 
had to be taken over the line, I was 
feeling rather hesitant whether I 
should request them to take this 
much trouble on my score. I thought 
I would rather withdraw from the 
election than see some unhappy in-
cident taking place in my consti-
tuency.

Sir, this grim tragedy has presented 
itself in all its ghastliness. The dan-
gers inherent in the existing system 
had been laid before the Government 
so many times, but they had been left 
unattended to. Let us take the lesson 
today and see how far we can improve 
on this system.

The area which I claim to represent 
is a rich centre of coal production. 
Naturally, I shall be interested in the 
question of the movement of coal 
which happens to be the generator of 
80 per cent of the energy resources in 
the country. I find that the estimate 
which has been made of coal produc-
tion has been suffering from a short-
fall.

The target of 60 million tonnes, 
which had been fixed for the Second 
Five Year Plan, has not been reached 
even after the lapse of one year of the 
Third Five Year Plan. So, if today 
the colliery owners come with a chal-
lenge that from the private sector they 
are determined to raise production and 
reach the target we find there is a 
handicap and that is caused by the 
lack of transport facilities.

Just now we had been discussing 
the question of the import of coal from 
other countries beyond the frontiers 
of India to supply our requirements 
so far as the brick kilns are concern-
ed. We forget, at the same time, that 
production potentialities are there in 
the country; and if  there is any han-
dicap, it is because of the lack of trans-
port facilities.

It is no doubt a happy augury that 
the Minister in charge of Railways has 
come with his rich experience and wis-
dom from the Ministry of Steel, Mines 
and Fuel, and the figures which had 
been placed before the country by t ie  
Ministry of Steel, Mines and Fuel, 
may be fairly quoted here for the in-
formation of the House. Production 
taget had been assearssed at 97 million 
tonnes at the end of the Third Five 
Year Plan as quoted by them the re-
quirement of rail transport had been 
calculated on the basis that in the 
year 1961-62, the average number of 
wagons per day will be 7183, for 1962- 
63, 8561, for 1963-64, 9,610, for 1964-W,
11,502 and for 1965-66, 12,339. But this 
has been calculated on the assumption 
that the target will be 97 million ton-
nes.

But the Planning Commission has 
now come out with its own figures; 
and it has pointed out that the figure 
might be raised conveniently to 104 
million tonnes. Naturally, the colliery 
owners or the mine managers come 
forth with a statement—and every 
year they are reiterating their own 
statement that there is shortage of 
transport—and that shortage of trans-
port still continues to be the biggest 
hurdle in the progress of the coal in-
dustry. Paucity of transport has in-
variably adverted the tempo of coal 
Production and frustrated all efforts 
at boosting it up. It is up to the Mi-
nistry of Railways now to see that 
this challenge from the side of the 
colliery owners and the producers of 
coal is met; and if there is any short-
fall, it has to be duly compensated for.

Sir, the report has made a reference 
to the amenities the Railways are giv-
ing to the passengers. So much discus-
sion has taken place so far as this 
question of raising the fare is concern-
ed. But, one thing is lost sight of. 
When we claim to compare with other 
countries of the world, that the third 
class compartment as it functions to-
day is changed invariably into a con-
demned cell whenever there is heavy 
rush with no chance of going in or

1884 (SAKA) Budget—G eneral n o 8
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[Shri P. R  Chakraverti] 
oomiag o u t So nwefe of congestion is 
thars. Noted^y is thftfe to k«ep «ay 
check. If attempts are made to relieve 
this congestion or overcrowding in the 
third, class compartments, it is than 
only, that we can be jus tilled in en-
hancing the fares. How does the ques-
tion of rise in fare come in the face 
of this grim picture? There is an old 
saying that God comes to us without 
say  bell. Even if 1000 bells are rung, 
thousand trumpets are biown and if 
1000 conch shells herald the advent of 
God himself,—and my friends on the 
other side also will endorse this—even 
for Gods’ sake. We cannot 
allow the admission of God 
into the third class compartment. 
If it is so, we must first ensure that 
the people who are today huddled to-
gether in small compartments have at 
least a little comfort, say, sitting ac-
commodation. Why should they be 
packed the luggages and bundles litte-
red irregularly? If it is a question of 
comparsion of the fares here with fares 
obtaining in other parts of the world, 
we must take into account that in 
those parts one has not to squeeze 
himself into the compartment as such

That rings me to the question of 
self sufficiency, mooted by the Minis-
try  of Railways. The other day, in 
reply to a question the Minister of 
Railways suggested that they were 
thinking of exporting our products 
such as locomotives, whether steam, 
electric or diesel, and passenger coa-
ches. We are trying to build equipment 
so that we can be self-support-
ing. Before we supply our urgent re-
quirements, how can we think of ex-
porting coaches as has been hinted at 
in the report? We should first see that 
more th ird  class coaches are made 
available so that at least sitting ac- 
contmodation is ensured to the peo-
ple who go in the trains.

With regard to staff and labour wel-
fare, it has been mentioned that be- 
earns the Railway happens to be th* 
greatest employer, more than 11 lakhs 
U »  working under them, they shotfld

consider this matter carefully. We 
atust net forget that under very cftoM  
circumstances, ra ther esctenuSttng 
circumstances so many factors inter-
vened some of the railway employees 
had participated in the 'General Strike, 
as it was called But it was not a suc-
cessful strike. Still disciplinary and 
all forms of action had been taken. 
May 1 implore the Railway Ministry 
through you that it is high tim e to 
see what circumstances compelled 
them to go in for that form of uncon-
stitutional behaviour and find out whe-
ther today they are in a position to re-
view their cases in the name of huma-
nity so that we may have better un-
derstanding and co-operation from 
these people who will be joining us 
in a common endeavour—namely 
the building up at the Nation.

Shri Mahida (Anand): Sir, I have 
mixed feelings about this Railway 
Budget. I am a traveller by third 
class over a  number of years but I 
have preferred to walk rather than 
travel in crowded compartments. I 
would like to compare the manage-
ment of our railways with the mana-
gements of cinemas. In the case of 
cinemas we buy a ticket and we get a 
seat. But in the case of railways, we 
buy a ticket but we are not even as-
sured of a seat. Many of our trains 
are overcrowded and people are hang-
ing on doors and are sitting on top of 
coaches. People risk their lives and 
travel about this way and it is easier 
to commit suicide by hanging on <joors 
and sitting on roof of coaches.

An Hon. Member: Did you try?

Shri Mahida: I have; I have sat on 
the top of a coach when I wanted 
some years back to go to some place. 
That was a narrow gauge train and 
the speed was only about ten miles 
per hour. I was disgusted with this 
sort of overcrowding; tha t is why for 
the last fifteen years or so whenever 
I had to travel about in Gujarat, I felt 
I would rather walk. I  undertook this 
long railway journey to Delhi but had
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it been nearer I would have preferred 
to walk down rather than go about in 
theae overcrowded compartments. If 
the cinema people can give you seats 
on payment why cannot our national 
railway*? Whenever we see overcro-
wding in the third-class compartments, 
people of all parties, of all the ranks, 
rich and the poor alike, shout at the 
Government. I request the hon. Mi-
nister tor railways to travel at least 
once a year in these overcrowded com-
partments and find out the opinions of 
the third class travellers. He will see 
them voicing their feelings. So, I s u b 
mit that he may travel by third class 
before enhancing the railway fares.

I will also submit that the region 
from which I come is a backward area.
I request the railw ay authorities to 
conncct the southern region of G uja-
ra t with Madhya Pradesh. I request 
them to extend the railw ay from 
Chhota Udepur in the Baroda district 
to Kukshi which is in Madhya P ra -
desh. I t takes about 300 miles to go 
round from Chhota Udeur to Indore, 
but it will be only 80 miles or so from 
Chhota Udepur to Kukshi, on the way 
to Indore. That will open up new re. 
gions in the hinterlan and hence 
the  trade between G ujarat and 
Madhya Pradesh.

I will also request the railway au-
thorities to connect V is h v a m i t r j  station 
on the narrow gauge to the Baroda 
station by narrow gauge to facilitate 
passengers travelling from the narrow 
gauge to the broad gauge. Today, we 
have to get down at Vishvamitri or 
Pratapnagar and go in taxies and 
tongas to catch a train at Baroda sta- 
titon. 1 request the authorities to 
pay attention to this long-felt need of 
the people.

I congratulate their railways for 
building new stations and for having 
third class air-conditioned trains and 
for such other facilities which they 
are offering, but I see no reason why 
they should enhance the third class 
fare. I submit that the needs ot the 
third class passenger* should be heard

in this House. Wie Bailway Minister 
may enhance the fares of other passen-
gers but not of the third class panea*- 
gera. That is my only submission.

(WTfHT)
v&m  m v f k  irfr tfr *  
tara **7 t o t  trr* *t t t  t ** % 
’■nrf f t  73f t  t  i * r m r t  f a f w  f t  ffferr 

Pf o t  t  sr^r % firajt 
t f r  a r ' s  t  im r  tsrr T f t  |

ijT?r % ^  5t <=TTFT ST«ft ^TTtr

mfrw % -jx rtix 
fr*TT i w t  m vn  

v p  |  Pp wr* w vftt % i p t t  
* r t f  i r f r  |  s f t t  

^  ffTcft |  i 4  ^  
a r m r  fa r ; r £ t  t o r  St 

srlr s j t r  forr i frj^ t
^TT% mf^TFft 5TT %IIT ***

^  TST |  •

* r r r  v t  *nr n m

I  ft? ar̂  W  eTTTT
%• w f w  s f f t t  * ft g f ^ r r  t r t r

Z 3PfT I TTTzftr V t

WIH ^TT I

J t r r  g s r r a  |  i r r t  n ? f to r  f t  f r

a ft

fe s t TfrT I  sfft a iR
f^rrr i trnft szr^rr %
?ft s rn r  ir^ r  Ft><

fWfr
Tgft |  ^  TT̂ ft M$^I*

w  sferar afr w w  t t  f* < w
«fwnr «rr ^  ^  ^
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^fTT fcft]

f*p ^  «nr m m
3  % 51%
<rfa fir^rr ^  sfr fc«r% t

'n: «fK ^*fnc foxiin ^ 1

w t *mr* ^  jfrfH ^ r  r m x  $
aft ^  f ro  %■ ? t t  f^ m w r $ *rtr 

% ?3r^npr?nm r^ ?
Tt ![t^ t $  *t»tt w  p  p  
%# t f h c ^ T ^ T O %< w t  ^nrm t t  w t 
w  ^  ?rfr^ |  i^rr ^f^ft WT

^■TpftiTft^T fMf*r w r r  =arr f̂t 
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Ssf f% 3TC*TW ^  fiRFft ’t f tW f
%fix t m r  ^t<rt $  mm* fotf 
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fm r f% <ft?r% w &
*r^  rnfWf ^  f e r f r  sfgftvr sflr

dSI<fl Mscfl q I

* m  5r^r ^  sprst ^ t t  5Trt I  
vftx t?r* srsmH ^ rt« rp T  ^ t t
^nf^T sflx JTf TT STTRff WTT
^TffT fap % *rt*Tt *5t WT WT* 
s w m t  t  w^t  wrw’T v t s z r f h  
"ft '^('fl <TT3RW f  I I 4  WISH <<sttil ft
fv  ^ r t  t r f n r t t ^ r  ^ r  ^  *

^T# <TW % <TT
*T5T̂  ’Ft 3ft WT t  -ĝ T ^TT ^  
V tfw  ^  I ^  *T WrZ ^Tff «TC 

T̂T̂*T «TfT ^T ?fWt ijfasTT 
TTifT n^wr^i I

Shri C. K, Bhattacfaaryya: Mr Spea-
ker, Sir, I would begin my speech by 
paying a compliment to the railway 
workers, Many things have been said 
about them, but in my contacts with 
them, I have found them courteous, 
considerate and helpful. I do not think 
it will be said that I  have formed an

exaggerated impression about them. 
At least in the case of those low-paid 
workers with whom we come into con-
tact during our constant travels in 
railways, I found them so and I must 
pay them the compliment I feel they 
deserve.

Next I come to the question of in-
crease in fare. Coming just after the 
elections, it leaves a bad taste in the 
mouth, That would be one of the main 
considerations I would urge before the 
Minister, It is not quite correct to say 
that there has not been any increase 
during the last 10 or 20 years in raiP 
way fares. When the passenger fare 
tax was added to the passenger fare, 
that meant an increase in the passen-
ger fare. So, it ought to be ac-
cepted that there has been increases 
in the passenger fare from September, 
1957. It is now for the Minister to con-
sider whether, having increased the 
fare in September, 1957, there should 
be another increase now in 1962.

In fact, the Railway Convention 
Committee report says that when the 
passenger fare tax was imposed, the 
figures for the year showed a sizeable 
net railway surplus—Rs. 20.22 crores. 
So, the passenger fare tax was impos-
ed when there was a surplus. With that 
surplus, the passenger fare tax was im-
posed and that was subsequently con-
verted into the fare itself, after the 
Railway Convention Committee report 
in 1960. So, the position now is, there 
has been an increase in the tare in 
1957. The question is whether there 
should be another increase now. In 
fact, the Financial Commissioner of 
the Railways in his review submitted 
to the Convention Committee has ac-
tually admitted that it was practically 
a substitute for an increase in fare. 
This is what he says:

“The levy has limited the scope 
for raising passenger fares and 
there has, therefore, been no in-
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crease in the passenger fare during
the period 1955-1961.”

So, this levy was in a way accepted 
as an increase in the passenger fare. 
After that, there ought to be second 
thought whether an adition should be 
made to the burden already imposed. 
I had gone through the arguments ad-
vanced by the Railway Minister. In 
fact, I had taken the pains to go 
through the arguments put forward 
by the then Finance Minister. Shri 
T. T. Krishnamachari. It was he who 
put forward the Bill for the passenger 
fare tax not the Railway Minister. 
The arguments that Shri T. T. Krish-
namachari used when urging for the 
adoption of the Bill to impose the pas-
senger fare tax an the arguments that 
the hon. Railway Minister has used 
for increasing the fares now are ex-
actly the same.

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama- 
awamy) The whole of that amount goes 
to the State Governments.

Shri C. K. Bhattacharyya: I am com-
ing to that. The arguments that have 
been once used by the then Finance 
Minister for imposing the passenger 
fare tax have ceased to be effective 
after the tax was imposed and should 
not be repeated and used now by the 
Railway Minister to impose another 
set of tax under the same a r-
guments. I would request him to go 
over the argument* now.

The hon. Deputy Minister just now 
«aid that the entire proceeds go to the 
State Governments. I agree. But that 
is no consolation to the passengers 
who pay. Whether it goes to the State 
or to the Central Government, how 
does it affect the passengers differen-
tly? The passenger has to pay out of 
his pocket al the same, whether the 
State takes it or the Centre takes it. 
For the passenger it is no consolation 
at all that it is not the Railway Minis-
ter who takes the money out of his 
pocket, it is the State which does these 
things. I would urge before the hon.

Minister to consider whether there 
may be any change in his attitude 
the imposition of these new fares.

I have stated something about the 
workers. I have come to know that 
there is a number of grievances from 
which they suffer. One particular 
grievance I should point out, which 
was referred to in some of the spee-
ches, is about their not getting inter-
views. In one of his speeches, I think, 
Shri Jagjivan Ram, when he was the 
Railway Minister, stated that he was 
prepared to hear any worker wh& 
would come to him to state his grie-
vances. In fact, the Estimates Com-
mittee in their recommndation No. 
57 (b) in the Twenty-fourth Report 
stated:

“The Railway Ministers, mem-
bers of the Railway Board, Gene-
ral Managers and heads of depart-
ments should set apart some time 
to give a hearing to persons who 
might like to represent their cases 
and draw attention to matters 
which might not otherwise reach 
them.”

This was the recommendation of the 
Estimates Committee, and in the con-
text in which the word “should” is 
used, I should say “should” means 
“must”. In fact, the granting of such 
an interview to the workers who- 
might approach these dignitaries of 
the railway department should be re-
garded as something like obligatory, 
and the workers when they actually 
want to aproach them to lay their 
grievances before them should be al-
lowed to have an interview and state 
what they want to say. But from 
what I have come to know, workers, 
in spite of repeated requests, do not 
get such an interview, and interviews 
are avoided in cases in which such 
interviews should have been granted. 
At least in the cases which I went 
through, I thought such interviews 
should have been granted.

There have been some references 
about the working of the unions and"
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they related to the grievances of the
workers. In fact, what I have come
to know is that it is not a fact that
the unions always work in the inte-
rest of the workers. I myself came to

.know certaih facts. In a case a rail-
up?" He 'said: "The union will not take
unions approached me. As a news-
paper man lie aproached me to bring
out his grievance in the papers, that
he had been superseded in promotion
in his department. I asked him: "Why
aon't you ask your union to take it
up?" He said: "The union will not take
it up because the authorities of the
union are themselves interested in the
supersession and the supersession has
been brought about by an arrangement

"between the officials of the union and
the boss of the department." Because
the union will not take up the case,
he approached me so that he could
ventilate it in the paper. I said that
it is exactly what I am not going to
do. When the unions prove effec-
tive even in bringing out a strike,
they should be able to take up these
cases.

In conclusion, I should state that I
come from an area which suffers chro-
nically from want of railway commu-
nication. I have repeatedly stated in
this House, and I say it again. The

-construction of the Malda ISililguri
broad-gunge line has been regarded as
such an important event that it has
been referred to in the President's
Address in March last. I do not know
whether it has been brought to the
notice of the President that the con-

.struction of this line is going to defeat
and frustrate the object with which it
was proposed to have been construct-
ed. When the Railway Minister broa-
ched this proposal in this House, he
stated that the line was meant for

"opening up' the West Dinajpur district,
and that is exactly what it has not
done. The line has by-passed West

"Dinajnur and has been diverted to go
·to Kishangani in Bihar. I believe
'this diversion has cost the railway ad-
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ministration not less than Rs, £0 lakhs.
The line was diverted to Kishanganj
and was made to pass through a fringe
between West Bengal and Bihar. And
it is a sight for the gods to see that
while the major part of the district
suffers from want of railway commu-
nication, in this fringe of Bihar and
Bengal the metre-gauge, the broad-
gauge railway lines ana the national
highway are running side by side. It
is a strange sight and anybody would
feel surprised why all these three haVe
been put together at one border of the
district when the major portion of the
district goes unattended.

I come from Raiganj and
though the distance from Raiganj to
Calcutta is about 250 miles, it requi-
res 22 to 24-hours to come to Calcutta
from my constituency and another 24
hours for coming from Calcutta to
Delhi From this you can imagine and
appreciate my difficulty.

Shrimati Renn Chakravartty (Bar-
ackpore): What about Balurghat?

Shri C. K. Bhattaeharyya: My sug-
gestsion is that this line may be con-
nected with the present headquarters
of the District of Balurghat and the
prospective headquarters at Raiganj.
Another practical suggestion that I
make is that at least the 30 miles of
metre-gauge from Barsoi to Raiganj
may be converted into broad-gauge to
relieve -the diffilhillies Of the people
living in that area.

Shri Nesamony (Nagercoil): Mr.
Speaker, the increases in freights arid
fares proposed in the budget have
been subject to severe criticism as
unwarranted and rigorous. There are
proposals even to drop them altogether
or reduce them and, in some cases,
exemptions have been proposed in the
case Of foodgrains and season ticket
holders. It is true that this increase
in freights and fares would lead to an
increase in .the cost of essential corn-
modities and, consequently, of tlie
sales tax also. I wonder whethers a
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be constructed?" When we try to set
up industries, we are told, "There are
no easy means of communication and
it is very difficult to start an indus-
try." That is a peculiar position in
which the backward area has been
placed.

ITII9 Railway

substantial portion Of the dearness
allowance now proposed to be paid
'would not be offset by the rise in
prices.

But there is one other aspect of the
matter which has to be considered.
'The railways are our national assets
and We are now engaged in the task
of rehabilitation replacement and
-expansion of this national asset, lest
it should stagnate and deteriorate and
lose its utility. In a developing eco-
momy burdens will have to be borne
for we are engaged in a national
-effort a mighty effort, to fulfil the
physical targets of the Third Plan.

The planners themselves had indi-
<cated that at each step the Third Plan
'will demand dedicated lead-ership at
.all levels, a higher standard of devo-
tion and efficiency from the public
'Services. widespread understanding
and participation by the peOPle and
'willingness on their part to take their
full share of responsibility and bear
'larger burdens for the future. Priva-
·tions are, therefore, to be undergone
and tightening Of the belts is neces-

-.sary so that everyone should take his
.share in the burdens and participate
in the supreme national effort. Rich
;and poor alike would have to conrti-
'bute his mite in the shape of fresh
taxation towards this mighty effort.
Viewed in that light, I submit that
'there is nothing to grudge at this fresh
taxation.

I wish to bring to the notice of the
non. Minister of Railways one matter
-of special importance to the Kanya-
'kumari District which I represent. A
line connecting Tirunelveli to Kanya-

'kumari, the land's end Of India, has
been spoken of by several hon. spea-
kers in this House. This line is in-
tended to open out Kanyakumari Dis-
trict and the western portions of Tiru-
nelveli Disrict which are backward in
the matter of industrialisation. When
We approach the planners or the Rail-
way Ministry we are told, "You have
no big industries. It is not of a stra-
tegic importance. Why should a line
:235(Ai)LSD-4.
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There have been two factories which
have been exploiting the mineral
sands, both ilmenite and monazite, on
the cast Of Manavalakurichi in Kanya.,
kumari District. One of the com-
panies has closed down mainly for
want of proper means of communica-
tion. The other company, though a
nationalised concern, might close
down at any moment if there are no
easy means of communication by

. which the product could be transport-
ed from Manavalakurichi to Chavara
or to any other exporting centre .

Proposals have been made now to
start in the district a co-operative spin-
ning mill, a paper mill and a cement
factory at Valliyoor in the Tirunelveli
District. These schemes of industria-
lisation have been held CJ<Verbecause
there are no proper means of commu-
nication in this area so that these in-
dustries could be started .

There are very small industries
which we haVe in that area. Fishing
is one of the industries on the coast
of Kanyakumari District. Now it has
been mechanised because of the intro-
duction of pabuloo boats. We are los;
ing our market in Ceylon now mostly
because of the difficulties in the mat-
ter of transportation of dry fish which
we produce on the coast of Kanya-
kumari District.

The-ctollar-earning produce, such as,
rubber and tea, produced in this area
cannot compete in the open market at
Cochin with other products because
we have no railway communications to
transport these goods. The area is
famous for its handloom fabrics and
as there are no proper means of trans-
port for exporting these goods they
cannot be sold at competitive rates
outside.
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There had been monopoly produc-

tion of salt in the old Travancore
.State." This salt cannot be sold at
competitive rates outside for want of
proper lines of communtcation. So, I
submit that even the very small indus-
tries that We have are being smother-
edand, at the same time, thers, is no
possibility of starting big industries in
that area.

We speak of national integration
and of the extended India from Kash-
mir to Kanyakumari, but this area
'shut in between the Western Ghats
and the Arabian Sea remains isolated,
as it were, mostly from the rest of
India. From the point of national
integration this area has to be opened
up by these lines of communication.
It has now become a tourist centre
who flock there to see the rising and
the setting Sun and pilgrims flock
there to worship in the temple at
Kanyakumari.

In the recent elections the omission
of this line has been made capital of
by a political party in Madras State,
because they said that the exclusion
of this line was done because some
other area in India is to profit by
it. This found material for their poli-
tical propaganda and by such propa-
ganda a party in the Madras Legisla-
ture has emerged with strength. It is
up to the Centre and the Railway
Ministry to take the winds out of the
sails of this propaganda and see that
this backward area is opened up.

Again, it ds said that the Kanyaku.,
mari district cannot claim to have that
big political pull as Virudhunagar and
Salem and that in the near future we
cannot contemplate the opening of
this line. But the Railway Board in
its recommendation, which is found in
a foot-note in the Third Five Year
Plan, has recommended this as the fifth
in the list. I submit that a few
months ago the area was surveyed,
the ldries were aligned, and even the
stations on the line were fixed. But
to our surprise it has been dropped in
the TIurd Plan. I submit that the
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Rail-way Ministry will take full cog-
nizance of this matter and see that
this is a much-needed thing from the-
time of the Shencottah-Quilon rail.,
way line. At the time that the Shen-
cottah-Quilon railway line wa
opened, this line, that is the Tirunel-
veli.Kanyakumari railway line was:
also surveyed. The then State Gov-
erninent had to choose between the
Shencottah-Quilon railway line and
the Tirunelveli--Kanyakumari railway
line. The State Government chose the
Shencottah-Quilon railway line and the
Tirunelveli-Kanyakumari line was:
neglected even from that time. So-
this is not a new demand but a demand
which has been standing there for-
more than fifty years. I request the
Railway Ministry to reconsider their-
decision, because we are told by the
hon. the Deputy Minister that there
is no possibility of any extension of
the line during the Third Plan period.
I request that this decision may be
reviewed and this line may be taken,
up during the Third Plan period.

Mr. Speaker: Shrt B. N. Manda1.

Shri Dhaon (Lucknow): May r
know whether I will get any chance-
Of speaking in this debate? I have
been waiting all this time.

Mr. Speaker: There are chits that
are being received by me . from all
sides, and I appreciate and admire
that there is so much of enthusiasm
among the Members who have come-
that they want to take this opportu-
nity of speaking in this very first
discussion. First, the answer to the
question asked by the hon. Member
lis that I cannot give any assurance at
any time that I can call a particular
Member or not. But I can give this
much of consolation to those who have
been sending their chits that when'.
we take up the Demands for Grants.
in respect of Railways and when
time is devoted to the Railway Board,
that is almost a projection of thds,
general discussion and everything can
be said there. Therefore, I would be
-able to accommodate all those who.
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have given their name* to me, I hope, 
in tha t dtacusdon ii  they do not get 
an <Pportuaity now. So they should 
not lose heart because they w ill have 
their opportunity and they can say in 
tba t discussion what they would like 
to  say now.

qft i jo  «rt» i m  :
xpam  s(tt *pft ^  <nft ^
$  tnnm r «rft» ^ ff f f t  qrr
fcppft *TWT f̂tSTT fttft ^  t  T O  

®TPT fa»tT 9htr«Tr I %ftp?T
% fffiift ’ft srar % ijs ifo f f  % 

if t  *n?j*r qr?n 
|  f«F **Tf?t tft 3ft ?fi% | ,  aft
rfrn t  * f  **f& ^  ftfrnff % v tf  fftw ^
11 >f  qrft mw: »r$* ft ffa
| i  a jft ?w> ftrr *nj*nr t  ■S'tft ft sfaw ro 
?ft*r *tft ft?r £ fsp# *rearrr efa
w r  ^ s r & f f  Ww?t^f%TT3i75n«rrm 
|  treft tn: % <mpTRr
v rft % ftnr qrtf *jpt srft fjr̂ rcTT |  i 

snrft farro jft sr^ t qrrft 
ft aft q^rnft ffeft $, t  ft s r m  
f  i jit fft ^Rwrt *3? ^rr q p  ^ jit 
t o f t  *n ft $  ^  ^  r e w w  

£  i s f  * t  f a r r t  f t srt *?V 
m n$ |  w ft  aft**r «tt *jjt *rar 
*ff*TT w t t  wj?r im rN t ft * f t t* t  
« t o t  <*rr *pfwt |  i 4  *rrfm
■rr far in *  fcr ft fo r wrt*ft >ft ^fcrr ft 
^  v w p t ftft % wrc ift 
ftrcrtft **it n r  v t f  rarnr ^  f a n  * t 
TfT % * f  sftwr *s* ffcfr «fk  
v w ft t o t  ^v rrft ^5t <ftr t *n*r ftrar 
w rit i anrr ̂  «tpt ̂
^  ^w  f%xr«tT «Rpf% ^  flrnr ?fHt ansft 

^  l

, t o  m  aft i f w m  |  ^ t* f ’ft 
W  » ¥  W l  -ft? ^Wf.% w  ¥»n% 

f % r  3?pfr t  T O K

^fr, & z  ’tit <n^Rft f?r «Tf ft»ft f v  
fireft^HT ty f ir ^  nfl% ft f»m 
r̂% i n  yimgrr f  fv  f v r v t  «pt^ 

% x m rw  % f^rtt v l f  <bt»t *nff 
fftsraT $  w k  fsH vt h^hjt
S^ff if T̂T'TT TOT I, ^ft 9fWf % f̂ TTT
3ft fa rm - *f arf? wft 
T^ft t ,  & Z  qif^Rft ft m rr

11 w  9R w n fh r  ipft 9ft v t  
5»r: far^TT VT’TT I

qxvrdr foftf ft q f f̂t «Ff?r f w  
>m ^  f«F «rf^T?r ^ft f^m rr trrm |  

«r i  m m  ft i^t «rrm ^  i 
zrf vnrsro wft atct |  f r  ? f t^

ft T̂fft m% W'i.T «Ffi tsft % fw r 
5nm f*FT TTcft spf sfWTf fft ?rt 
 ̂( <TV T9ft 3PTf HIif) rh«&   ̂«T». 

f̂ T?fr r^ ft  JT W  w t Tf wrr 
m x  *rr*t tr̂ arr t  i wrf ?ft |
Pf ^  v r  f s a f ti  t t  « if f t  j f t  ^ t irrrT 
aprfft 'm ft |  1 >ft ?rt»r f  ^ftftr 
^?rf it t  ufrft
ft ^ift 1 1 ^  f*«rf?r t  fa>?r ft ^j?r

ft ft t̂ptt ^Tffr *rr
w pt c P F ^ n ^ f t j w T l ^ j r ^ t w  
?fk  ^  sqr? 1 1
m ’arifcn $ «ro ?fh: qr,
rn^fh r *f f̂t ^ft spt <srw 1 v s  
v tf % f m  s r :  w?&n ftcfr T^fr 1 1

« n r 4  f t  a f t  ^ r j t  %
f^tr lif t f t ^ g % WT̂T ft p 5  "Pf̂ n- T̂f?TT 
f  I TTffr 4T f̂ pfif ITT *m «PT % ffifPT ?T 
fss^ ft ft >TOT ft, &  Sar ft ft W  
trtft «mr ^  $  1 f tf^ r  |? t ft tft 
??nfrr i ^nrnr f*rr | ,  «rft q r  5 m  

fr^RT ft Tf^ft % ur ^  w*<ft «f1r 
*ft wrtf ornr f^rr <*Rrr |  1 wft 
w s n : ^ r r  |  fv  * th  ^»t f^RPft 
I# ’ fW t f  ^  ft wro *ftr lr s^nift
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xft* fotft q r  *r «rt-'i ‘f r f t  
* 5 W , wrra tfix  s r  ifer

[*ft \ o  :tto *rnar]

?m ?r if w  sTTcT *nff % a rcm  

#ft<jrr 11 *? sn$<rr g1 * r rm
« t f t  I

trrnfor *pft % «rrft fer’rf Sr 
<rnT vt f^rr $ ft? Psrt^ tj^ftfcr 
f  3*T if v f^ v h r xrq» 3ft o smpT 

«R f  vftK r^ i’ry r: f ir csr ite * * f  

f  i uwit t to jfto wrrr t t fr^r- 
itZ *  Stft $feft |  ?ft W f ^ t f t  cTT'K

a rR -^ ftra rr «rr?rr |  i ^  if
. v  v  _ ̂  — t±- -. _. it - — ■ - ■ •

W !*U  *T  ■3TH W T  3TRTT f ,

3«t e  *Rfr |  i w  2fR% *  ^ r r  j  f a
fOTTt araft % f̂«TT 3TPTT ^ Tf^  I 

| f V m  (fadspJT) : SPTR
wr^r, w  if ^ r % fv m ff 

*ft srf^r ^ f t r  <&\ *?t *r$ |  \ trf 
?T r̂ |  fv  jjw ifl ^t *ft ft , 

^?rrfinF f if  vn v* *n ?n  ^ rff* I 
r̂fV’T f̂ rsr «P*t£t ^  sttft % ^rfop 

fv rp ft if  vfss * ii & ^ « ft r̂r*r ^  
^varc j^mrrrlt $ i w r  w
tpkif fxtfti flVft**T trH T̂FT T̂T̂ft 
ft ^  |  i I* «rf* ^nr irnft fr̂ yi 
tc  war fzff «m*r ft*rr r̂r tfr £ i 
wfft v f  %ttw aft f r w  ^ u n v t  

^tpt 5f * s h t  ft<rr t v m rt ^ rt  

f ^ r r a f t  * it£ t f^3T*ft ? rffS  
«fr *rte fwt£ t t  *nm ^trt 
■<rTff2T <rr i f^ Prs f̂t ^ r t
«Fr̂ ?PT frJift ft ffrftifour % wmfanF 
m sv t sptt^ v t  s jiw  ^tnrr 
%*rr "Tf?^ % «ftr ^ r f w  w tt^ t ?tot 
t  ^  »̂r ?t w  11 w  ftri incr ^  
wiim |  f«r f t  Tt̂ r ^mrr <4  ̂%■ ^
H >FT f̂fTfJT PfT ®Tf « m r % Z ttr

^ if c  fS tfr
?*rf<P ^ rr »r f¥  m i x  ? t  r̂nr 
«fK f W r  ’sr»nr ¥ t  ^

trtviT  xntrv t«f wtot Tfrrw  h unt 

u r o  «m5rr ^  if *rtf ^ jrm  v w t  

I  *rr * $  t Jt| f  ̂*  ■sft-sr ^  ^t 
t^r a ftv r f> rr cP tM ff f »

^ fv  f c  'TtW ffw  % fwr, »rr fam  w r  
f̂t ^  «Wt v t  v t  srrfrff ft , Wf 

^ r fn r tftra  'r*c, *rr Iw t  vf,- 
^rft% T̂ f«PTTj? if f3TTOT sf i ^ «r*»wr 

j  fV  « m  5^ ?r^  & f>ptrr arranr «ft 
% anqro f̂pnrf r a  ?rnr tftr %, 

xftt q r Ir «rt f¥
4 ^ i  qlX î r̂f, tr«BiTTf^f> w&n 11

13 hrs.

^  % XV* ^ JTf «Pf*T T̂f?TT
f  ft; ^  tfrar |  fv  ^  «pt f a r m  *?  
»rrr, ^ rf^  % ^mr m«r n W h r  n t 

^ ?ft ^rrff̂ ' i snn: n W tq r v t h

v t r  aft ftPOT v t  w i%  v t v t f  <srfe- 
fiB ^ H  ^  ŴcTT t VVX  tffcff %

3i«n: v r farro r Tirnrr »rf fft ^ r

*> fo r ’arpr st t̂ «pt^  «fr ^  ’ n ff ?  « 
*rr«r far?r nfr « w  |

gsT if Ir f ^  f  : <n*r wte *e j?w  v k

3PTT?$, Vt WTT
4><.«<l̂  ?nftF Tf̂ vPF ^t W W I ft | 
m* f> qr aft 3TTOT
?t3 rr^ tf ^ T ^ n rf^ r i

%$* *»T % f 9  fV O T f̂t
grfefs*<PT ^t «vm | » «f*rt »rf ^
— .̂*  ̂- ■■ f* - f  ... ^ .. *fl ^ -- ^

»Tft p a r  « m  n re  n w  iv r iit  u i

ftr^ f  ftr ^rsr % t r t  'S\%tyb*
*p«ft |  if tr  o t  vr*fT It, «?t

IpET <w a m w  jj^ttr ^
fffT VT fPf *$*£*

^TTfT, W * !  W  W  ft ̂  VT ^ I jp l fw
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■o t t t  tip f f r t  «rr% % *nr f^5 

q r  *flr

afarf ?t c k  % q w fo t f vt  's m r  ifr

qx. ^ni^i wtpt firrr ^rnrr** —‘̂ - - ■ A*>_ . jeWPP Ĥjt GKTO t$?T %
f a  wrnrr v«m ^n ra t f  i

Wt « *  ^  f  ^  TT ?2T̂F>
f ^ r r  wn*r ?> t t  $  f a  #  im w ^ r-
f*PPW |  ’R fm  <RTf TT
«pfî r ?  i

% va m x  4  «r^ *c[$m
f% «(•, ?ra t̂tst $t ntf snrfo ^
flfWT *PTT «TT fa »FTT t o  % *TSf- 

<W 5̂*1? w w  «pV ?rw  % 
ar^ft i ^fa^r sm* *rr*r % *t* 
*ft h  ftra fam  ^ r  ^ t  5jjk j m  
|  ift* ?r JRTn *rft asrtto £t ^ i fr  *mr 
®r$ «rrar wr ^ntft $ fa  ^  sftff % «nr- 
s h  *̂ rft, %fa* vr f[ fa 
« ^ k  $■ j r  *r<F!ft 
£t apn^ft i «r>r z* sn* >t*? ff 

if *n% j*? WfvT *r| ht?^ «nft 
^  i «nr * ta r  « w t % f a v *  s r f t  

mw % *mrgn5* qft ^  r̂hsr 
*& k to  i <w ? t m  *nft |  ?ft 
*w# faft*£r % f a * $
*rT*r qr |  t fatft wi% wix unvi % 
^  »far I  fatft ^  T* St *ft̂
I  m  f a  *far |  t $  w n m  g  fa  
f a  w :  w  «Pt ^ r t t
WTO '*T$»TT Ot ^  $t*TT
« fk  ?n^; % ?iWr t t  'o t w  
$ * rr t v pH  % ^erd mPusqw
i ,  w  flpps % ^  tn^*n,
m  ^  ^  t o  >n(t T tf^ t sftr

- 5  ^  € t  f J T O  WI#«fV I
JW ^  ^  » r  % *<k v r

i f j t  ?ft; « m  ^ r  ^  i r i x  
ftspr ^srw ^ r  i s  r̂

i *t  at w  ^srm % fw ^ -
5mT ^TTT i  f% *PR ^T  % OHTg?Tife
vt ftpirr arm ?ft in% «ntr ^mrf 
% m  % ?fpff ?tt«r % jffrfr v r  «Bram 
^ t t  iflr ipmnr m -*ft qsnm
?tnT I

T̂TW it |  I »̂F 3> ^ft-
^ f-^ ftr^K T 5TTf*T |  f3R[ V f ^  «T«R

*r vm f̂ wrr Srfrn qwr

vtf w r  #  ŝrRft ^ im ^T R  ^  ^  
*rr vtf »w ?rCr *r$ t ?r
q??ft qt* ?7m Jr fr *r$, n f?nfr
qi^ ^mn Jr ?Pr »rt *frc *r
qpr?rmT?^T ir ft vtt ?nr*r
t  • w M  *  fi^TT jf ^  % ftnjrsr
% tsw  %■ # r^ r  %■ «fk qr 
%t\x «rarw %■ 5fnff % *rm ^ *rt 
5rrs*r ^t ^ t r t  i q^w «A'

^ p  fRff, JFt f r  qr#f %
^tar ^t % r o  t  i ^  ^

w a  5f»m- % fat ^pr
?ft ?TTFft ^t •ft, €iH
«PT <V *rf t  I ??RT #  V?nT j  f% nm vx  
!t»tst t^frirr «rw *  Ppt f lc * ^
qjT -?aft |  T«f«t <ft ?m?ft m «nv*fT 
^ f t  ^ i inp ift trrt^r n̂raT wn*r 
q H  o t  arwm m r ’T i i s  
r̂?r «fft aft eranftr' Twt nf f  ^ r %t 

^ rr  ’TTf^ «

W f*5Tt̂ 5i fWtipm ^»- 
wtfix% i ^ t  ^ t
T̂*T qr t  I V# «̂ 3T T? «^ft | ,  

^  t  %f^R *f^-
;wrft *np ^  ^  i q ^ a r ^ ^ ^  
ftmn «r »t  |  Pf  «nit qx: ■qprT ^  % 

%n̂ r *flfr | » ^  nft ^  
qr ^  |  ^ r  % f w  <R* 
^  t  j fn ^ rf ip ff  ^



[«ft fafc}

«e*rchr «nf*w «rr o t  wt * ra« n : 
farce ftm r to t  i * f i  *w tffrr T f 
|  ftftf* *>iHrrtt ty* ^ r r
O T  $  sft * fT  ?qft T f  fHF^r I «RTT

w  ^ fv n r  *far $ 
fv  ^srt ŵ T̂ nr fftsrr frtft *r fircft *rc$ 
f t ftrsft »rt fta ft *t fiRfr srrfas 
*Et * f t  ft ftrfff V ^rr T??n |  » ftrtf 
fW rv m  «rrfow 3wt |  f ^ r  %

«ffi5tT fa n m  |  fV * r m  «r$ 
<fft ft f t r e  n  f w  srr *t% i ftfan  * t  
w M  mffiWv f  «n? wf<rem v Tfls^m 
ftrcs f t  tfc f  \ w  fW  ft*r ? ? r t  ^ t 
vf*rr $  f*  *w * fr  5mfr t fm  tft 
f  tft %■ m r f  v t  * t  arft ft f a re  
*f$  v ^ r r  'rrfK# *rrw jftr ft v jt& t 
t n f m  f t ,  f^Rr w?t «mr h t
infWTT w  r WS ¥Tn VT V rfW  V tO
^  |  r ftm *rrf^ i

**r % t r a w  * f t  »tt *T fW W rw  
i ftf tra  |  ft m*r v &  n m f  % f?r? 
f r* f t  * *  m sft ft ^  w r i t  
#»rm  «r»rr i *f?r ft **ri « tc  
«ft»r f  i wnr *ft >rft <nc <iTsr wrar q^ft 
=#t * j w  «rr * f t  w t  ^ n  *rfr 
w  ft JW T  £ t «ptt 1 1  o t  % ftrif K v r t f  
v r  jfw rre Hft f«F*rr * t  t?t $ i f̂ar 
T ft ft v rfow *rf vtfsrar % f% 
o t  v t  ftro : *nc f^ot ^rnr, * f t
«rc ftrS f t  *wW3 % fW  ft 1 1
* f f  q t  ^ r t  «fr 'rfK tfr «[ti w t # t

w *rt * r ff?  <ftr * f  t o * t  *rrf$fr

if ^(ftVNr ^  ^  
^H te f t  w k  f^m ^ft «nrf ft % 
w ftsft*  v t  ; »

ir^TT MTf^n |

m  $  ww ft ^  v t  »wet ^ p fr  
* tw tt jj i ^ r  v t  w *  *  M  ifr 
w rftit v t t  ^ p r  ^ r r  ^ T f^  i t c  

»?ft t  ^?rt «?r « t?rf 
w£ ^  w r  |?r ureft 1 1  .^rartfV wft 
T* T?RT »TT ^  f o r  Tft s tt Z* 
^TTt sn^ft I V* ^  anTf 5  
’r f t  <tt fv  5f̂ T, ^  in  q r r  * i  % - y r ^  
^  f  *r f*m t  i ’*arnr ?  *$$  
anr^ f a # f t  arff n  ^  «rr? $*rft nrrft 
«n?fr̂  i ?r̂ r qx q7ft -wr & ti 
ft^rr f r̂a- v  JjtfTfarcr fT  v t  jrf 

Prasfl- ?rfe^  i ?ff v t  f tm z t  
?*r % f?m *r <ft i t  f  • r̂fJTRFr
ft y r grrpr W t  |  <tt 
?rt »nffift % 5fV̂r \ \ i l  «pt ̂ <t 11 ^  
?T ?ft ^  âr ^nrf jt$
*r =5(5̂  vt vtt n̂nftar ft |  i ^  ?ft 
fffJTT nqn jfar ?T iTfr ^  vt aroaiT 
VT ’RPKt fĤ IT n̂f(5# I 3R- f«F 5ft*ff

n̂rsn: ^ t t qr?rr |  ?ft
«pt r*f^5f5H «rt arn^: ftaT ’srrf^ i 
ffl'f^3Tfr<n:^tf?spT»h$anr?Rr 
Tf r <r *rrr ?fi f  * *rff ^?rr  ̂z* mr 
*tt*t arfe^rf ^ r  ft? *t
pFTWT WTT # WfNT I  ^  zrtq Off 

if I

Frsfr ftpff *T̂ rK it fr* vfflraic 
JST| ^PPT '3RT % *1^ ^  t̂ ̂ PWjff 
fm, ^  TXf Jif <ft f^ ̂  iWrr 
«tt <fhc ftft % ̂ ?r ’Btctt % «inev 
^  ̂ lf f3p*nr i ^ntt |'j%
w H T  v  *Tm WW l ( « !  hT «p tyr^fr
■ -. .V jk ... rLj. ' . JiiJX ;J;̂ * ..«r f  itr nrc <Tf fW w , i t
«T3w ft "SW f*C f  »!ip Vt t  *
t f f  w  < »  a t®  m w  ♦  * r |  w P t w

1129 M  AP&tL 38, rt®2 Bttdffct-^kMiMa. t t |»
i>i*CH«aton

g r f r ^ ^  ^  ^  «i% jr 4 p



VAISAKHA6, 1884 (SAKA) Budget-General
Discussion

develop that feeling of unity, then
railway lines should be provided
equitably throughout ,th~country, and
the people shoUJldfeel that they are
treated equitably by the Planning
Commission and the Government of
India.

Railway

.~l?RT~ , ~~. 'CtfCf~c~ ~ lIT

'~~T~''f~~~~
'm~iifm~T~~ I mf~~FrT
',~ Wl'fr ;;rrifQ':fRT ~, \3'f cr.=r ~ ~Tm
'~ "'fR \3'f 'fiT;jfrrfT<tT ~ ~)<fT:qrf~ ,
-;;r)~)lT ~T ij- ~ ~;jf ~ ~ \3'f 'fiT
'iilfRT~ <mr ~)ilT'qlf~ I

m;;r~~..,. ir~ ~T ~ ~
~m~if;~~~f~~f~('{1T
fu~ 'fiT I ftfl(i'Jt~iI,if. f~ ij- fW1T
",) 'fil{ 't1 ~ m(fT I m;;r ij- ~ ~
'~ ~'fi 't1 'fiT~T;;r g~~T I CfQ: ~

-41~f~.,~ ~ ~T~ I Mi~~ m
·~ if; "l1~ ~Cfi€ if ~ ij- \ilIT~

· '~~d~ , ~ ~ f~ q';;rrforn<tT
~ ~ ~ if ij- f~ ij- ~ miifRT

· flfi~~ m "l1fm etT ~ I ~ ij- ;;rg(f
ij- ~ m ~ <fi);;rrff ~ I ~

, ~ ~~ \;fT~ ;jf) f<fi1:; ;;r;5f ~T ~
:WR \3'B' <fiTf~~ i:1<fi~ ~
f<n:rr ;;n<1 aTG\'~ ~"l1T ~T~) ~ ~

m~~Fif 'fiTtf.T1:RT ~T~ ~ ,

~<f~<?lif\jf if; m~ +f' ~~ ~ <tT
.~T;;rT 'fiT f~a 'fiUT ~ m ;jf)

, ~ '4-~i f~~, +f mm ~ ~ f'fi
'lfRilm If'fT ~Tcm ~' ~ 'fR cRiT ,
,Shri Thimmaiah (Kolar) : The Gov-

-ernment of India and the country
n?-v~ accepted the objectives Of the
-establishment of a socialistic pattern
-of society and. also the prevention of
the concentration of wealth. If these
principles should be followed, I think
that the railways should be develop-
ed uniformly throughout the country.
1 have often expressed here the feel-
ing Of the southern people that as far
as the development of railway lines is
"concerned the south is neglected and
it is 'not equitably treated by the Gov-
ernment of India and the Planning
'Commission. I submat that if we haVe
to see that the people of the country
.are emotionally integrated, and they

II32

I am one Of 'those who agree that
the railways have made wonderful
progress during the past few years.
In 1960-61 they have shown a surplus
of nearly Rs. 32 crores, in spite of the
fact that there was a partial strike by
the Central Government employees.
That is really a wonderful progress,
The freight carried during these years
has increased in the Second Plan
period by about 68 per cent, from 114
million tons to about 154 million tons.
That is also a good progress. Of
course, the railways deserve our con-
gratulations for this, whatever may he
the other mistakes they may have
committed.

In 1961-62, in spite Of the fact that
they have to pay a higher percentage
'of dividend to the general revenues,
and they have' to pay an increased
contribution to the Depreciation Fund,
and also in spite of the fact that they
have to pay the passenger fares tax
to the State Governments, and in
spite of the fact that there was an
increase in the dearness allowance.
they have shown a surplus of about
Rs 16.48 crores which is really an
a;p~reciableamlQ~t. In spite of all
this; Ido not know Why the Railway
Ministry feels that it has to increase
passenger fares and freight rates.
The reason given by them is that they
cannot take a loan from the general
revenues, and at the same time, they
have t~ meet the increased dearness
allowance to their employees. My
submission is that they have paid
dearness allowance in 1961-62, and if
I remember aright, dearness allowance
has come into force at the new rates
from 1st April, 1961. So, I do not
know how this' argument holds good
that. they have to increase passenger
fares and freights in order to meet
the increased .flayment of dearness
allowance. I have no, objection if the
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fares arid freights are raised because
in a developing economy where the
national income has increased in res-
pect of the industrialists and the
business community, those people are
capable of paying a higher r.te. But
in the caSe of the common man who
has to travel in the third class, there
is no justification for raising the pas-
senger fares, which would prove to be
a burden on him.

Shri Priya Gupta (Katihar) : All
big men travel in sleeper coaches of
third class nowadays.

Shri Thimmaiah: There are other
sources and other means which can
bring increased earnings as far as
passenger traffic is concerned.

For example, ticketless travelling is
still going on a small scale. If we
tighten up 'the machinery, and if
we ensure that the travelling ticket
examiners are a little more vigiJlant,
and they are a little more enthusiastic
in their work, and i.i We pay them
also travelling allowance at the same
rates as the guards are paid, then
they will show more enthusiasm in
their work and they will see that
ticketless travelling is completely
stopped,

Another means which can bring a
little more revenue is the strict en-
forcement of the rule regarding pur-
chase of platform tickets. In some of
the big stations, if you go and see you
will find that men may come and go,
into the platform and out of it, but the
ticket collector will simply be stand ~
ing at the gate for ever, without
checking the tickets at all. Why
could we not enforce the purchase of
platform tickets in all stations and in
all big cities and towns compulsorily
and see that the revenues Of the rail-
ways are increased?

Shri Priya Gupta: We should also
inculcate a civic sense amongst the
public to purchase platform tickets.
'It is not an 'One-way traffic, but a
'tWo-way traffic. (Interruptions).

Mr. Speaker: Order, order. I find
that 'ticketless travelling' seems to go>
on inside the House also. Some Mem-
bers are making observations even.
without their being called.

Shri Thimmaiah: As it is, you will
find that if there are a hundred pas-
sengers .travelling; there will be two.
hundred people .to send them off at.
the 'railway stations. If these people
are all made to purchase platform
tickets, then that would bring some
revenue to the railways; this amount.
may not be So high as the increased.
passenger fares which the passengers.
will have to pay for years together,
There is also a lot of leakage in the
goods-sheds. 'The goods clerks are
playing havoc, and they are earning
as much money as is equal to the
salary of any 'big officer. Those clerks,
want to be in their respective places
all along, they do not want to re.
transferred at all, because they have
pocketed all the 'big businessmen who ..
come there for the wagons, and who
want to keep their goodsin the goods-
sheds, without paying anything fQr
that purpose. If you could plug;
these loopholes, and if you see that
.these things are propenly checked!'
and 'eliminated, then yQU'can get more
revenue for the railways, and there-
will then be mo room for increasing-
passenger fares.

I woul.j say a word now about the-
Bangalore city railway station. The"
building of the city railway station
in Bangalore is such an outmoded!
and old type of building .that it should
no Ionger remain tnere. Bangalore-
city is now becoming an international'
tourist centre, Still. Government do
not care to see ,that a beautiful build-
ing is erected' in ,place: of' the old:
type of building.

I know that the General Manager of'
the Southern Railway was very en-
thusiastic about it. r dO not know
what he has done in this regard. I
think the Deputy Minister of RartwaYli
might know more about it. I hope
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cies are correctly ascertained by each
railway and this reservation order is
correctly implemented in respect of
those vacancies. I submit it is only
justice that I request from him and.
not extra favour for the Scheduled
Caste people.

II35 Railway

that some initiative will be taken by
the Railway Minister and something
will be done in regard to this matter.

Next, I come to the question of the
representation of Scheduled Castes in
the Railway Administration. We are
very happy that when Shri Jagjivan
Ram was in charge, he tried to imple-
ment the reservation order, as far as
the recruitment of the Scheduled
Castes in the railways was concerned.
I hope and trust that the new Minis-
ter in charge will continue to do so
and see that the reservation order is
implemented properly.

As far as reservation in respect of
promotional vacancies is concerned, I
think the Supreme Court has given
its judgment in this matter and has
upheld the reservation order in res-
pect of promotional vacancies also.
Naturally, the unrepresented and
suppressed c:~unities try to cla-
mour for some representation in the
government services, but the vested
interests feel a little bit prejudiced
and they feel a little bit annoyed. But
I am very happy that the Supreme
Court has given a judgment in our
favour. I would only request the
Railway Ministry not to show any
extra favour to us-as loyal citizens
of this country, we are bound to obey
the Constitution, and the judgment of
the highest court in the land-but to
implement the reservation order as
per the judgment of the Supreme
Court.

While requesting the Ministry to' do
so, I might caution the hon. Minister
a little. However much he may be
sympathetic and he may be enthusi-
astic to implement this reservation
order, there may be practical difficul-
ties in the actual administration;
while the Minister may be sympathe-
tic, the officers may not be so sym-
pathetic. and they may delay the
implementation of the reservation
order and see as far as possible that
the Scheduled Caste people are not
promoted. Therefore, I would request
the hon, Minister to be very vigilant
and see that the ,promotional vacan-

One thing more and I have done.
Formerly, during the First Lok Sabha;
in 1952, there was a chart provided.
to each Member showing how many
vacancies were there and how many'
Scheduled Caste candidates were
appointed. After that year, We do'
not have any statistics about the'
Scheduled Caste employees working.
how many were recruited, how many'
were promoted and so on. I request
the hon. Minister to make this state-
ment available to us at least from'
next year showing the number or
vacancies and the number of Schedul-·
ed Caste people appointed to those'
posts.

~ ~~ ~ (q"M\+rffi):
~c.<:f~ ~'R<:r,m q;ifC tn:: if ~ ~
~¥~~ I ~~~<FT~
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U~11q '1@ ~) ~ ~ I if w l1T~ tn:: ~~.
~TiTm~ tn:::~rnrrTmA'T ~ t

<im~'fiT ~ acn m;;r ff ucrm
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| f a
<far srr ««f t  t  *ftr %r*ft ?ft *sraft
f e ro  tn f?  tr i  art
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^  *rf $ 1
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t  far f<R? *T 5^  % f o r  w s ra r
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« w f t w  % ^ T f^ n p  w h  t  1

Shrl Krishna pal Singh (Jalesar): I 
will not take much time of the House, 
i  have only two points to make. One 
relates to a railway line connecting 
Mathura, Brindaban, Bajna, Keher 
and Aligarh. This proposal is a fair-
ly old one. I think it came before 
this House in 1924 or 1925. I t was 
accepted. It is a very important pro-
posal. Mathura is an important pil-
grim centre; so also is Brindaban. If 
this new line is constructed, it will 
certainly relieve congestion on the 
existing railway. I hope the hon. 
Minister will kindly consider this 
proposal favourably.

The other one relates to a branch 
railway line which has already been 
constructed, I mean the one from 
Barhan to Etah via Jalesar. This rail-
way line is not serving any useful 
purpose for the simple reason that it 
takes about twice as much tim e to 
travel by th a t railway to Agra from 
Etah as it does by a bus. Ib is  has 
not been connected to  any Important 
railway station. Z am told, and told 
on very good authority, tha t most of 
the passengers who travel by  this 
railway, by  the trains which ran  on 
this railway line, are tteketless tea*

vellers. The reason is tha t there a re  
very few bona fide travellers, or pas-
sengers on this railway line. Whet I  
wish to suggest is that this line may 
be extended either to Kashganj or to- 
Fatehgarh. Then it will serve a very 
useful purpose. Otherwise, a time 
may come when Government may 
have to remove this line as was done 
in the case of some other branch 
lines.

Lastly, I would like to protest 
against the increase in railway faces, 
especially of the th ird  class passen-
gers. I do not think this increase is. 
justified, and I hope the Minister will 
accept the suggestion which has been 
made by so many Members on the 
floor of the House.

This is all that I wish to say, and I 
hope that the hon. Railway Minister 
will take these points into considera-
tion.

Mr. Speaker: Shri Jedhe.

Shrl M. B. Krishna (Peddapalli) 
rose—

Mr. Speaker: Even though notes
might have been sent to me, the hon. 
Members have to give me some indi-
cation by rising at least a little so 
that I may know that they are pre-
pared to speak.

I have called the other hon. Member.

Shri Jedhe (Baramati): Mr.
Speaker, Sir, I am very grateful to  
you for giving me an opportunity to  
speak on the Railway Budget.

Mr. Speaker; Because the hon.
Member rose.

Shri Jedhe: It is a  praiseworthy 
thing tha t the  Xndiatn rattwqys * re  
giving more and more amenities to 
the railway users, and I  also congra-
tulate the Government for staking 
more and more improvement* in th e  
railways. Zt is also a good tfciaf feat



consistent with the crowing economy 
-of India, the railways ara making 
more improvements.

The railway budget is one-third of 
the general budget of India, and day 
to day it will increase. I t will increase 
became ot the development of indus-
tries, and rise traffic of passengers 
and goods. Despite these prospects, I 
am  afraid that the proposal to raise 
the freight rates and passenger fares 
envisaged in this budget will hit hard 
the common people. One can pay a 
little more if necessary provided there 
is not so much overcrowding.

Let me give a few figures to show 
the increase in the passenger traffic 
of the railways since 1956. From 
tries, and rise in traffic of passengers 
has increased gradually at the rate of 
64 million per year, and this naturally 
causes more overcrowding in the 
passengers. So, I request the Minis-
ter in charge to make arrangements 
to make travel more comfortable for 
the third class passengers.

33.35 hrs.

[M r. D e p u ty - S p e a k e r  in the Chair]

1 have had much experience of this 
overcrowding in third class. Due to 
this overcrowding, the TTIs cannot 
check the travellers, they cannot get 
into the compartment. Because of 
this many ticketless travellers are 
travelling and the Government is 
losing more revenue from that. There 
is a system by which each T T I  is ask-
ed to collect a certain minimum 
quota from the ticketless passengers 
in a month. They collect this in one 
or two days, and are at ease for the 
remaining 28 days o! the month. 
Therefore, I request the hon. Minister 
to make proper arrangements to see 
that there is a daily minimum fixed 
quota, in which case there will be an 
increase in these collections.

I am only sorry that the railway 
administration has not been able to 
do much to make the Journey of the 
average passenger comfortable. As
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the hon. Minister has told us, 85 per 
cent of the third class passengers do 
not travel beyond SO miles. I suggest 
that a trial may be made by introduc-
ing short distance shuttles in all parte 
of India so as to reduce this over-
crowding.

This ove rczowding is noticeable 
particularly in some months, especial-
ly during the vacation time, when the 
students go to their homes and when 
they return. The Minister and the 
railway administration should take 
steps to reduce overcrowding during 
this period particularly, and to make 
the journey more comfortable to them.

Overcrowding should not be dis-
missed as a petty complaint. It has 
been a nuisance to the public fa r 
years and years. People have been 
moaning and groaning because of 
overcrowding, though probably Gov-
ernment feels that they have become 
used and habituated to it. Let me 
quote one incident that happened last 
year near Mathura. This overcrowd-
ing has many times led to very bad 
and grave consequences. When we 
read reports of accidents in the news-
papers we feel very uneasy that 
though our country is developing so 
much, the railways are not able to 
take care of the passengers. The pas-
sengers do not get space in third class, 
and they even travel on the roofs of 
the railways and loose their lives. 
Therefore, it is not a petty thing; and, 
I would suggest the introduction of 
shuttle trains for distances of 50 and 
100 miles to reduce overcrowding.

I am sure the responsiblity for such 
loss of human life cannot be easily 
denied by the railways. Last year, I 
read somewhere in the newspapers 
that our hon. Deputy Minister was on 
a tour of the south and that he was 
glad to travel in the third class with 
many comforts. I suggest that the 
Deputy Minister should undertake 
such travel as a common passenger. 
Then, he -will know where and how 
the shoe pinches. I would suggest the 
appointment of a committee to study
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this question of overcrowding and 
nnHrir suggestions to the Ministry so 
that they can do something for the 
benefit of the third class passengers 
qriu> find it very difficult to travel.

Now, I will turn to some grievances 
Divtn my constituency. There was a 
proposal for the free supply of water 
frwm the Dhond Municipality accord-
ing to the agreement but the matter 
is still pending and the hon. Minister 
is requested to look into it.

Maharashtra is developing indus-
trially. If we go into the statistics of 
new lines, we find that the railways 
introduced about 788 miles of new 
lines during the last 5 years. Out of 
that not a single line has been intro-
duced in Maharashtra. 1 would request 
the hon. Minister to give some new 
lines to Maharashtra to cope up with 
its industrial development.

A word about the railway pension-
ers. Government want to give extra 
dearness allowance to the railway 
employees and for that purpose Gov-
ernment are raising the fares of pas-
sengers. For the last 3 or 4 years the 
railway pensioners have been asking 
for the dearness allowance. They 
have served the nation and the public. 
I  would request the hon. Minister to 
consider their cases also and give 
them whatever he can with retrospec-
tive effect.

Regarding the fares for travelling 
between Poona and Lonavala, I 
would say that it causes injustice to 
the persons travelling between these 
two places. Shuttle trains are run-
ning regularly 4 to 6 times a day; and 
that area is an industrially develop-
ing area. If the workers do not pay 
or cannot pay, it  is because they are 
not satisfied with the fares charged. A« compared with the fares charged 
for the journey between Bombay and 
Kalyan, the charges for this distance 
axe high and the workers are finding 
U difficult for them to pay these fores.

Mr. Depnty'Syeafcer: The hon. 
Member’s time is up.

Hie Minister of Railways (Shri 
S w ann  Stock); Mr. Deputy-Speaker, 
Sir, 1 feel greatly honoured in that 
1 have had the privilege of listening 
to this debate for the last 5 days. As 
many as 06 hon. Members have parti-
cipated in this debate. 1 would not 
venture comparisons; but I have aa. 
association with this hon. House last*- 
ing over about 10 years and it is not 
easy for me to recall another occasion 
when as many as 65 hon. Memberk 
might have participated in a debate of 
this type. Anyway, it is most wel-
come, particularly because we have 
got a large number of our new col-
leagues and it has afforded me an 
opportunity, soon after taking over 
this department, of knowing the views 
of the hon. Members belonging to* 
various political parties and coming; 
from various parts of the country. 
There is not a single State the repre-
sentatives of which have not parti-
cipated in this debate. From different 
corners of the country, hon. Members 
have given much detailed considera-
tion to this rather complex and a 
little specialised subject, and have 
made valuable suggestions.

The House is aware that my col-
league, the Deputy Minister, Shri 
Ramatwamy, has already intervened 
in the debate; and, on account of his 
longer association with the railway 
administration, he has placed valuable 
information before this hon. House. I 
would venture to  place before the 
House my submissions with regard to 
the financial picture of the railways.

This is important in any Budget 
discussion; but, this is of even greater 
importance now. because my Budget 
proposals include proposals for an 
increase of freight on goods and an 
increase in passenger fares. I t Is, 
therefore, proper that I should place, 
befcuje this hem. House and the coun-
try, the financial arrangements that 
ave there in the railw*v set-up. It
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is all the more necessary because cer-
tain bon. Members have tried to 
create an impression as if there are 
aspects in the Bailway Budget which 
do not put lorward the picture cor-
rectly. One hon. Member was good 
enough to use an expression that 
there was a great deal of confusion 
in the Railway Budget. I think that 
the expression was not justified. But 
there are certain broad aspects which 
it is necessary for this hon. House to 
keep in mind while discussing, a t 
tbe present stage, the Budget as a 
whole. It is a common place that, in 
any budget proposals, the outgoings 
have to be justified. What is the 
account on the expenditure side? Is 
it fully explained? This explanation 
becomes all the more important when 
there are proposals for additional 
levies in the form of increase in the 
freight rates and additions to passen-
ger fares. Therefore, let us first exa-
mine what is contained on the expen-
diture side and whether there is any 
scope for cutting down the expendi-
ture under any of those heads. ITie 
operational expenditure has not been 
disputed in any seriousness by any 
quarter of the House. Something has 
however been suggested, though 
vaguely, with regard to three impor-
tant items, and it is therefore neces-
sary for me to make my statement in 
regard to these: provision for depre-
ciation reserve fund, contribution to 
the general revenues and contribution 
to the development fund. It is a 
m atter of vital importace for us to 
consider whether the expenditure on 
these counts is legitimate and proper.
1 have ventured in my budget speech 
to state the basis for the calculations 
and for the provisions. The position 
is quite simple. The Railway Con-
vention Committee, a committee on 
which some Members of this House 
served with such great distinction, 
went into the the financial affairs of 
the railways in considerable detail. 
Ifcey examined the various aspects, 
the capital-at-charge, the liability to 

to  the general revenues, surplus 
**®©ea«ary to make contributions to

* development fund, contribution to

the depreciation reserve fund, etc.,. 
and made certain proposals. The 
report of that committee was consi-
dered in great detail by both the 
Houses of Parliament, and the recom-
mendations were approved by resolu-
tions of both the Houses. Therefore,
I have said, prima facie, that it is a 
good basis, and if I may add, a bind-
ing basis which should be the yard-
stick for making any assessment with 
regard to the provisions under these - 
three counts. I do not want, however, 
to confine myself only to quoting this 
resolution of Parliament, although 
that is a valid enough reason. Sug-
gestions were made that some savings 
could be made under any of those^ 
heads. For instance, it was suggested 
by such an experienced Member like 
Shri Frank Anthony, that contribu-
tions to the general revenues could' 
be avoided and it was again suggested 
by some hon. Members that provision 
in the depreciation fund should not be 
made to the extent adopted. They 
suggested also that the Committee 
had made recommendations that loans 
could be obtained from the general 
revenues and that this possibility 
should have been explored and addi-
tional revenues should not have been 
raised.

Let us see the position with regard 
to the depreciation fund. At the 
outset I may say that depreciation 
fund at present is not the usual type 
of depreciation fund created in the- 
initial stages when any new under-
taking or a new industry is started 
the balances in which are still to be 
utilised at some distant time in the 
future for replacements. But so far 
as the Railways are concerned, it is a 
m atter of prime importance that con-
tributions to the depreciation reserve 
fund of the order mentioned in these 
proposals are actually provided. It is 
necessary to have a look at the out-
standings and the outgoings from this 
fund over the last few years, and that 
will make the picture clear. The' 
withdrawals from the fund since 
1057-58. taking also the revised esti-
mate figure of 1961-62 and the Budget
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•estimate ftgure of 1962-63, average 
Rm. 63 crores annually. This level of 
drawala in  the period of 57-58 to 
SO-61, against an annual accretion of 
(mly Rs. 45 crores to the fund, involv-
ed  drawing down of the previously 
Accumulated balance* in the hind 
w ith the result that the balance in the 
lund  at the end ol the Second Plan 
period was barely Rs. 20 crores. This 
is  an important fact to be kept in 
mind. What is the type of expendi-
tu re that is incurred from this fund? 
A part from the cost ol petty works 
not exceeding Rs. 25,000 lakhs charg-
ed  to the revenue under the heading 
‘open lines works—revenue’, the pro-
vision by contribution Irom revenue 
annually for depredation in respect 
■ot the steadily expanding railway 
.assets is an obvious charge. The 
average annual provision of 70 
•crores in the third Plan period was 
approved by Parliament, as I have 
already mentioned, on the recommen-
dation of the Railway Convention 
Committee, I960, the year-wise ap-
propriation being Rs. 65 crores, Rs. 67 
•crores, Rs. 70 crores, Rs. 73 crores and 
"Rs. 75 crores, against the earlier pro-
vision of Rs. 45 crores made annually 
•during the period from 1955-56 to 
1960-61. The increased provision is 
Just about sufficient to meet the cost 
of replacement of the worn-out 
assets, programmed, as being neces-
sary during the third Plan period.

14 hrs.

In making this provision, allowance 
naturally has to be made for the 
present-day high prices a t which the 
new assets have to be acquired in 
replacem ent of the old ones. The 
charging of the entire replacement 
-cost to the depreciation reserve fund, 
which is built up from revenues, is 
only legitimate, as there is no addi-
ction to the total railway assets. The 
.annual expenditure irom  this head 
consists mainly of replacements and 
these replacements, T. repeat, do so t 
Increase the overall assets o f  the ra il- 
Trays. Therefore, they are  a legitimate
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charge on revenues, and a proviatoa 
on that score is inescapable.

More than one hon. Member men-
tioned the oldage coaches, wagons, 
tracks which require renewal and 
other equipment which require re-
placement. Those replacements are 
essential to maintain the efficiency of 
the railways, and it is, therefore, 
necessary that we should squarely 
meet this responsibility of finding 
money for these replacements; this i*  
the purpose of the depreciation re-
serve fund.

Shri Hanumanthaiya (Bangalore 
C ity ): The hon. Minister was pleased 
to say that the increase in prices In 
regard to assets has been taken into 
consideration. Has the hon. Minister 
taken into consideration the tendency 
that has now been started as a result 
of increasing the wage structure in 
the railways? (

Shri Swaran Singh: 1 must con-
fess that I do not quite catch the po in t 
It is a fact that the replacement cost 
now is higher as compared to the 
initial expenditure incurred when any 
particular rolling stock or other item 
was acquired. This additional price is 
a composite result of various factors 
including wage increase, increase in 
prices and a number of other factors. 
It is quite obvious that the cost of 
replacement today is higher as com-
pared to the original cost of acquisi-
tion. That is why the contribution to 
the depreciation reserve fund has alio 
to be of a h ;gher order.

The next item is "contribution to 
general revenues. We have to exa-
mine whether there is any escape 
from this and whether It will be sound 
finance to ignore this. My atibmistitoti 
is that contribution of 4: £5 per ce n t 
calculated on the total capital fct 
charge is a proper minimum return 
on capital. Let ms not forget th a t 
railway aasett are increasing. Thar* 
is a  provision, -even in the 
budget proposals, for eJtpewttture of

IMS Budget—General 1150
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are raised these days, if We keep in
our mind the rates that our country
has to Day for certain foreign loans
which, in many cases, are even higher
rated that 4' 25· per cent, this con-
tribution of 4: 25 per cent on capital
at charge is clearly a legitimate charge,
a proper charge and-if I may say
so-a fair charge, and the Parliament
in its wisdom has approved this.
Therefore, this is the view that we
should take with regard to this
matter.

1151 Railway

the order of Rs. 295 crores on capital
assets.

Shrt U. M. 'I'rfvedi (Mandsaur):
As a matter of information, will the
hon, Minister be able to say how the
capital at charge today is calculated?
Is it calculated with a modern valua-
tion or is it be:ng calculated at the
old rate?

Shri Swaran Singh: It is easy for
me to answer that, but I will suggest
to the hon. Member one thing. He
is an experienced Member; we have
been calleages in the first Lok Sabha.
r might tell him that all these things
are Given in the report of the Con-
vention Committee. The way in which
the calculation is made is also men-
tioned there. If, after going through
it, there is any further point which
requires elucidation, I am at his
service. Let us start from the fact
that the capital at charge as given in
the report of the Convention Commit-
tee, which has been arrived at after
.a very great deal of thought, is the
correct figure to proceed with. Let
us remember, at the same time, that,
the total assets are much more. The
-capital at charge has to be distnguish-
ed from the value of total assets.
"I'hj, 0bliga tion to pay 4' 25 per cent. is
in relation to the capital at charge,
and not to the total assets. This is
the point which I might clarify, be-
cause there was some confusion, at
the time of the discussion, over
this issue. This cap.tal at
charge is really in a way the
equity capital of the railways, if I
may borrow an expression from the
-campany Jaw concept. Some return
-on equity is not only expected but
fully justified. Let it be remembered
that, for the capital which the rail-
ways employ to create new assets for
.development, no separate interest is
paid. Where do we get capital? We
get capital from the general resources
·of the country from the general loans
that are ra'sed in the country. There-
fore, the payment of 4' 25 per cent
on capital at charge is a legitimate
return which we should not grudge.
If We have an overall view with
regard to the interest at which loans

:235 (Ai) LSD-5.

A suggestion has been made that we
could declare a moratorium with re-
gard to these contributions. This is
an attractive suggestion, because, ac-
cording to certain ways of thinking, to
do away with the Iiabilito to repay is
regarded as a virtue. But the Govern-
ment of India ha , built a certain re-
putation with regard to solvency and
financial ethics. and it is not custom-
ery for the Government of India to
escape its liabiLty to pay interest on
capital which it raises,

Shri Hari Vishuu Kamath (Hoshan-
gabad ) : Keep it up.

S:'lri Swaran Singh: Now that I
have the support of Shri Hari Vishnu
Kamath, I feel strengthened.

Shr'i Hart Vishnu Kamath: I
"keep it up."

said,

Shri U. M. ,],dveili: You have
mittcu in the White Paper that
solvency is at stake.

Shrt Swaran Singh: Yes; that is.
why this step for additional revenues
has been taken. I was submitting
that this payment at this rate is a
legitimate charge. The railways are
not only a utility service but also a
commercial undertaking; and judged
on an~ principle of from any yard-
stick, payment of an obligatory return
which is 4.' 25 per cent in this parti-
cular case, on the capital at charge
cannot be regarded either as exces-
sive or unreasonable.

ad-
the

What is the alternative if a mora-
tor ium is declared? What is the re-
sult of that? Does that add to the
resources of the country as a whole?
That is the question for which we
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■hould find an answer in all serious-
ness. It does not add to the resources.
On paper you might say that we are 
not contributing, and therefore we 
are not earning; that we are consum-
ing that which does not exist. But 
who foots the bill? The general reve-
nues, and the general resources of the 
country, bear that burden, and if you 
do not increase the resources here, you 
increase the resources somewhere else 
by taxation or by some other method. 
Therefore, this charge is absolutely 
inescapable.

Let us now comp to the develop-
ment fund for which there is a pro-
vision of about Rs. 23 crores to be 
made from the annual surplus. What 
is the type of expenditure that is in-
curred from  this fund? The essentia! 
thing that has to be borne in mind 
with regard to the expenditure from 
this fund is that this expenditure 
creates assets which do not directly 
earn any fresh or additional revenue. 
Therefore, the current revenues are 
rightly charged with regard to this 
amount. A brief mention of the type 
of activities financed from this will 
convince the House that this is a type 
of expenditure which should be in-
curred from current revenues.

The development fund is built from 
the normal railway surplus, and is 
designed to meet the cost of work for 
providing amenities to railway users, 
the cost of staff welfare work indivi-
dually costing more than Rs. 25,000, 
as well as operating improvements 
found necessary from time to time, 
such as improvements in signalling, 
train control equipment and other 
safety measures, improvement in 
watering arrangement, etc., which can-
not be assessed as directly securing a 
financial return. These works legiti-
mately should be financed from reve-
nue surpluses, as they pertain directly 
or indirectly to operat:ng efficiency.

The programme of expenditure on 
works chargeable to the development 
fund in the third Plan involves an-
nually Rs. 23 crores, which is about 
the same ag in the second Plan period.
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The House will appreciate that a cur-
tailment of such essential expenditure 
is not advisable, as indeed was em-
phasised by the Railway Convention 
Committee. The ploughing back of 
surplus revenue to finance such work* 
is in keeping with the normal trends,, 
even according to current commercial 
practices.

It has been mentioned by one hon. 
Member opposite that the Railway 
Convention Committee had suggested 
that we could have recourse to boc- 
rowing from the general revenue, and 
therefore we could have resorted to 
borrowing and not increased the 
freight rates or passenger fares to 
meet this obligation. That is on the 
face of it an attractive suggestion, but 
we have to keep in mind whether, in 
the case of a loan which means res-
ponsibility to repay, responsibility to 
service the loan, and responsibility to  
pay interest, such responsibility could 
be undertaken with regard to expen-
diture of this type. I have already 
mentioned that this expediture does 
not increase the revenues as such 
directly, and therefore there is no pos-
sibility of repaying either the inter-
est charges or servicing the loan or 
the repayment of the loan if you book 
it under this head. Therefore, th is 
type of expenditure can be incurred 
only from the current revenues.

The recommendation of the Conven-
tion Committee that a loan could be 
taken is an enabling provision where-
by amounts can be advanced if the 
expenditure is of a magnitude that 
there is possibility of its repayment 
in the next few years or in the near 
future. But we are convinced, as we 
are. after careful examination of all 
factors, that the type of expenditure 
which is visualised from this fund is 
not such as would generate new reve-
nue which would enable us to pay 
either the interest charges or repay the 
loan. Loan might be a paper transac-
tion. but it would not be a sound fin-
ancial transaction. Therefore, I can-
not think of borrowing for financing 
an activity of this type. This exhausts
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all the beads on the side of expendi-
ture. There is the normal expenditure 
on operational side, contribution to 
the depreciation reserve fund, contri-
bution to the development fund, and 
contribution to the general revenues, 
which is nothing but payment of in-
terest on capital at charge another ex-
pression for equity capital, which vests 
in the President or the people of the 
country.

If that is the financial picture on the 
expenditure side, how to balance it 
now on the revenue side? The Esti-
mates leave a deficit of Rs. 23 crores, 
which has to be covered. Are there 
any other methods by which we can 
cover this? The suggestions that there 
should be a moratorium, or that we 
should have a loan or we should not 
repay what is due from us, etc are 
not sound suggesttons. But certain 
other things have been suggested on 
the floor of the House, and I will end-
eavour to examine them with a 
view to find out if any of those sug-
gestions is feasible or if there is any 
other method which, if adopted, w'uuld 
obviate the necessity of resorting to 
increase of passenger fares or freight 
rates. I have carefully listened to the 
various suggestions, and I have already 
made my submission with regard to 
two such suggestions. Two or three 
more are left.

One of the suggestions vehemently 
made by more than one hon. Member 
opposite was that the pay of officers 
getting more than Rs. 1,000 should be 
cut down and the savings thus effect-
ed would enable the railways to fore-
go this additional revenue. I am sure 
that, if those hon. Members—both of 
them are new—care to glance through 
the various figures, they will soon find 
that arithmetic does not help them, 
because with all the eloquence, you 
cannot alter the facts of arithmetic. 
Arithmetic was the expression by 
which my friend, Shri Nambiar, swore 
when he said that two and three will 
always make five. That was a new 
expression; usually we say, two and 
two always make four. It is inter-

esting to find if this produces any im-
pact by way of saving.

I have ascertained the total number 
of Class I and Class II officers in the 
railway administration, including the 
Railway Board. Their number is bet-
ween 4.000 and 5,000 and their total 
pay Bill is of the 'order of Rs. 5 crores 
or Rs. 6 crores a year. Even among 
these Class I and Class II officers, every 
one of them is not gett ng more than 
Rs. 1,000. Many of them would be on 
grades which start from Rs. 400 or 
500. When their total b.ll is of the 
order of Rs. 5 crores or Rs. 6 crores 
only, you cannot do anything with re-
gard to this. It will never give you 
anything of the order of the deficit 
of revenue account, which is to be 
covered. If you decrease gazetted offi-
cers’ salaries, or even if you abolish 
certain posts, which some of the new 
Members can suggest only in their en-
thusiasm, and which can never be a 
practicable proposition, still it will 
never give resources of the order that 
we find necessary in these proposals.

Shri K. Pattnayak (Sambalpur): 
It may not meet the whole of the 
deficit; it could meet a part of it.

Shri Swaran Singh: I am glad that 
the hon. Member has slightly modified 
his suggestion. I do not know whe-
ther he is the hon. Member who made 
that suggestion.

Shri K. Pattnayak: I did not say
it would be adequate to meet the en-
tire deficit, but it would be one of 
the sources.

Shri Swaran Singh: It is a very 
paltry source, and I have no intention 
to tap it. The figures I have given 
would show that it does not lead us 
anywhere. We must remember that 
the railway administration is manned 
at these levels by highly trained peo-
ple, and some of our bright young 
men, luckily for the country, are still 
forthcoming and offer themselves for 
employment in the railways. There 
is a very strict and rigorous com-
petitive examination which is held on
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an all-India basis, and the entrants to 
the  superior services ol the Railways,
I  am happy to report to the House, are 
b right young men who get very in ten-
sive train ing on the engineering and 
technical side, transportation and ad-
m inistrative matters. It takes fairly  
a long time for them really to attain 
th a t efficiency which is so necessary 
for running the railw ay adm inistra-
tion efficiently. Sometimes, in our 
enthusiasm, we fall into the tem pta-
tion of not fu 'ly  apprec at ng Ihe very 
Vital role tha t is played by officers 
who run these huge undertakings at 
Various levels I would appeal to the 
House tha t we should not ignore that 
these are heavv rcsponsibil'ties that 
are  undertaken bv them at all levels, 
and t h e y  require encouragement rather 
than this- casual mention wh ch docs 
not y e ld  anv resu’t but which un-
necessarily would shake these person-
nel and ham per them in the discharge 
of their onerous responsibilities..

Therefore Sir. this suggest on that 
was made is not feasible, is not a prac-
tical suggestion; nor does it yield any 
results and it has therefore ;o ho dis-
carded. The reason why -sucn a sug-
gestion is made is obv.ouslv at' a sort 
of, I should say, plea which they put 
forward in order perhaps to dilute the 
feeling that is like'v to go round in 
the country that the deeis on regard-
ing additional dearness allowance is 
responsible for pushing up th<> fares 
and freights. That is a decision which 
We have taken because we think that 
tha t is a just dec sion, and my defence 
before the country is not that I have 
been compelled to g.ve this dearness 
allowance and therefore I necessaiily 
ask for additional fares and freights. 
My case is that the addition to the 
dearness allowance is justified by the 
facts of the situation as prevailing in 
the country and those facts that p re -
vail in the country also justify  the 
additional revenues which we have to 
pay. B ut doing one act which is p ro -
per, the other thing which is equally 
proper should not be grudged; we 
should face it squarely, and not escape

the respons bility of taking this deci-
sion.

Shri Umanath (Pudukkottai): It is 
the same as saying that the dearness 
allowance is responsible.

Shri Swaran Singh: If you un-
necessarily connect :t w ith that I can’t 
help you. I do not know w hat more 
I could say. It is a fact that, if the 
expend.ture increases, w hether the in-
crease is hy way of addition to the 
wage-bill or addition to the cost in -
curred for replacements, that has to 
bt; met by addit.onal revenues, unless 
any other method is suggested. I know 
that the hon. friends opposite have 
not got the responsibility of suggesting 
these things, but it is my responsibi-
lity, at any rate, to explain to the 
House and to the country, that the 
altcrnut ve suggestions which have 
been put forw ard are not feasible, and 
that the only alternative s the one 
which I am ventur.ng to place before 
the IIt>u.-,e m the foi m of addition to 
freights and fares.

Shri Hari Vishnu Kamatci: W<-- have 
other responsibilities equally heavy, 
try ng to point out what are the mis-
takes and defects.

Shri Sham Lai Saraf (Jam m u and 
K ashm ir): Sir, I would subm it that
after the hon. M inister has concluded, 
if any hon. Member wants to pu t a 
question he may be allowed to do so.

Shri Sw aran Singh: We are accus-
tomed to this sort of thing.

Shri H ari Vishnu K am ath: We know
each other very well.

An Hon. M ember: May I seek one 
information?

Mr. Deputy-Speaker: This is not 
the Question Hour.

Shri Sw aran Singh: Sir, I concede
that my hon. friends opposite have got
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this responsibility of pointing out the 
deficiences and they are discharging 
it fairly well.

Shri Hari Vishnu Kamath: Very well.

Shri Swaran Singh: But when they 
delve into things and m ake construc-
tive suggestions which on the face of 
it, are fa r from constructive, it is my 
duty, a painful one, to point out th a t 
they are  not constructive but des-
tructive suggestions. I t  is for this 
reason I was try ing to analyse w he-
ther there  is any substance in certain 
suggestions which they had offered. 
Probably, hon. M embers unnecessari-
ly take  upon them selves this responsi-
bility of pointing out other things, 
and if t h e y  had confined themselves to 
the responsibility of criticism, per-
haps they would have fared better.

An Hon. Member: Next time we 
shall do that.

Dr. M. S. Aney (N agpur): I would 
suggest to the hon. Minister to w el-
come all suggestions w hether cons-
tructive or destructive.

Shri Sw aran Slngti: Who am I, not 
to welcome any suggestion? I s ta rt-
ed, I hope, by saying tha t I have 
greatly benefited by th is very long de-
bate in which hon. Members, fresh 
after the elections, fresh in their en-
thusiasm , have placed all their ex -
perience at the disposal of the House. 
I have greatly  benefited by those ob-
servations. I am the last person to 
suggest th a t I do not welcome any 
suggestion, constructive or destruc-
tive. B ut I also do welcome this 
change in the m ind of my hon. friend 
who norm ally confined him self to 
constructive suggestions. B ut if he 
has taken over the portfolio of des-
tructive suggestions also, I wish him 
well, tha t is all that I can say.

Dr. M. S. Aney: I am a friend of
all. I am not a member of any parti-
cular party.

Shri Swaran Sinrh: Therefore, 1
hope, he will be constructively friend-
ly  to them and to us. It is a v e r y  dif-
ficult job all the same. Anyhow I 
wish him well.

Therefore, Sir, there is no signifi-
cant saving tha t could be m ade by 
making any reduction in the salaries 
of so-called high paid officers in the 
Railway Administration.

It was also mentioned th a t the first- 
class fare could be increased more and 
therefore, perhaps, that could have 
obviated the necessity of increasing 
the fares of th ird  class, or could have 
obviated the necessity of raising the 
third-e’.ass fares to the tune to which 
it is proposed to be raised under these 
proposals. This also has to be judg-
ed in th c light of facts and figures. In  
the proposals, it is proposed tha t 
there would be a 15 per cent increase 
on the first-class fares, as compared 
to 10  per cent increase in the third 
and second-class passenger fares. 
Even if you increase it to 20 per cent, 
the increase from the first-class pas-
sengers would only yield another Rs. 
50 lakhs. I do not know how fa r >ou 
can increase it—20 per cent, 30 per 
cent, 40 per cent or 50 per cent? Even 
up to 50 per cent ccnt increase the 
total increase in the revenues w ill not 
bridge this gulf of Rs. 23 crores.

Therefore, these suggestions do not 
lead us anywhere, and we are left 
with this only alternative th a t we 
must add to  the revpnues as proposed. 
And. if we comc to tha t conclusion, 
then  the  only thing this is left fo r con-
sideration is as to w hether the spread 
of this Is equitable, w hether bet-
ween the passengers fares and goods 
freights, w hether on the various com-
modities, or on the various classes of 
passengers the distribution is fa ir or 
not. I  venture to submit, Sir, th a t 
this, in my view, is the most equitable 
distribution tha t could be thought of. 
If Rs. 28 crores additional revenues 
have to be found, as they have neces-
sarily to be found in  th e light of my 
submission, then there were various 
alternatives for raising this additional 
Rs. 23 crores. One could be to lot#
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the whole of it on goods freight. The 
other could be to load the whole of it 
On passenger fares. I think that this 
distribution of additional burden bet-
ween the goods traffic and the passen-
ger traffic appears to be a fair and 
equitable one.

So far as addition to the goods 
freights is concerned, there have been 
some criticisms, but thg general im-
pression left on my mind was that, 
except for an element of uncertainty 
with regard to food prices, there was 
no other serious objection that was 
raised from any quarter of the House. 
It is necessary for us to examine whe-
ther the impact of the food prices i s  
likely to be significant. That is a 
very important factor which we have 
to keep in mind.

We know all of us what the pat-
tern of movement of foodgrains in 
the country is. The bulk of it moves 
from the surplus States like the 
Punjab, Andhra Pradesh, Madh>a 
Pradesh and Orissa, to places like 
Bombay, Kerala, Calcutta, and may 
be a few other places. These are the 
main trends of movement. If we 
look at the level of prices of food-
grains either in these surplus or in the 
main consuming centres, and then try 
to judge the impact of the increases 
upon the prices, that will give us a 
correct picture; that will be some 
basis to judge whether the additional 
increase is really sizable or not and 
whether it is likely to create the 
type of effect which some of the hon. 
Members sought to mention in the 
House.

We have to remember that the ad-
ditional freight charges on goods of 
any type, ovgr any distance, is not 
likely to be more than 105 naya paise 
per tonne. One hundred and five 
naye Paise per tonne divided over 
maunds gives four naye Paise per 
.nsund. The price of wheat can be 
taken roughly to be anywhere bet-

ween Rs. 16 to 18, of rice at about 
Rs. 25, of sugar about Rs. 35. In a 
commodity the price of which is Rs. 
16 or Rs. 18, or Rs. 25 or Rs. 38, an 
addition of four naye Paise per mound 
Is not likely to m atter seriously. The 
price of that commodity instead of 
Rs. 18 would become Rs. 18 4 naye 
Paise; and instead of Rs. 25 would 
become Rs. 25-4 naye Paise. This 
certainly cannot be regarded as a bur-
den which is likely to create any serc 
ious effect of the type which was 
hinted by hon. Members opposite and 
some hon. Members on this side also. 
We have to calculate this and see what 
is going to be the impact thereof and 
we should not be swept off our feet 
merely on sentimental grounds.

Shri U. M. Trivedi: The intial cal-
culation itself is wrong. As the hon. 
Minister himself knows well wheat is 
sold for Rs. 14 in the villages. It 
becomes Rs. 18 in the cities because 
of the addition of freight charges. To 
that you want to add something more. 
This Rs. 18 is after addition of the 
freight; it is not the price to begin 
with.

Shri Sw aran Singh: The addition 
of Rs. 4 also I have to explain jn my 
reply?

Shri Umanath: The price? are al-
ready so high that addition of any fur-
ther insignificant amount becomes 
significant. It has to be looked at 
from that angle.

Shri Swaran Singh: That is a mat-
ter of argument. Our practice is that 
we do not have arguments in the 
course of speeches. If there is any 
mistake in calculation, it may be 
pointed out. But arguments and 
counter-arguments would not take ua 
anywhere.

Shri Umanath: I pointed it out be-
cause the hon. Minister said it is too 
insignificant.



a
Mr. Deputy-Speaker: There should 

■not be any running commentary.

Shri Swaran Singh: I m aintain it 
is very insignificant, because an ad-
dition of 4 naye Paise to 1,600 naye 
Paise is almost nothing. This is purt- 
arithm etic. Therefore, this fear tha t 
toas been expressed on the floor of the 
House, so far as foodgrain prices are 
concerned, is unfounded. A look at 
th e  quotations of th e wholesale m ar-
k e ts of the  country like H apur 
and Moga and some m arkets in 
A ndhra Pradesh, will show that in-
crease of four naye Paise per maund 
hardly varies the price. Of course, if 
there  are any unscrupulous people 
who try  to take undue advantage of 
th e  situation of this type, we shall 
take  note of it and take suitable mea-
sures. But we have to view this 
m atter in its proper perspective.

It would be wrong on my part to 
s a j th a t there is no addition at all. 
T he  addition is there. That is why I 
am getting Rs. 23 crores. What we 
have to consider is whether this price 
Is really as painful as to cause undue 
hardship. Take for instance now the 
increase on the fares. With regard 

to  that, I would venture to place be-
fore the House some calculations, 
taking in view the average distance 
th a t is traversed a n d  the average 
charges that are paid by a bulk of 
passengers, I would like to give de-
tails regarding third class passengers 
and the very limited incidence of 
burden on them of the budget pro-
posals. Excluding about 7 lakhs 
th ird  class season ticket holders, car-
ried  on the  average twice each day 
for a charge of not more than Rs. 11 
lakhs per day, the Indian Govern-
m ent railways carried about 31 lakhs 
th ird  class passengers daily other 
than  season picket holders, on the 
average, in 1960-61 and realised an 
income of just Rs. 34 lakhs from them. 
T he Budget will m erely have the ef-
fec t of increasing the  average fare 
paid by th ird  class passengers other 
than  season ticket holders by  about 11 
naye se ise  from, the present average 

•of about Rs. 109 nP. I  would add-
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that the picture to e draw n from 
the average figure indicated by me is 
far from being incorrect or mislead-
ing. In fact, excluding season ticket 
holders, 86-5 per cent third class pas-
sengers are seen to have travelled a 
distance of 50 miles or less and the 
average fare paid by the 8 6 ’ 5 per cent 
of the third cclass passeengers is no 
more than 43 naye Paise each. A fu r-
ther 10 per cent travelled distances 
between 50 miles and 150 miles: so 
that. 95 per cent of passengers con-
trary to w hat is perhaps the common 
impression—travel less than 150 
miles.

The House has been interested in 
what the budget proposal will mean 
to the common man, and hence these 
figures will be of general interest. As 
for the small proportion, who travel 
longer distances, the railway will 
continue to m aintain the system of 
telescopic fares which is of assistance 
to this group. Therefore, when we 
view the actual incidence of this ad-
dition to fares for a large number of 
third class passengers individually, 
it is not much, but still it is there, 
and the justification for this is the 
inescapability of the various items 
which are shown on the expenditure 
side and there being no scope for 
reducing any of them, the present 
proposals of increasing the passenger 
fares and the freight charges a re  the 
only alternative. In evolving these 
proposals care has been taken to 
ensure tha t the burden does not fall 
inequitably or too heavily on any 
particular section of the patrons of 
the railways.

Now, Sir, this is so far as the finan-
cial picture of the budget proposals 
are concerned.

Shri K. R. Gupta (A lw ar): The
fact of 85 per cent or 95 per cent of 
the passengers travelling below 50 
miles has not been given in the W hite 
Paper.

Shri Swaran Singh: I  cannot con- 
’ tradict the hon. Member because I  
myself have not fullv gon« into all

1884 (SA K A ) Budget—General 1164
Discussion



1 165 Railway APRIL 26, 1962 Budget—General
Discussion

I I 66

[Shri Swaran Singh] 
the various details, but if it has not 
been given I have tried to correct that 
b y  mcnt omng u  here in the House. 
That perhaps leaves a better im pres-
sion on the minds of hon. Members, 
because T have to apologise to them 
for the volume oL materia] that js in-
flicted on them and they do not always 
have the leisure to go through all that. 
So, if it is not there, it can be recti-
fied in iater publ.cations. If it is there 
and has escaped nol.ee, then I am 
here to s u p p ly  that and venture to 
place that before the hon. Members.

Shri Nath Pai (R ajapur). May I 
very in Idly repudiate the very subtle 
insinuation that he is very cieverly 
m aking that Members do not study 
the very valuable data that is sup-
plied?

Shri Swaran Singh: That is farthest 
from ray mind. He is reading much 
more than what I meant.

Slirl S. M. Banerjee (K anpur): The 
hon. Minister has stated that he him -
self has not fully read it.

Shri Swaran Singh: I admitted my 
inability to have gone through that in 
detail.

There are only two or three other 
m atters about which I would like to 
make a brief mention. One is about 
the movement of coal. T have given 
certain figures in my bud."'.', speech 
and I havf no !nlont:on of repeating 
them. 1 would, however, like to place 
before the House a picture about the 
fuel position as I visualize it in the 
course of this year. We have to view 
the whole thing in perspective. S ta-
tistics and arguments apart, w hat are 
the prospects for this year is a vital 
question. That. I think, is of greater 
importance than merely trying to And 
out the causes or the like.

I have already ventured to submit 
that the requirements of the steel 
plants, washeries, power houses all 
<jver the country, and requirements of

all users to the tune to which they 
have been getting supplies over the 
last year, will be f u l l y  met. T here-
fore, there is no substance in the fear 
that has been expressed on the floor 
of the House that any drastic cuts 
would be made. Actually, the total 
movement of coal in the year 1962-63 
is bound to be more as compared to 
the last year. Therefore, no user in 
any part of the country ;s likely to 
get less coal than w hat he actual y 
got during the last year.

Some panic has boon caused in cer-
tain quarters from a certain change 
in coal allocations that has been an-
nounced, and that has created a cer-
tain confusion wh ch 1 want to remove. 
There are allocations and actual phy-
sical supplies. What was happening 
was that allotments were much more, 
and thu actual physical suppl es were 
much less as compared to allotments. 
This wras not a very desirable situa-
tion from ariy point of view, because, 
for one thing, :t created uncertainty 
and, secondly, it created a certain room 
for playing about which was undesir-
able. Therefore, we took a dec:sion 
that there is no use keeping paper 
allocations at a high level if those 
allocations do not material so. T here-
fore, let the allocations have some re-
lation to the actual physical supplies. 
So, taking a particular year’s supplies 
and tak ’ng into view the requirem ent 
and the overall transport availability 
from various sources, a decision was 
taken that the allotment should have 
some relation to the physical supp’y, 
which I think should be a welcome 
change rather than anything which 
should create a scare. Therefore, 
whereas the paper allocations before 
were large and actual physical sup-
plies much less. ;n future the supplies 
are likely to be very near the actual 
allotments. They should normally be 
of the same order, but there may be 
small shortfalls here and there, and 
that is why I am using that expres-
sion. So, bringing the paper allotment 
in greater proximity to the actual phy-
sical supplies is a step which should
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be a welcome step. And the further 
statem ent that I have made—that no 
Industry or user is likely to get physi-
cally less than what he got last year— 
should leave no doubt in the minds of 
anyone.

My judgm ent or estimate is that 
many will get more, which they 
should, because our economy is ex-
panding. It is true that there were 
short supplies last year. This year, 
apart from meeting the es-eiitial re-
quirements of users like sleel plants, 
washenes, railways and the like, the 
other users are also likely to get mare 
suppl es as compared to last year. This, 
coupled with the other steps that have 
been taken, make the fuel position 
more hopeful for this year and there-
after.

Then, (he movement of eoal by sea 
is likely to be stepped up. I was hop-
ing that the movement by sea would 
be of the order of two million tons 
a year. Unfortunately, it has not 
touched that level, but it U progres-
sively increasing. If we have a look 
at the actual movements dur ng the 
last two mouths or so, it is of the order 
of about 1J million tons a year. If it 
is stepped up, this will meet the re -
quirements of distant users who can 
be supplied coal by sea.

Though the House is already aware, 
for the information of the new hon. 
Members I might add that the differ-
ence in freight between transport by 
sea and transport by rail is being sub-
sidised. So, the actual users do not 
lose if they get their supplies by the 
sea route rather than by du'ect rail-
way route.

Another step wh’ch has been taken 
and which has already been announced 
by my colleague, the Finance Minis-
ter, is subsidising from general reve-
nues the freight charges on furnace oil. 
That ■will also relieve to a considerable 
measure the fuel shortage which has 
been experienced in certain parts of 
the country. The other steps that are

being taken are electrification of vital 
sections in the railways, programmes 
of dieselisation, improvement of track 
and putting into use an increasingly 
large number of wagons that are be-* 
ing produced in the country. My col-
league gave th;s hon. House the figures 
about the number of wagons. They 
are progressively increasing. If you 
have a look at the figure which I have 
given in the budget speech, I think it 
is now more than 2 ,000  m one single 
month, and this figure is Jikely to 
increase. So, all the.e steps will pro-
duce a significant impact on the fuel 
supplies fur the d istin t users; (he 
gloom which is sought to be erea'ed 
has no justification.

There is one other m atter which I 
would like to mention. It was also 
touched upon briefly by my co league, 
the Deputy Minister. Some hon. Mem-
bers had suggested thnt some commis-
sion or high-powered committee should 
be set up to look into the affairs of 
the railways. If we lake a superficial 
view, this is an easy escape. If we 
do not want to do l-.'ird thinking, it is 
easier to constitute a commission or a 
committee and sit idle for seme time 
But that is not the 1 ne that is likely 
to yield any good results or quick 
results. “Admin strative reforms”, 
“streamlining the adm nistrative set 
up” and “greater coordination” are 
expressions which eas;lv come to any-
one’s mind, when he has given any 
thought to the governmental appara-
tus or organ sntionnl apparatus, but in 
actual fact these remain expressions 
of hopes without yielding any signi-
ficant results unless they are vigor-
ously and continuously pursued.

We know what our transport policy 
is. It is very easy for anybody to say 
that we have no transport policy. We 
have definitely a transport policy, and 
it is contained in the Third Five Year 
Plan which has been discussed at great 
length here. A co-ordinated picture 
of road transport, rail transport and 
sea transport is contained in the Third 
Plan.

You may not agree with all these 
details. I do not expect that every-
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body should agree. But they have 
broadly been accepted by this P arlia-
ment, and by the country at large. We 
are  actually implementing it. It has 
been made clear that the Plan itself 
is flexible; and if in the light of expe-
rience we find, as we march onwards 
that adjustm ents are necessary here 
and there, they can be considered.

Shri K. R. Gupta: What about re-
ducing overcrowding? It- it in the 
Plan?

Shri Swarau Singh: I have not yet 
finished.

SJiri Nath Pai: If the picture is as 
rosy as you say in regard to the trans-
port policy, why did we have to ap-
point the Neogy Committee? What is 
its function?

Shri Sw aran Singh: That answers 
the criticism also. If the committee is 
there, there is no need of having any 
other high-power comm.'ssion. Thai 
is the point to which I was coming. 
For going into concrete aspects of 
various things committees can be ap-
pointed and have been appointed from 
time to time. One has been suggest-
ed by my esteemed friend opposite, 
namely, the Neogy Committee.

I would like to refute a suggestion 
that was made here, namely, tha t per-
haps the Committee is not being given 
full co-operation. That is not correct.

Shri Harish Chandra M athur (Ja- 
lo re ) : I made this suggestion. In
dealing with it, 1 think, the hon. Min-
ister may kindly take into considera-
tion one thing. I wonder if the hon. 
Minister is aware of the appointment 
of the Hoover Commission in U.S.A. 
When I mentioned the appointment of 
a high-power commission I also made 
perfectly clear the type of commis-
sion which we have got in our mind, 
tha t is. the Hoover Commission. If 
we accept the argum ents which are 
advanced by the hon. Minister, the 
same arguments w ere advanced in 
-that country also and the Hoover Com-

mission would not have ever come 
into existence. What immense good 
th a t Commission has done by going 
into the work of various departm ents 
and by appointing various teams is 
now a thing which should be known 
to everyone. The entire speech of the 
hon. Minister is to the effect tha t this 
cannot be done or that cannot be 
done. This cannot be done because 
we have not got the data as this has 
not been examined and there has^not 
been an independent enquiry into the 
working of the Railways.

Mr. Deputy-Speaker: He cannot
make another speech.

Shri Harish Chandra M athur: I
am not making a speech. I am just 
submitting as to w hat we expect the 
hon. Minister to answer. He said that 
these are the items on the expendi-
ture side. If there was a commission, 
it would have pointed out tha t there 
are 101 items over which expenditure 
could be cut down. We know about 
the Convention Committee. As a m at-
te r of fact when my hon. friend, Shri 
Nambiar, was speaking I pointed out 
to  him th a t he should take  note of the 
Railway Convention Committee’s Re-
port. B ut w hat we w ant is much more.

Shri Swaran Singh: If I may say 
so, the hon. Member has repeated w hat 
he said in his first speech. I have no 
intention of repeating w hat I said. The 
type of instance that he chose to high-
light when he intervened now, is the 
necessity for a committee to go inh) 
items of expenditure as also certain 
other administrative aspects and the 
like. I subm it tha t this was more or 
less w hat was done by the Convention 
Committee. They w ent into the fin-
ancial aspects in great detail. To an-
other specific m atter the Neogy Com-
m ittee is already applying its mind. I t  
has not made any firm recommenda-
tion yet. It has suggested various 
aspect, for instance, w hether this diffe-
ren tia l between high-rated  goods and 
low -rated goods should continue or 
w hether the gulf should be narrowed. 
These various aspects have been gone 
into.
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It is perhaps more Purposeful to 
have enquiries directed to specific as-
pects ra ther than in  a general way. 
But I can keep my mind open. At 
the moment I must confess that I do 
not feel convinced that there is any 
necessity of having an all-pervading 
sort of commission with vague terms 
of reference, and without any pur-
poseful enquiry or any specific m at-
ter to go into. That may not yield any 
fruitful result. But if any concrete 
suggestion is made, I am prepared to 
discuss it with my hon. friend. We 
meet in the Informal Consultative 
Committee also, and we can discuss 
if there are some ribs in this pro-
posal. I am prepared to examine it, 
but a t  the moment I would be frank 
in making the submission that I do 
not feel convinced that anything use-
ful is likely to come out of a proposal 
of this type.

Shri S. M. Banerjee; Please do not 
break the ribs immediately. Please see 
if the ribs are there.

Shri Swaran Singh: How can I
break a rib which I do not see to be 
there?

Dr. Ranen Sen (Calcutta East): 
Unknowingly.

Shri Swaran Singh: Therefore,
■whether it was the Neogy Committee, 
the Mudaliar Committee or the Con-
vention Committee, they have gone 
into various aspects, and have pro-
duced useful reports and recommenda-
tions. We are looking forward to the 
report of the neogy Committee, and I 
would like to assure the House that 
■we are extending all possible co-
operation. We are looking forward 
to deriving great benefit from the 
recommendations that might be 
forthcoming from the Neogy Com-
mittee Report.

A large number of suggestions have 
been made with regard to new lines 
and increasing of facilities in various 
parts of the country. I do not think 
tha t any hon. Member has said that 
he is satisfied w ith regard to the 
existing tracks in his constituency.

Shri Harish Chandra Mathur:
There are many who never ask for 
it consistently for five years.

Shri Swaran Singu: There ar«
many who never ask for it. So far
as these new lines are concerned, 
when the chosen representatives of 
the people say that a demand is 
desirable or necessary, I readily con-
cede the desirability or even the 
necessity of that. But how and when 
it can be implemented, only the 
national Plans, when they unfold 
themselves, can really provide the 
answer. It is not as if we are start-
ing with a clean slate. One hon. Mem-
ber, for whom I have great esteem, 
said that we should start by thinking 
as if no railway line exists anywhere 
and draw on paper as to where 
should be the railway lines. If we 
were to start afresh on that basis, we 
should try to approximate our system 
to that. It is a very attractive sug-
gestion, but I have grave doubts 
about the actual practical implemen-
tation of a suggestion of that type. 
There are certain things which are 
there. We cannot ignore the facts of 
geography. We can slightly alter 
them. We can improve it here and 
here, but certain broad things are 
there. Knowing the resources and the 
demands of those resources for the 
development of the country, what 
comes to the Railways’ share has its 
limitations. If I take a purely depart-
mental view, I can say, “Give me all 
the resources and I will produce this 
or I will double every line, or I will 
construct new lines whenever hon. 
Members make the suggestion.” But,
I am afraid that all this has to fK In 
with the national Plan. The Railways 
are not haphazardly expanding, but 
are fulfilling a certain purpose. They 
are one of the various sinews through 
which the ultimate objectives and the 
targets which we have set for the 
country are being achieved.

What are the objectives? They are— 
certain amount of additional steel has 
to be produced; coal production has 
be stepped up, more cement has to  b e
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produced; so many road an1! other 
facilities have to be provided. All 
that 1' contained in our Plan, and 
the Railways have to fall in line with 
that Plan. They have to be in the 
queue both in the m atter of resources 
and the part that is assigned to them 
by the planners who, taking an over-
all view of the requirements of the 
country as a whole, say as to what 
should be done or could be done.

I [73 Railway

As I have already indicated, there 
is flexibility essentially in the Plan. 
One view which I have myself men-
tioned in my speech, is that the actual 
requirements of the country so for as 
tarnspcrt is concern?'! m a y  tu rn  out 
to bo larger than w hat we in the 
Planning Commission have consider-
ed to be the expectation in the iitial 
stages, that, ijt wnen the Plan was 
formulated. If, as a result of that 
examination, it is decided 1hat the 
overall goods that the Railways may 
have to move are of a higher other 
than 250 million tons, which is the 
target set in the Third Five Year 
Plan, and for achieving that (argot 
additional capacities have to be 
created, then and thon only can we 
consider what is the best way of 
creating those facilities and what the 
o 'her legitimate and necessary 
demaivl? are that should be fitted 
into that new additional capacity that 
might be created in the country.

I have a strong temptation to reply 
to all the various details, but 1 think 
it  will not be fair to the House if 
each individual m atter is taken up. 
I would like to assure the House that 
1 have greatly benefited and, I am 
sure, the Hailway Administration will 
derive great benefit from the sugges-
tions made, and in formulating their 
plans and in the actual implementa-
tion they will always give due and 
adequate consideration to the various 
suggestions th a t have been thrown 
out.

15 hrs.

There is one m atter about which I 
should say something, na'mely about 
over-jrowding. before I do that,
I would like to say one thing more. 
Something has been said about the 
performance of the Railways. I 
would commend for scrutiny the 
copy of the Review which has been 
circulated to the hon. Members. I 
presume they must have gone into 
all the facts which are mentioned 
there. But I would draw the atten-
tion of the House particularly to a 
graph that is shown th?re. I do not 
want to give the details, but it is 
very pointedly brought out there that, 
against a certain percentage increase 
in the nssests. in the track capacity 
and in the rolling stock, th > actual 
performance, in terms of percentage 
increase, is much higher than what 
we have put in. That is an o'oquent 
testimony to the performance of the 
Railways, and it was perhaps for that 
reason that Shri Frank Anthony used 
rather a strong expression when he 
said that we are flogging the men and 
the materia! a little too hard. If by 
that he meant that we are trying to 
get the maximum out of our limited 
resources—it was only a flowery way 
of expression when he said that in the 
sense that we are putting our men 
and material to the most economical 
and most effective use in our perfor-
mance effort, then I think this graph 
and the mention of that in the Review 
will convince the House and the coun-
try that the Railways have done well.

Now, so far as overcrowding is con-
cerned., I have also ventured to say 
something in my speech. A certain 
estimate was made of the additional 
passenger that are likely to be carried 
by the Railways at the end of the 
Second Plan period. The actual 
num ber of passengers that have ‘been 
carried expressed in term s of percen-
tages are much higher than what was 
envisaged. I think it is 25 per cent, as 
compared to a 15 per cent increase 
visualised, at the end of the Second 
Plan period. But still fee pressure on
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the Railways continues, and it is hoped
that by the increasing number of
<coaches that will be pressed into use
and by increasing the number of rail-
way trains we will be able to carry
out the targets which are set out in
the Third Plan. As to whether that is
likely to relieve ccngesion on all sec-
tions, it is too difficult for me to say.
Situated as we are, with our resources
limited, I think that travel in the
country is not likely to be very luxuri-
(lUS, and We will have to put up with
certain inconvenience for some time
more.

Shri Nath Pai: In the concluding
part of your speech you said some-
thing about the performance, and
obviously one gets an impression that
the Railway Board and the Ministry
are very satisfied with their perfor-
mance. What we have in mind is
whether in any given field the Rail-
way Administration has reached the
targets that have been set up during
the two Five Year Plan periods, Here
is a target, one I will mention. You
had promised the country, and the
House also, that you will carry 170
million freight tonnes 'by the end of
1960-61 and you could not fulfil it

.even during the Third Plan, the actual
performance being 156 million tonnes
of freight, I am taking the statistics
from the books published by the
Government of India. You say that the
performance has been very corn-
mendable, Has it been, if we take into
consideration the targets?

Shlri C. K. Bhattaeharva: I suggest
that Shri Nath Pai should address the
Chair and not the hon. Minister.

Shrl Nath Pai: Sir, I submit very
willingly to this very kind observa-
tion!

Shri Swaran Singh, That can per-
baps start the debate again. The hon.
Member's objection is not on what I
said, but on something else. What I
-s,aid was that there is a graph there
in which- percentages of the additions
of locomotives, the track capacity and
the like' are indicated; and the actual
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performance, in terms of additional
goods carried and additional passen-
gers carried, is far in excess or the per-
centage increase in the assets. That is
what I was trying to say. And that is
a good yard-stick as to whether Rail-
ways performance is good, regard be-
ing had to the assets that are put in.
As to whether the overall targets have
been achieved or not. that is an impor-
tant matter, I do not under-rate the
importance of that; but the inter-jec-
tion did not haVe relevance to what I
stated here. On the actual perfor-
mance I would request the hon. Mem-
ber to havj, a second look at the very
detailed statement that was made
about the performance, at the end of
the First Five Year Plan and "(he
Second Five Year Plan periods, as con-
tained in the last speech made by my
esteemed colleague Sihri Jagjivan Ram.
And if there is any point which re-
quires further elucidation, we can sort
that out at the time when the De-
mands come up for discussion.

Mr, Deputy-Speaker: The general
discussion of the Railway Budget is
over and We will now proceed to the
next item of business.

15'07 hrs.

MOTION ON ADDRESS. BY THE
BRESIDENT

Shri Harlsh Chandra l\'Iathur
(Jalore) : Mr. Deputy-Speaker, Sir, I
rise in my seat to move this motion
of thanks on the President's Address,
standing in my name.

r beg to move:

"That an Address be presented to
the Psesident in the following terms:-

'That the Members of Lok
Sabha assembled in this session
are deeply grateful to the Presi-
dent for the Address which he has
been pleased to deliver to botfi the
Houses of Parliament assembled
together on the 18th April, 1962'."

The hon. President, while making
this Address, had naturally referred to



[Shri Harish Chandra Mathur] 
what h« had stated only a month and 
a half earlier to the Second Lok Sabha 
in its “lame-duck” session, and there-
fore he has not repeated all what he 
had stated in his Address. But in this 
particular Address before us the hon. 
President has very clearly stated the 
Government’s basic policy. He has 
also given expression to Government’s 
resolve to carry forward that policy, 
endorsed by the nation, to fruition and 
he has alerted and appealed to the 
hon. Members of this House about the 
great task of nation-building and 
strengthening the democratic institu-
tions.

As one reads this brief Address one 
finds that from page to page he has 
referred to the various developmen-
tal activities which we have taken 
afresh and which will have a great 
impact on our national life and on 
our developmental activities. And 
even if we look at the list of the legis-
lations which are likely to come before 
this House it will indicate that at the 
present moment we are most concern-
ed with only the developmental acti-
vities to carry forward the nation. 
What we are going to legislate upon 
relates to Atomic Energy, Electricity 
Supply, Patents, Tariff, Industries De-
velopment and Regulation, Port 
Trusts, Oil and Natural Gas Commis-
sion, Minimum Wages, Factories, Pay-
ment of Wages, Workmen’s Compen-
sation, Industrial Disputes, Working 
Journalists, etc. This is all indicative,
Mr. Deputy-Speaker, of our national 
life and the attention which at the 
present moment is riveted only in 
raising the standard and in raising the 
entire nation and going forward with 
our developmental activities.

This Address, at this present junc-
ture. I believe, is memorable in more 
than one way. This is, of course, the 
last Address by our First great Presi-
dent. Dr. Rajendra Prasad is held in 
high e3teem and affection by one and 
all irrespective of party affiliations. He 
Is fllmost an embodiment of our ancient 

values and culture, an embodiment of
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humility, with which he combines the 
Gandhian outlook and the most 
modern outlook. Our thanks naturally 
go to him, at the present moment. In 
spite of the fact that we held him in 
such high respect and esteem, I very 
much value his decision that a person, 
howsoever popular lie may be, should 
not stay in his office for mere tnan 
two terms which he has already 
served.

Shri Nath Pal (Rajapur): It is a good 
example to others.

Shri Harish Chandra Mathur-. It is
certainly an example to others in iden-
tical circumstances.

Shri Nath Pai: In high offices.
Shri Daji (Indore): Not to Mem-

bers of Parliament.
Shri Harish Chandra Mathur: I sub-

mit that this Address is also memor-
able because of another reason. This 
is an Address to the Third Lok Sabha. 
This is the first Address to the newly 
elected House, and the next five 
years are going to be very crucial in 
our nation’s history. I believe we are 
fully aware of the fact that it is dur-
ing these next five years, a very cru-
cial period, that we will make or mar 
our history. This is the time when 
national cohesion and national unity 
have to be forged to the full. This is 
the time when we have to take our 
developmental activities to a stage 
where we can consider them to have 
reached the take-off stage. This is the 
most crucial period. I will not flaunt 
before this House at the present 
moment, in dealing with the Presi-
dent’s Address, facts and figures re-
garding our agricultural output, our 
achievements, our industrial output. 
I think we better deal with the most 
basic problems which concern the
nation’s life as a whole. There are
very important and vital problems 
over which all of us can put our
thoughts together and carry the nation 
forward.

The President, in the Address, in the 
opening remarks, has charged the
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Mernbers of Parliam ent with the great 
responsibility of nation-building. 
When we think of nation-building, our 
first thoughts naturally  go to the 
national unity of this country. A 
nation’s unity is more im portant than 
anything else. It is only out of unity 
of all parts of the country, out of 
better understanding and better har-
mony and the energies released out of 
it that th e nation derives fervour and 
a sense of patriotism. That is much 
more important. That is the first res-
ponsibility with which Parliament 
stands charged. He says:

“The task of nation-building for 
which Parliam ent has both the 
continuing and ultim ate responsi-
bility, calls for the full exercise 
of your capacities of delibera-
tion . . . "

Some of us have felt a bil disturbed 
and concerned at. certain tendencies 
which have exhibited themselves dur-
ing the gene.al elections, certain u n -
fortunate things which have raised 
their ugly heads, feelings of regiona-
lism. communalism and castcism. We 
have got to face some of our weak-
nesses in th*» face. But( at the same 
time, I am quite clear in my mind that 
there is no cause for great alarm or 
for getting disturbed about anything. 
Of course, these are our weaknesses. I 
will deal w ith this entire question. 
But, I  wish that we examine this 
question in the correct perspective and 
do not unnecessarily get alarmed and 
disturbed about that

It will be considered on all hands 
that the process of national integra-
tion is a very delicate and difficult 
affair. Let us take a country like the 
United Kingdom, a much smaller 
country. Still, we have got there the 
feeling of the English, the Welsh, the 
Scot, let me not mention Irish. What 
has happened? If you take into consi-
deration what had happened when the 
United States had emerged out inde-
pendent, and w hen they formed them-
selves into a Federation the difficul-
ties at that time were tar more serious 
than we can even imagine. At this

the President
time, the speech which was made by 
th e First President of the United 
States, so much admired and adored, 
George Washington, may better be 
recalled. It was after serving two 
terms of oflkv as President, in exactly 
identical circumstances that, he had 
delivered the speech. I think I will 
do well to quote from that speech, a 
few words What he said was:

“It is of infinite moment that 
you .should properly estimate the 
imrni'n-v value of your national 
union to your collective and indi-
vidual happiness; that you should 
cherish a cordial, habitual and im-
movable attachment to it, accus-
toming yourself to think anrt 
speak of it as of the palladium of 
your political safety and prospe-
rity; watching for its preserva-
tion with jealous anxiety; dis-
countenancing whatever may sug 
Rest even a suspicion that if can 
in any event be abandoned, and 
indignantly frowning upon the 
first dawning of every attempt to 
alienate any portion of our coun-
try from the rest on to enfeeble 
the sacred ties which now link 
together the various parts.”

I think the hon. Prime Minister also- 
almost spoke with the same feelings. 
All sections of the House, every Mem-
ber of this Hou=;e will. I hope, join 
with me in this feeling about the unity 
of our country and carry forward this 
programme. It is not a party  pro-
gramme. It is a national concena and 
I hope every one will share that feel-
ing and every one will make his own 
humble attem pt to forge the unity of 
this great country,

I read only this day, in one of the 
dailies, certain unfortunate feelings 
voiced by certain authorities in Pakis-
tan Our great friends in Pakistan are 
hoping for a disintegration of this 
country- They are waiting for i t  
They consider that this is for the 
benefit of Pakistan. We have no such 
feelings for Pakistan. I think th e ir  
feelings and their expression from’
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from Ker ala who ,is the great
priest of the Badrinath temple.
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[Shri Harish Chandra Mathur]
those authorrties are only just an in-
dication of a certain diseased thinking.
We cannot share such a thinking.

Shrb Daji:
perhaps.

Shd Harish Chandra Mathur: We
wish them well. We wish them better
heaLh. At the moment, they. have
better health. At the moment. they
have lesser trouble in the country. I
think they will be more sane and I
thank they will be able to think in
proper terms and proper perspective.
I think the most fitting answer which
could be given by us to this threat by
Pakistan or the evil designs of Pakis-
tan is that they will have to wait till
Doomsday if they think that there
wdll be disintegration of this country.
I hope every Member of this hon.
House who rises to speak on the Pre-
sident's Address will give that chal-
lenge to Pakistan and will tell them
that they will have to wait till Dooms-
day. This country is not going to dis-
integrate. This country is going from
strength to strength. During the next
five years, all the Members of this
House, charged as we feel with the
great responsibility of mation-buildinz
will carry this country forward and
we will carry this country from unity
to unity anj from strength to strength.

Their own experience,

I -feel tha t we are in a far
. happier position in our country. Let
Us look at what has happened. Any-
body who had gone and visited a
place like Hardwar during the
Kumbhmela would have found that
people had collected there from all
the nooks and corners of this coun-
try, forgetting their superficial diffe-
rences and distinctions, and feeling
that they were all belonging to one
country and drinking the milk of
humanity from the breast of the same
mother.

In the hoary past, we had that great
man Sankarcharya, who established

.four dhams encircling the entire COUll-
-try. We have in the extreme morth
of the Himalayas, a Namboodripad

high-

Shri Nath Pai: Let my hon. friend
clarify that position. Otherwise, it
may lead to a misconception. Which
Namboodripa.j does my hon. friend
refer to?

Shri U. M. Trivedi (Mandsaur):
He means a Narnboodri Brahmin.

Shrt Harrsh Chandra Mathur: I
think my hon. friend should under-
stand it in some greater heights than
this.

And there is also one from Kashi
in the south. So, this basic unity of
the country has been there all along,
and it is now for us, the Members of
Par liament, to carry it forward.

I can quite understand certain ten-
dencies that are there in the country.
Let us understand what they renre-
sent. I would not blame any particu-
lar poLitical party. But let us see what
is represente j .bv the DMK. what is
represented by the Muslim' League,
what is represented by the Hindu
Mahasabha, and what is represented
by the Akali Dal. These are aberra-
tions of the worst type in the body-
politic. These parties alone are not to
blame, but all of us in this country
are responsible; everyone of us is res-
ponsible for the good health of the
body-politic. We have got to take in-
to consideration what the ailment is.
'I'his is due possibly to three things.
The first is lack of enlightenment.
The political parties are not going out
in the country with proper ideologies
and propagating them i-n the country.
So far as this question of enligh,en-
ment is concerned, there is a great
responsibi1ity which attaches to all the
political parties, and all the political
parties must come together in this
respect. On this particular issue, I
have given notice of a me-day-yet-
named motion, and I wish that this
Parliament should discuss it in £1111
and go into all the various aspects of
it. Then, we have the National In-
tegration Conference and their COW1-
cil. They should go out with a



massive programme throughout the 
country and see that at least during 
the next five years, we do something 
about this.

The first thing that we must see is 
that the political parties which are 
propagating their ideologies should 
take those things above caste and 
community. It is true that the poli-
tical parties also are accentuating 
those differences today. But what I 
would suggest is that instead of the 
Prime Minister undertaking a hectic 
tour only at the time of the elections, 
if he goes round the country today, 
he will be much better understood 
outside the context of the general 
elections, and he can carry on a grc^'. 
propaganda for the national integra-
tion of this country, and he will have 
to be supported in this by all the 
leaders of all the political parties.

Dr. M. S. Aney (Nagpur): If he 
travels round the country during the 
whole year, who will be doing the 
work here?

Shri Harish Chandra Mathur: What 
he wanted to do in one month could 
much better have Ibeen spread out 
over five years, and I am sure that 
in that case, he would have been able 
to do five times what he did in one 
year. Then, I have also got to appeal 
to the great gentlemen, to my great 
friends, and great Members of Parlia • 
tnent like Dr. M. S. Aney and others, 
to take a great part in this matter.
It is not that the Prime Minister 
alone has got to go single-hand-
ed in this matter.

The second reason for these aberra-
tions is that there might be certain 
natural and legitimate grievances in 
certain parts. We should not just 
scoff at them, saying ‘Here is the 
DMK. What is this?’ and so on. Let 
us see what the DMX is, and what 
has given birth to the DMK. Next 
to lack of political ideologies and the 
lack of enlightenment, the existence 
of certain legitimate grievances might 
be another reason for these aberra-
tion*. I would submit that the
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legitimate grievances of all the 
parties must be removed. We must 
be fair and just to them. We must 
give them a sympathetic understand-
ing, and we must make them feel the 
glow of being the citizens of a great 
and free country; and we must make 
them feel that they are the owners 
of this vast land rather than of a 
small tract here and there. We must 
make them fu •’ that we arc all one, 
and we must try to understand their 
difficulties and try to eliminate those 
difficulties,

The third reason for these aberra-
tions is something like what I would 
call political snobbery. This political 
snobbery must be put down with a 
heavy hand. There is the least doubt 
that there can be no tolerance for it. 
Having given the enlightenment, and 
having listened to the grievances, we 
must see that all the political parties 
in this country—it is not the job of 
Government only, but all the politi-
cal parties also should join the Gov-
ernment in this regard—give no 
quarter for any such political snob-
bery. Of course, there is some res-
ponsibility on the part of Government 
they should come down with a 
heavy hand on it.

Shri U. M. T rivrii: No responsi-
bility.

Shri Harish Chandra Mathur: Two
Ministries in particular, namely the 
Ministry of Information and Broad-
casting, and the Ministry of Educa-
tion will have to be geared also to 
this task. With their help we could 
certainly have galvanised our young 
men with a certain patriotic fervour 
and national unity. But we have not 
been able to do it so far. I think that 
these two Ministries will have to play 
a much greater role in this regard.

1 shall now pass on to my next 
point. While talking about the elec-
tions, some resentment has also been 
expressed against the princes and 
the jagirdars coming into politics. I  
am not able to share that view. As

235 CAi) LSD—6.
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a m atter of fact, I very much wel-
come the princes and the jagirdars 
coming out of the ir forts and palaces 
and entering the main current of life.
I have every reason to believe that 
In due course, and sooner ra ther than 
later, they will find their own level. 
All the halo and the glamour which 
Is there about them is going to dis-
appear very shortly, and tha t will 
disappear much quicker if they enter 
into politics, and they get into the 
main current of life. There is the least 
doubt about it. It is from that parti-
cular viewpoint that I welcome this. 
I do not see any reason why we 
should w ant that this particular class 
should live as an anachronism in the 
country. I do not see why they 
should live as relics of certain past 
history. They are as good and free 
citizens of this country as any other. 
We have done an extraordinarily 
good job in the abolition of the 

; Indian States, and in the abolition of 
1 th e  jagirdari system, and the further 
! process of integrating all these friends 

into the main current of life is a 
i thing to be welcomed ra th er than 
\  resented.

Certain people feel tha t they come 
with a particular advantage, because 
they are getting their privy purses. 
Rightly or wrongly we have conced-
ed that to them  in our agreement, 
and we m ust honour that. But why 
do we forget that there are many 
others in the country who are far 
richer than the jagirdars and the 
princes? Are we by any means go-
ing to exclude them from politics? 
Are we going to pu t a ban on these 
people? So, let us not look at this 
question from this angle.

As a m atter of fact, it is simply 
because of our own inherent w eak-
nesses that we scoff at this idea, and 
we are just w anting them  to keep 
out of the field, for our own sake. 
Why should we do so? If we had 
some m erit in us, if we had some 
Strength in us, if we had some power 
of appeal in us, there is the least

doubt that we shall be able to con-
vince the people of the services 
tendered by us, and we shall find 
our own place in the society; there-
fore, we should not be afraid of any-
body entering the field.

I shall now pass on to make a 
brief reference to the A dm inistra-
tion, because there has been a lot 
of talk about the Administration also 
while discussing the general elec-
tions. When we talk  of the Adminis-
tration, we m ust take into considera-
tion that firstly, the Administration 
has worked under a great strain, and 
secondly, that the Administration is 
not used, and it has not yet been 
able to adjust itself, to the new 
trends and to the new demands of 
the situation.

Shri Nath Pal: Even 15 years after 
independence.

Shri Harish Chandra Mathur: Even 
15 years after independence. It is a 
life habit. Even the small habit at 
your smoking does not go so easily; 
and those friends who have been in 
it for a long time . . .

Shri Nath Pai: Mr. Deputy-Speaker, 
he says ‘your smoking’. I have never 
smoked.

Shri Hari Vishnu Kamath (Hoshan- 
gabad): Nor have you, Sir.

Mr. Deputy-Speaker: It is a general 
remark, not m ade about any pa rti-
cular individual.

Shri U. M. Trivedi: He is address-
ing the Chair. So he should not say 
like that.

Shri Harish Chandra Mathur: I am
not defending it. As a m atter of fact, 
I have been myself a very strong and 
severe critic on the  floor of this 
House of it and I have not a word to 
retract from w hat I have said all th e  
time. There have been difficulties 
We m ust remove them. I do not shar*



the view which was voiced from the 
Treasury Benches that all the cor-
ruption is at the lower rung. If there 
is corruption at the lower rung, it 
also has another thing flowing from 
it.

Shri Surendranath Dwivedy (Ken- 
drapara): It is nationalised.

Shri Harish Chandra Mathur: If
there is corruption at the lower level, 
what are the senior people doing 
about it? Even if they are not cor-
rupt, they arc incompetent. We will 
have to accept that, because they 
cannot exercise a check over the sub-
ordinate services.

Shri Hari Vishnu Kamath: Decon-
trolled.—corruption has been decon-
trolled.

Shri Harish Chandra Mathur: I am
corning to decontrol. That is exactly 
the next point I am going to deal 
with.

There is the least doubt in my 
mind, and T repeat it, that the hon. 
Home Minister must take full note 
of the situation. The administration 
must give full satisfaction to the peo-
ple. He must come out with a strong 
hand to deal with this matter. One 
thing which has been thought about 
as a solution to this is, as my hon. 
friend on the other side remarked, 
decontrol. That is exactly panchayati 
raj.

Shri Hari Vishnu Kamath: I said 
corruption has been decontrolled.

Mr. Deputy-Speaker: Shri Harish 
Chandra M athur will please address 
the Chair, not Shri Hari Vishnu 
Kamath.

Shri Harish Chandra Mathur: My
hon. friend opposite just made a 
mention ot i t

The question was whether we could 
fear up our administrative machin-
ery to cope with such a massive 
programme of development in which
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we are now engaged right from the 
village, t.-iluka and the district levels. 
Therefore, panchayati raj and the 
community development came in. But 
I have a very serious difficulty about 
panchayati raj, because I find that 
there is no coherent thinking on the 
subject. The Ministry of Community 
Development tells us something very 
different; the Planning Commission 
tells us something very different, and 
the various States have a very 
different motion of what panchayati 
raj is. I do not blame anybody for 
it. because it is a new conception 
before us

The Ministry of Community Deve-
lopment thinks that we are going to 
establish various governments with, 
of course, limited powers, at different 
levels. Another view is that it is 
only a projection of the States’ autho-
rity to execute certain programmes 
and plans of the State Governments. 
There is a third view held by a fairly 
strong section of the population, 
people like Shri Jaya Prakash 
Narain—it is very significant to note 
all this because we must have a clear 
idea about it—who think that pan-
chayati raj is not at all consistent 
with parliamentary democracy. They 
feel that papehayati raj is only an 
alternative to parliamentary demo-
cracy. They hold the view that it 
has to come up from down below and 
it has got to replace parliam entary 
democracy as it stands today, and it 
has got to be a partyless govern-
ment. We must consider w hether we 
are accepting that concept or not, 
because it is only on that basis tha t 
we have been asking political parties 
to keep out ot panchayati raj institu-
tions.

Shri Surendranath Dwivedy: They
are very much in them.

Shri Harish Chandra Mathur: If
panchayati raj has got to be fitted in 
with parliamentary democracy as it 
operates in Parliament and State 
legislatures, I do not see how we can 
keep politics out of panchayati raj 
institutions. It is a self-deception a*K*
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[Shri Harish Chandra Mathur]
I think the earlier we got out of it, 
the better for us.

Shri U. M. Trivedi: Yes, we must 
do away with it.

Shri Harish Chandra Mathur: If
we have panchayati raj at the lower 
levels and parliam entary democracy 
a t the central and State levels, we 
m ust accept the fact that the mem-
bers of the panchayati raj institutions 
are going to use a lot of influence and 
are going to affect the elections to 
S tate legislatures and Parliament. 
Policies is bound to come there.

There is another very simple thing.
I do not know w hat is meant by 
•politics’. But I think politics can 
never be kept away from power. 
Power and politics go together. If 
there is power at the village level 
end at the district level in these 
panchayati raj institutions, politics 
will definitely come into the picture. 
Let us be honest and confess it. If 
politics gets into these institutions, 
let us also understand and visualise 
the situation. Are we prepared to 
have all these different governments 
a t  different levels dominated by 
different political parties? This is 
bound to happen. Some of these 
panchayat samities and some zila 
parishads would be dominated by the 
Communist Party, some would be 
dominated by the PSP and some 
may be dominated by the Swatantra 
Party.

Shri Harish Vishnu Kamath: What 
is wrong?

Shri Harish Chandra Mathur: There 
is nothing wrong. Let us understand 
it and say w hether we are prepared 
for it or not. My hon. friend will 
enjoy it and understand it much 
better when I say what is going to 
be the vertical relationship between 
these panchayat institutions, from the 
panchayat samiti to the zila parishad 
and from the zila parishad to the 
S tate Government. Then the question 
is w hether a State Government which 
belongs to a different political colour

will not interfere and try to smash
the panchayati raj institutions.

Shri Surendranath Dwivedy: They
are doing it.

Shri Harish Chandra Mathur: What
is the safeguard against it? Do you 
think that the Chief Minister of a 
particular State who is deeply in ter-
ested in the election of an MLA or 
MP will be able to keep his haxTds 
off these institutions? So it is a very 
im portant thing which we have got 
to consider as to w hat would be the 
relationship with the administrative 
machinery, w hat is the guarantee 
that the administrative machinery 
will nr>t be used or abused, for party 
purposes.

Shri Nath Pai: It will be used; we 
have seen it.

Shri Harish Chandra Mathur: ATe
we going to create tensions between 
one panchayat institution and an-
other panchayat institution?

Shri Sham Lai Saraf (Jam m u and 
K ashmir): Shri Harish Chandra
Mathur is not making us any the 
wiser Is he advocating panchayati 
raj or is he against it? Let him say 
exactly what he stands for.

Shri Harish Chandra Mathur: If
he listens and permits me to come to 
my conclusion, he will know.

Shri Hari Vishnu Kamath: He is
thinking aloud.

Shri Harish Chandra Mathur: We
have got to take note of the possibi-
lity of tensions between one pan-
chayati raj institution and another, 
between one panchayati raj institu-
tion and the State Government. At 
the State level, there may be tension 
between the State’s administrative 
machinery and a panchayati raj insti-
tution.

Another thing which we have got 
to take into consideration is: what 1«
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going to be our concept of the insti-
tution of the Collector and the Dis-
trict M agistrate? W hat is going to 
be his relationship w ith these insti-
tutions? Are we going to do away 
w ith the institution of the District 
M agistrate and the Collector? W hat 
is going to be the relationship with 
the departm ental heads? We have 
got to give thorough consideration 
to this m atter; the relationship bet-
ween the panchayat institution at 
one level and the administrative 
machinery. We will not perm it the 
adm inistrative machinery to be des-
troyed without knowing w hat we are 
going to put in its place. The ques-
tion is w hether we are prepared for 
It or not. What is going to happen to 
the institution of the Collector? 
What will happen to the District 
M agistrate? Will he disappear? What 
happens also to the departm ental 
heads? W hat are wo going to do at 

Secretariat or State level? All 
this has got to be borne in mind. 
Therefore, I try  to understand this 
problem by a discussion at the cen-
tra l level.

This is the problem which poses i t -
self before the country. Here is an 
adm inistrative structure which we 
have got before us for centuries going. 
Here is something which we are re -
novating. These panchayats, I submit, 
are entirely different from the old 
panchayats which were absolutely 
isolated institutions, which were built 
upon traditions which had an entirely 
different aspect and an entirely differ-
ent purpose to fulfil. If we are build-
ing up a complete heirarchy, we have 
to take note of its relationship with 
the adm inistrative machinery, the 
future type of the administrative 
structure, because until and unless we 
take note of it, there is likely to be 
chaos. If I were to go into this sub-
jec t at length, I have got certain sug-
gestions to give, and it will take me 
at least an hour and a half to elabo-
rate on this subject. It is therefore I 
have asked for a special discussion on 
this subject, and we will discuss it, 
bu t I do wish Government gives 
proper thought and consideration to

this matter, because, as I started by 
saying, we want to have national 
national, unity, a feeling of harmony. 
W hether we have taken good care of 
it, w hether this is not going to dis-
turb  national harmony and w hether 
we are not going to weaken our ad-
ministrative machinery at the present 
juncture which is a very crucial 
period—all these matters have got to 
be very carefully and thoughtfully 
gone into.

Shri U. M. Trivedi: Panchayati raj 
should be scrapped.

Shri Harish Chandra M athur: My
hon. friend asked me w hat I thought 
about it. I had been in Mussoori* 
from the 9th to 13th of this very 
month, and we discussed this subject 
for full five days, because, I was in-
terested in it, because I have a view 
which is entirely different from the 
view held by Shri Jaya Prakash 
Narain and we thrashed it out there. 
But I will not be able to give a full 
picture of the entire m atter in the 
course of by spcech on the President’s 
Address, but it is a very big problem.

Shri K. R. Gupta (AKvar): Are
you against panchayati raj or in 
favour of it?

Shri Nath Pai: Why not give us 
your definite conclusions?

Shri Harish Chandra Mathur: It is
a big problem which will have to be 
discussed, and I wish to know w he-
ther Government have gone into 1hi» 
aspect or not.

I  would next go to our economic 
policy and economic structure. I feel 
that it will have to be agreed th a t in 
the m atter of our economic policy 
also, our policy is unexceptionable. 
There is no alternative to it. It is 
only a practical thing that we are 
doing, and the President in the last 
paragraph of his Address has stated:

“As I said in my last address it 
is the objective and purpose of 
my Government to follow stead-
fastly firm policies and to im ple-
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ment effective measures to estab-
lish in our land a democratic and 
socialist society.”

A socialist society in a mixed econo-
my—there is nothing more complex, 
there is nothing more difficult and 
nothing more delicate than the ad-
vance of socialism in the midst of a 
mixed economy where we are want-
ing to encourage the private entre-
preneur to go ahead fully with his 
programmes. It is a verv difficult 
thing. We have in this House some-
times tried to equate our social ;sm 
with certain public sectoi enterprises.
I do not think a few public sector en-
terprises can lead us to socialism. 
Public sector enterpriser aie very im-
portant, they are important because 
we then smash at the accumulation of 
economic power in certain hands. 
They are important because they 
augment the national wealth and be-
cause the benefit is much more wide-
spread, but that alone would not take 
us to socialism in thi~ country.

Shri Hari Vishnu Kamath: It is a
way of life.

8hrl Harish Chandra Mathur: Way
of life is all right, but you have to 
lake economic steps. What is there 
to be done? Therefore, 1 feel it is 
most important that until and unless 
there is a big lift given to 80 per cent 
of our population which live*, in 1he 
rural areas, even at ‘.hi; cost of im-
portant big projects, until and unless 
you do something to :i£t the general 
population in the rural areas I do not 
think we will be taking even the first 
important step towards .socialism. 
That is the most important ‘.hing to 
my mind. I would jather urge that 
if necessary Rs. 500 to Rs. 1.000 crores 
may be diverted to the rural areas to 
raise the standard oT the rural people, 
because what is happening at pre-
sent . . .

Dr. M. S. Aney: Urbanise rural
areas, that is w hat you want.

1X93 Motion APRIL

Shri Harish Chandra M athur: When
I say divert Rs. 500 to Rs. 1000 crores

. to the rural areas, I wish agriculture, 
animal husbandry and rural industry 
to get the benefit out of this money 
which I am suggesting. What happens 
is that in spite of the frantic and best 
efforts which we are putting in, the 
position has not changed much. I do 
not agree with the story that the 
rich are getting richer and the poor 
are getting poorer. The rich have 
become richer. there is the least 
doubt abou* it. but the poor have
not become poorer. They have gone 
rich, but their step is too slow. I 
agree that the disparity and the gap 
between the two is widening.......

Shri Surendvanath Dwivedy. That
is the soL-ii'jistif pattern of society.

Shri Harish Chandra Mathur:
because, 111 spite ot the small man 
making progress, gel ting richer, his 
improvement is too tm.ill, while the 
richer man who has «nt ail the where-
withals with him, which is inherent in 
a mixed economy, goes much faster.

Shri Nath Pai: Ami we call it
socialism.

Shri Harish Chandra Mathur: He
moves 50 steps, but we are trying to 
help the .small man Let us not see
only the bad side of it.

Shri Surendranath Dwivedy: This
is the great achievement of a socialist 
Government.

Shri Ilarish Chandra Mathur: It
will be the correct 'hing to see that 
the poor man, who cou'.d not have 
advanced at all. has been helped. He 
did not have the financial position..

Shri Priya Gupta (K atihar): The 
financial position is he is starving.

Shri Harish Chandra M athu r:.. . .  to
get this community development, pan-
chayati raj, all these agricultural pro-
jects, rural industry and everything. 
The poor man has been helped, there 
is the least doubt about it, but it is 
inherent in a mixed economy and 
you could not have done anythin* 
better.

26, 1962 on Address by the j 194,
President
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I th ink  we are  too near the events 
and we feel th a t pinch of every day 
life there. We do not see as a m atter 
of fact, and I am definite we do not 
appreciate it, but I have not the least 
doubt th a t the fu ture historian will 
record in letters of gold w hat India 
has done during these ten years. It is 
not w hat Â  B or C bu t w hat this 
country as a whole. India, has done 
during these ten  years. It is w ithout 
a parallel in w orld’s history. This 
will have to  be conceded.

We have abolished the ruling order 
so smoothly, in such a dignified 
manner. We have abolished jagirdari 
w ithout a drop of blood being spilt, 
and even a G overnm ent which is 
committed to socialism has given to 
the jagirdars a compensation of 
Rs. 650 crores—I do not grudge tha t— 
because we w ant them to be treated as 
free citizens and as our equal bre-
thren, so tha t they may be absorbed 
in the current of the economy of this 
country. We have done all this. 
When I say tha t the fu ture historian 
will record it in letters of gold, it is 
not only about our domestic affairs 
but also our external affairs. Our 
policy of positive neutralism , the 
policy of non-alignm ent, is now being 
accepted all over the world. Those 
who w ere scoffing at it, even the 
United States of America, find that 
this is a sound policy. The President 
of the U.S.A. had to give a big change 
to his own policy. All other coun-
tries are appreciating it. And let us 
not forget tha t all the new countries 
of Africa which have emerged have 
just toed the  line, followed th is policy, 
cone on the dotted line of the
foreign policy of this country. Let us 
also appreciate that it is directly the 
result of the foreign policy of this
Government tha t you have got today
a Seceretary-G eneral of the United 
Nations from a non-com m itted nation. 
’The non-committed nations ere
wanted now everyw here, and they are 
definitely playing a great role. 1 think 
there should be better appreciation.

These are  the larger issues. I think
we are deflected by certain pinches

on Address b y  1 1 9 6
the President

which we feel every day, bu t we look 
at the broader aspect, the most im -
portant and vital m atters, we will 
have to concede th a t this is a rem ark-
able achievement. I move.

f t  tm m r :
3fr, x r̂ srbrrnr |  f a

$  i w r  H  srfo  «Pt 
?nr AWT ^  s r w  i r f w m

I ^  % \
f -w r r  s r m  % far*

*fr

3ft j h k  t*tt ^  =rtrrr

£ '

frr w  3 * % sn r^ r  *f Tr^ 'Tff sft 
rarnr sr^rr, s tw i t  sflr 

% 5T<r fair sfn: srwn?
£ rft? wr. grq- srfctfrfffgff
f  f a  $  ^ar %

q̂ r tt: If snri «r| 1

TI^TrT jff A H
srfa ^  w  faqrr ?rtr

if *  vzr :

"»T<jpn̂ T % Tlt^fcT ^  Jf
STFT ip f lo p
o t  ir t  ^  sf~r*r spr tt  | 1 

If w fw  w r  ?r>fr
s r o  snarsr % Jr

Iffr ^  jt ct

f w ,  far* w i (  

srfrrrrcr arr<r |  1"

^ fa  ^  w f  wh  ftpjT
«nr ot - Hr
^tr *-vfr 5:^  §>rr $1
v; n r  z *  % ^  $
fa  rft n^q-fo afy spt 5ft s#  «pt
q?=Tr=r tsrct w r  ^ ^  fy<E >1 ^ 1  

|  fa  fwr 4T̂ ?rr ^ «rfer$»T*pr
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«PT?r $ f% s?r ^  if 3 
®rt jprrc «pt f w  ^  s^njsr
*f f*TT̂  fa t *>f 5T5T t  i ?*n^
m  *r$tar % f q ^ f r  «rn; *rr#
5f TF^qfar % 'trfwr^T tt  f f  ^  % 
«PRT fTT Iff *FfT «TT :—

“As tim e goes on, the old Cap-
tains, and G enerals pass away, 
and naturally , all of us feel this 
g a p ”

“The fact tha t thus, far, many 
of those who have guided the des-
tinies of India w ere associated 
w ith the struggle for freedom  
gave them  a peculiar competence 
to deal w ith them —competence in 
th e  sense th a t they bridged the 
gap betw een th e  pre-Independence 
period and the period a fte r Inde-
pendence.”

“No one else could have bridged 
th a t gap m ore than our President."

»f Tft HT*T SPFft T̂rT
Owi?rr jj i iprr* Hbnwr

3r t  jr«r ^  otrfarr
#ctc^ frprr f^nr srnrrct %

s rp r ’T srr^r «rr i 
lT%%'̂ trif ??^ ff 5T spr

faarr i ^  qff ?tt=rt  
^ iwmmarr, tfr 3r< ,̂ 

f̂ nTFi'TT % STkT *Thm 5T*T
» w xq y

$  frr? '^m r w*r fem  «rr i r^ fM ' 
aw <rr* -*t ^  f  ?ft t o  JtJft 3ft ^
5T5̂ t f^TT T̂̂ cTT £ f t  ^

^  ^  3
tf<f, fapc >flr apt ?T'TT̂ -lT5rf%̂ : 

qft sra ?ft srfa WTf m m w rr 
m  *  ftreRft ^t»ft i

t t t s t o  tT^ Tfff sft #
ir f t  nrrn ffwqr if *r«r Sr ijm rc

President

f«r*rr$ Sf

«T3fa % *T>ff STTPTT fTOrp&«”

^?ff 3  itfjpntpjr % w  t  '■—

srcrrto l i f t*  s r k  m
W  ^  T^T |  I
in- % urffcpF % *rf*PF «mrr $ « fk  

^FrrhT sr®n<Tt rnrr ^ n rt g^mcff if  

%tt « rm ^ f fa w * r vftx  «nwT ̂ » 

^ rn ft % sr^r ?flnf i f t  ? t k t  i r m r  
|  ?rVr f m f t  Tnnfftpfr wrw^mff *

9^r?TT % ^lT»r WT5T 
I  f% ?mTT ^ntTrf 

?5TT^nr^ft*f 5rtm%*priT?nTTir3TT?f 

?frr ÎTTTT ' t t  W *  f f r f m
flmvTrrr^i^ w  * m  

? ? f ^  *tpt ^  T?rr t  * 
?rcftJT 5frnr ?nfm  ^  
qrrr?f ^rr =̂ ip |  f ^ i f  
jfHdf % "3cET ,̂ 'i-'i'i <flX

m ^ r r  *t ttsnfvTcT ^ 'r^r ^ht*t n 
? m  srr f^tn ? rk  arte

f^TT 1 w? WTrT ¥T £r
^  ?r?Rni ’sm^fr *f fV ^ra
$, WTrT *T iff r̂*T«f5T |  f^
*riif*r t i w ?  *  ^ t  % fsTTT f^ra- wrf«r^ 
aq^PTT sp> ?TTTFTT %, ^ft qrT3pm 9HHff 
t  shtjt, f i r ^ r  *nft 3R?n
^  ITPTT f  I cfcffa ^  WTcT ^T
PTC? jr^fjT *n-*r* f̂ rtrr f, fw

sprcfa y<+T< n  srt v r f w  s r o f

?m T t t  5 ^ « rr  f^?r Jr 
%} 3W PT |  I %mr ^  xrffm
33T̂ f«rr ^rtr w i? n r  ^  fW w  wrr t?f?wT 

jf ^  ?rt TrTT T O  fap VTT 

^  I P T t  5̂T ^  H  ^ 
^nf5r f  tf*rc

t r f w  % «mn ?r?nT ^ fr >iff 7 5̂^  

#  ^  ?rt <Tcrr 5rffnT fv  ?*rrct

5rnf?r |  i t jftm  % T ft^
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<ft *n«T <T15?»r fa
TM -iT ^R T T , <?)>? «f?t ?TT Z

% w m z  s f t r  s t ^ r r ? ,  sft%-

s r f T ^  vt frwiTfcn aHcTT %  
5Tm  'T T  tftr a p  i * T O * f t
v t  &it v t  »TEfY s f t s n f t  s m r ^ r -s ir ^ q T  
T 'T  & f f  %  *r n r r f3 R r , s n f « r F  ? t\ t  t r -  

« T ^ « T 1  V T  *>^T dr arr T f t  f  ? 
fJT T T T  * m R f *  |  a f t f o  5rf?T- 

5W ?nf«TfT oJf3(T!n V t  ^53TcTT
* j m r r  j t t  t ? t  1 1 « r k  < i f i m
^  ^5Tt spt if f̂TTTT ^HTTcT *TW*
* m t  ?TTf«T^ 3 ^ « T T  if  % 5TTC

« p f t  ^ fr y ^ T  art t f t  t  1

i f  * m  ^  i r m h r  * t ^ t  %  f a ? f  
far T T ^ 'rfff  % eran^fV

q><HT? % s t ^ t r  <nn; *T5n«rr fo r  
|[  #  »T f  %  W T  HT[
IJ5  % TT R ? ^F’RTT % f a ^ -

^  jr r t  if k*r t n f ^  s s r^ rr  
*P t far^TT t  ? JT O T  ? ?  R 5  t
f V  ^  *n? ^ r i  spt ^ r t  ^fr
?[t, ^  *TwT T̂ 3"PT T̂ T̂% ^
^  t f t  'fc'S *?t 3T?T f t ,
* F t  I  ? S R T  % t  JTT^JTta 

*rrft ^rnrf sts  f  *rtr 

srsTPT *r<t JT^'r^r T t  ctft it 

jt$ t  |  eft o t  f t p *  *rr£  |  
fJTCFt ^Tfr f r  “ fa^  if sftf *?t < TRH  

<ft q^rnrm % 3^rct srmrsr ^ t  
M ^H d i jf 1 ^

o t  fan* «Ft ? R f  1 1

* n » R f *  % a ft T t  I  ^  
T t  A ' T f ^ T f a  I f^ k q -  ip 5TS?f if  T^TT 

^ r j » n  1 T P s5 erfeT a ft n s f ^ n r m  
i f  :—

i r f f  «f t  ? fr r  
w f t  j f t f t w t  *rc  w n
xftK ^ r  t  ^ R f s r T c * r p  ? m  m r m n f t

r̂*n̂ r ^t k̂tt̂ tt % ftn? m w f r

3THT w t  |  ? ^ f t #  
^ m n  t  f̂ r ^m r ^ tttt 

fsRrrer, fJicrrn fm n f^  s fk  ? n f^  

^r^w r % fara^.r f r̂ qcftir t o  f^Tft 
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w  sq^T>^ ^T?fr |  1 rremr 7^ ^  
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fŝ fr if afr ^sf?r f̂f |  ? fk  ^ftrr 
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if W R  ^  ^ f -

< w  I  I
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'S W IW  F̂ TT̂  $5T if ^o 5TW ^T ^t

«mm W  f^ n n rft r̂arnft ŝrrWt \
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*  ar^ft i f  !n rr>  ir  ? frr
T T T ^ r r ^  S H 1 '» ll**T  Ŵ tT
*T®T VTrf 3 W 'ipj f, sftr VTT
jp n r V  ? * t  e r *  ir  w r r r  ^ r  
t  ? fm  ^  w t t t t  *nr sfm^ *fft % 
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f a m  $ %  * m  ^?T *r  rft*r f c r  s r m r  
»m’̂ h  =rt* w m
st t#  F n f t  %T5n#r t  *t
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STTT̂ T ?TT i f m t  I fWTn ?)TTKI
m-t u pt  f% ’TfftJT 'T w fh r ^ m r  % 
VST gt gt( >5o e n g ' jpt fsrersft JTsrr 

^  Tprrffr? srrs'f^T t t  
^jcnK'f •h4,«i i v ft  "fin mz
?»TRt ^rf?r f̂ rsTPfr r. ? 
x p s f M r f  art *i f^ s ^ n r  ztm £ t  =f?tt fa :
f f R T t  ?5T rf f'-ttij'T i f  iTl i f'T5Sj%
* a s  f ^ f t  k  T r e t  i= n w r  p. i

^rf ift f e  % •nr«5r5fr«w
*fTT̂ T!T € \ rnrq I j f e  M %
s k ^ t  ir  '3? tt<jt ^ t  im r i n  i ^  
* r f ^  w t T  *r?7rr eps ? «ft gfr g ^ T t  
tr§T fr?r ^ f ' ^ n  f r  w f r  i

W  SfTcT ^ t  -»fv f ^ n  t  f r̂ 
f t  a>r h’̂ Rfmr TTmpff % %r 
f s r f ^ J  -JTPft ^  ff5T %  ! I W T O  %  fc=frr 
vir^'T ^ T ff'T  fw ysnrt ■ji i ^ ■>fi i ^ t r f n t f  
i r n fh i  w i t  ^  f  f¥
« T T ^  5T?TfqTrr %  H I T  V t  ^  t\ # f t  
V^fTffT ^rjjm fsp ^ 5 f  JfTT VR 
*rq- c rm r  : ^  f ^ f t  ^

W T  farefT# % f^tr ^  ^ t  *rfa
T^T ^ ipCT f a w n  t  PfT zr? 5T5T fT  

« f W H  ^  V t ?TWT?r ^TT

% w m  f  t o t  3frf*p
g*TRt 5ftT f  5 % HflTfT ff*  
f«fr ^  ir^r ^<T ^ f t  n̂55TrTT f  I ^  
^ t spi jftsRT ^ r ^  a it  ?n>sht |  

CTWX grf5T ^TcTT I  I ^

TTt^qfcT ^fr n 5 FR  ^rf̂ VTT^T 

*r ^ r t h  fa 's  K5r ^ ftrr
f r  ?rrTfq-?T fw T  fT m  t p t  t  i

ĝ T oftaR- ir f^?ft >ft ^  <T,

f e f r  vft *?t JT, ^ r  ^ r ?  ^ 5

T k  £ 1

T̂TT f?P scrrTH 5 m  T2TRTT %CtT ^ T  
Pr f ^ r  jfsfr ^  3fT r r  *r^r 
% ?rnr^ T«fr<n ^  ^ r r
f*n %  w ?  wit  ^ s^ a m r  
fft *  ? 'w w i =iwrt % f^  f ^  trm 
% tfif'T t  fsfr s?T3r f'TO ^ jt t  v r  mfkr 
q^miT^T t  TPT JPT f  «ftr 
ffr ^TTt T.-Z, ^rf^T fW  TfPT# f. fTf̂ Trr
% - *  ?rr »rftsr 3 r?tt "̂Y 'T̂ r̂cfr 

5T?  ̂ sft s p r  ^  ^ 1
16 hrs.

5T?T ^  apqi ^T Iftc('--J | ,  Prq^ 
?rrT? m^T it f»r *  c rw I ’ ^  f
\ w .  Tirr q^-T ^ rrt srRr-sirfffT c

JT3T #OTT ?>TT «TT, 3Tfcr-«T^RT

> y.- >  ̂ jp r HWfT ifm r 51 t ? t  t  1 ^ r

iTS^PTSTH:|? ^TTiTf5rRT^t5J3
t  f=F H '5*.® *r ^  ^  ^  *r 

»nr ^r^T « n w i «tt, ^ t  

sqnr ^ o  ^rrt? *nr ^ r t  ^ t  ■jcqR^ 
^ n r r t  ?

^  JTT^T ^  5 W t %
’Er^Tfr TT5§f7ftr oft %r
« rffn rm  if  ??r wt?t r̂r ^  |



■far »rct*t g h ^ f a r & r
*r srr^ffR ^  f  i % %
<T?̂ “ ^  5T5THT if $  ? fr  5 f, %PFT »TT7

ffV̂ t p t ar̂ ; KfV ^r?*r^
?rsT, ^rnr, ^nri srh; ?r?r *nfa 
**J{ff £  ĴfTTC* H 2[% f f  5 I JTFnftJJ- 

fa*ft *ft ^  ^T *TPT WtTT?, f5RT 

*r t j t  % Pre^ <nrz *rm 3r rrewt 
^  ^  ^ I ?', 5? ^cf 3far f  fa: 
o t  sftr *ft stfW shft f  .f^pr ^ t  *mr-

ffJT ^ 3 T  f  f5PT ?̂T «ftT

•rre T fk  3ft 5r ? m  s r f a s m w  t  fr*mcr 

-cTr̂ r srarFrr fa^rr f, i

Tf^Tpr ift $  ? m  fffa*mr®r 
3f 1T?T t  fa; ^ fr - i^ T T T *  ^ s f t  

?t T?rr £  ? t ) t  f-P r  apr f a r f r  * r fw -

£  | JTf? 3T?T 5far M  JTT^ftST 

?T$T*T >Tt qr^Vf far s; £ 'iX-'i, 0 ??> ?rsRT
if ? i r f r  ?sr Jr frp? if ^ ? s r l w r  ^  

f f  t  3?T *rt JTT̂ ir fa: r' I V I - v s  
€ t  c f ^ r  jtX t fa: ?irrrr f»r ifhrr fc,

^?T % 91% o-%9 if 9 1 .  9 iffasTcT

u n i? ;  sr?r i m m  1 1  * h t t  t  ^ j tp t  w m  

s t*  f , cfr ? ?r it sptf »??%? q f t f  fa:
% ^5T ir fTRT* ^ T  H ^ rH t  ^nfcT

^rt 1 1

TTt'T flrk if f t  iTsft '̂ «PTTt
sfrr sr** >ft «rf't  *re?^«r t  i 
q zt  H '<° ^ t  ^sr^r if 5T? ir=rr srfa-^ 
*cr>=T sr? r? r  ^ i fVr ^ r ’r  ^
% ?£Tnr-?rrwr# ^nr 
^  ^ntiT — T̂̂ rncT 5ft snft
■jrr f q r  %— t t  s n r r t  h  u r n * *

rsT st» ft i ^ t t  ^
T̂rT 3J5 f  far ZH *X*r ’Tp'T ?I^T

#  ^ r  r̂ *t pt  ? ? *ffacr ^
W ^ T  ^PTT f>  T ^ t I  ?

q i R  2? * r a  3 t ^  f  ?ff fan : * r m h r  

«rr> q r w  f t n r - ^ ? r r  fV  T rtf -  

'r% 3ft^«rT ^ ir ¥ ? t  | -
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fag ^  «rr¥t ?rfa, ^ rn r,

f?rarr m fa Jr JFTK'r rR ^ fr ^t

t  «rlr ^>ft % w t

tpr wr?»ft T t 53TfacPTcr 'cttst 

*t 3 3 o »rf 1 1 w t

*T? 5T?T ^  ?T5 t  ?

3i?r ?rw: ?r*nt spt rreftJT «tkt ¥T
^ ^  95HO #' 5.,a.3o v ftT

«fl , r̂w fa: «T3T WZ fV,^oo
n f Hr 1 5?t ^  s^rfa^pr ?rm  ?frr 

T r^ m  ?n !i it crfs srV  sfi^ rspt 

^fa^rmt W =rfW it T frfa  ^

? t  f f ^ ' iH t  *»ft ? r W  5rnf y v  ^  

5>»rf t ,  'TfTT ’T'TR' %7|?5TFT
ir ^  sffa^r % 3 3 3RFT f t

m m  «rr i 

5fa:tft^»T ^ i tn ŝ rfâ JIfT 
’sttr T i^ ttr srnr ^  ?r ^?>t ? f t  

 ̂ *rtr Jprt̂ r ^t *rt?pr *r >ft 

f t  l . c f r ^ ^ t s - ^  
? r» ^ t^ tt  in  JT?^ft 

s f w  fa: ^ tffr wtr 5rnf?r ^
?5T 3FTI rrfnm f̂r 7«5^fiT *T 
^ g t r  1 iffH ^TT 5TO" %
*rV crrfa^rH ?nfa ??fr ?r w  ^ r  $ t
^ R T  ^f^TT I ^  JTT5T?ftJT ’5T3TJT «T?»f

fa: tftr ’srntfan' 1
^ t ■>rt ^ r^  S, ^t

*mr i m  ?n^fr % srfH ’*rt s fv m H ' 

H^t %  I ^T f*TR ^  ^?t ^FS^fa: ?m ^ 
1̂ ^ fi £ , s r f ^  T T ^ r f a ' 3fr #  

t  far t x t w f t
tT̂ i |̂i=T 5T̂ JT STIT5T F̂T
?^fr t ,  1 ^ 'r#  iT’x v t ^t f t

7 ? ^  =T|ff fT-TT, 'a^H
^ 5p??jft r̂t W  ’TP’ftT % Slf^

^tf^mT % f a t  ?ft m y T T  f w  t  

fflr ir^ R  %5T % *prf'ft»>r fa+in v t  f̂t 

^q- tPffTfa 3ft # p r^  ?rr»Tt w r  | ,  ^ r

^facff*Tf^m t<

I, 1884 (SAKA) on Address by 1204
the President
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? n w r  5t t

«Ft 7?rf?r % r̂r̂ r 
aft % ^ T R J  «TFT *lft sftT

t f t  i m r e  f a i n  t  1 's r m

w p r t  ¥ f  |  f a  ^ ^ c t t  i t  f iq -  * m r  ftre- 

W f f a T ^ r  y r i ^ R  f>TT I f i r

gsr $ fa  s r m  ’T’fr t V «Ft spffa- 
«?>r % «ft srt
Mm ”1 »T «FT^ ^T ?T*TTfsi >̂T*T 

5T ^ 3J5  «T? t * Z  |?TT |  I j^ fa ^  3T f itsf 

^  t  f a  'T̂ TCT>T 3Ft VTWTir ^TTT 
% ^  ir ̂  Tft 1 1 ?r*rrc srfa-
Prfsr % ?f«r % !<TTf^ ?*trr^ T*rr 

ysr f w  |  sfk ^nrm ?iff frr mrafa 
f w  I ,  ^ft *tt*t *T T * ;rp ^ re  *rY»: ^ r -

f^^T^TK ^  f%5TT̂ ?TT T| % I -UKfirfrf 
t  f a  f ’ T 5IT5TT I  f a  spTTTT

srfafcfa *nr it t o t  <rc
3T5T $»TT I 4  ¥W<TT ft f a  ?*T ST̂ IT 
TT^t'Tftr 5ft H f u r t  5̂T TT̂ T vtR  
* * f * l +  ^fa-MT TT U'n if+r^T « m (

l l

TT̂ q-ffT 3fr % vTf r̂^TT  ̂ T*rf>?m 
PT3^jf t :—

“srPT^sfK nHKI* ^TT^kT^R^W 

q'pernr fq - R r  5C fk  STfaTHIMt 5PT 

sft*f)r 5f>> TTTT̂ TT % %TT

*rfa;fn fsr^  7 fTcr s f k  s n f ^  

r̂«rr 'n rr 'fr ^  s w
it Agm* f f  -  IT? iRT 

vnr r̂r % 1"

»f n̂TfTcTT |  fa TP^Tftr 3ft # ?m t 
f a s r t  s p r a r  t t  3ft srfrorsnJT 

«ffr fc*n, 3ft ?f&r jPT t̂ f^n fa
f f q c f lW T spffiT «Pt *TR

w f w  * f lr  ^ f a t  v 4 - o ^ h f? t  «fft ^tojt

a r f a  m  ^ t  f m  j n  f> ,

^  ?PT JR3F t  <]

Mr. Deputy-Speaker: Motion
moved:

“That an Address be presented to- 
the President in the following terms:

‘That the Members of Lok Sabha 
assembled in this session are 
deeply grateful to the President 
for the Address which he has been 
pleased to deliver to both the 
Houses of Parliament assembled 
together on the 18th April, 1962.”

There are some amendments.

Shri N. S. Nair (Qiulon): Sir, I beg: 
to move: —

That at the end of the motion, the 
following be added, namely: —

“but regret that in the Address 
there is no mention of any scheme 
to bring at par industrially back-
ward States like Kerala, with the 
industrially advanced States.” 
( 1 ) .

Shri Ram Sewak Yadav ('Bara 
Banki); Sir, I beg to move: —

(i) That at the end of the motion, 
the following be added, namely: —

“but regret that in the Address 
neither any anxiety has been ex-
pressed regarding the ever increas-
ing prices of essential commodi-
ties nor any steps have been sug-
gested to check them”. (5).

(ii) That at the end of the motion, 
the following be added, namely: —

“but regret that in the Address 
neither any anxiety has been ex-
pressed regarding the increasing 
economic disparity nor any direc-
tions have been issued to fix the 
minimum and the maximum in-
comes”. (6).
(iii) That at the end of the motion, 

the following be added, namely: —
“but regret that in the Address 

no mention has been made of In-
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creasing lawlessness, corruption 
and favouritism in the country". 
(7).
(iv) That at the end of the motion, 

the following be added, namely —
“but regret that in the Address 

no mention has been made of the 
irregularities, malpractices resort-
ed to and of huge expenditure 
incurred during the last general 
elections by the capitalists, feudal 
elements, Zamindars, ex-rulers 
and the party in power”. (8).
(v) That at the end of the motion, 

the following be added, namely: —
“but regret that in the Address 

no mention has been made of the 
deterioration in the condition of 
Harijans, Scheduled Castes, Back-
ward Classes, women and Back-
ward Minorities”. (9).
(vi) That at the end of the motion, 

the following be added, namely: —

“but regret that in the Address 
there is no mention of the failure 
of Plans nor any suggestion has 
been made to make basic changes 
therein”. (10).
(vii) That at the end of the motion, 

the following be added, namely: —

“but regret that in the Address 
there is no mention of any steps 
for recovering areas of Kashmir 
occupied by Pakistan, the Indian 
territory grabbed by China and 
the failure of the foreign policy 
of Government”. (11).

(viii) That at the end of the motion, 
the following be added, namely: —

"but regret that in the Address 
there is no mention of the policy 
of Government in regard to the 
removal of statues of foreign 
rulers in the country”. (12).

(ix) That at the end of the motion, 
lhe following be added, namely: —

“but regret that in the Address 
there is no mention of the failure

of Government to adopt Hindi as 
Official Language”. (13).
(x) That at the end of the motion, 

the following be added, namely:—
“but regret that in the Address 

no mention has been made regard-
ing the total failure of the Gov-
ernment to adopt a definite edu-
cation policy and to impart pri-
mary education to citizens”. 
( 14).

(xi) That at the end of the motion, 
the following be added, namely: —

“but regret that in the Address 
no mention has been made of the 
failure of the Government to set 
up a responsible Government in 
Manipur, Tripura and Goa, Daman 
and Diu”. ( 15).

(xii) That at the end of the motion, 
the following be added, namely:—.

“but regret that in the Address 
no mention has been made of the 
failure of the Government to give 
rights of legislation, control on 
officers and equal share in reve-
nues to Gram Panchayats and 
Zila Parishads by decentralisation 
of power”. (16).
(xiii) That at the end of the motion, 

lJhe following be added, namely: —

“but regret the failure to give 
to Gram Panchayats and local 
bodies the right to vote in the 
election of the President”. (17).
Dr. Ranen Sen (Calcutta East): I 

beg to move:
(i) That at the end of the motion, 

the following be added, namely: —
“but regret that in the Address 

there is no mention of the mal-
practices resorted to by certain 
parties during the Third General 
Election”. (18).
(ii) That at the end of the motion, 

the following be added, namely: —
“but regret that the Address 

does not mention the pitiable



[Dr. Ranen Sen.]
condition of East Bengal refugees check nepotism and corruption”,
now in West Bengal”. (IS). (30).
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(iii) That at the end of the motion, 
the following be added, namely: —

“but regret that the Address 
does not mention the rise in prices 
of commodities required by ordi-
nary people while actual earnings 
of people have not risen”. (25).
(iv) That at the end of the motion, 

the following be added, namely: —
“but regret that the Address 

does not men'ion the growing 
unemployment and failure of the 
Government to check it”. (26).

Shri H. P. Chatterjee (Nabadwip): 
I beg to move:

(i) That at the end of the motion, 
the following be added, namely: —

“but regret that in the Address 
there is no mention of any ways 
and means to safeguard the inter, 
ests of linguistic minorities in 
States”. (27).

(ii) That at the end of the motion, 
the following be added, namely: —

“but regret that in the Address 
there is no mention of the suffer-
ings of displaced persons whom 
the Government has failed to 
rehabilitate”. (28).

(iii) That at the end of the motion, 
the following be added, namely: —

“but regret that in the Address 
there is no mention of the suffer-
ings of the people living in the 
border areas adjoining Pakistan 
especially East Pakistan, whose 
life and property today is totally 
insecure”. (29).
(iv) That at the end of the motion, 

the following be added, namely: —
“but regret that in the Address 

there is no mention of any steps 
to reduce the growing expenses on 
top-heavy administration and to

Shri A. K. Gopalan (Kasergod): T 
beg to move:

(i) That at the end of the motion, 
the following be added, nam ely —

“but regret that in the Address 
there is no mention that the result 
of ten years of planned economic 
development has been to increase 
the already existing wide dis-„ 
parities in income and living 
standards of different classes of 
people”. (31).

(ii) That at the end of the motion, 
the following be added, namely: —

“but regret that in the A d d re a a
there is no mention that the poli-
tical and economic policies of the 
Government have led to the enor-
mous strengthening of the big 
business and monopoly capital 
while the working people have 
been subjected to high nrices, 
lower wages and a r lower-
ing of the levels of living”. (32).

(iii) That at the end of the motion, 
the following be added, namely: —

“but regret that in the Address 
there is no mention that the so- 
called planned economic develop-
ment has led to the widening of 
the gulf between comparatively 
more developed and undeveloped 
States and regions and to increas-
ing frustration and apathy among 
the people of the less developed 
States and regions”. (33).

(iv) That at the end of the motion, 
the following be added, namely.—

‘Tt>ut regret that in the Address 
there is no mention that despite 
planned economic development, 
the real wages of factory labour 
in recent years have gone down 
due to the continuous rise in pri-
ces while the profits of the own-
ers have gone on continuously 
rising". ( 34) .



Motion VAISAKHA 6, 1884 (SAKA) on Address bv J212
the President

(v) That at the end of the motion, 
the following be added, nam elj: —

"but regret that the Address 
fails to take note that even after 
fourteen years of independence, 
the universally condemned prac-
tice t>f untouchability is being 
practised in one form or other and 
that the implementation of the 
Untouchability (Offences) Act, 
1956 has not been effective enough 
to wipe out this practice”. (35).
(vi) That at the end of the motion, 

the following be added, namely: —
“but regret that the Add-

ress does not contain any re-
ference to the rising prices of the 
daily necessities of the common 
people and the necessity of for-
mulating and effectively imple-
menting a comprehensive price 
policy”. (36).
(vii) That at the end of the motion, 

the following be added, nam ely:--
“but regret that the Address 

fails to mention that the unemp-
loyment has gone on increasing 
and has assumed alarming pro-
portions while the Government’s 
programmes and policies are quite 
inadequate to meet the situation”. 
(37).
Shri Swell (Assam—Autonomous

Districts): I beg to move:
That at the end of the motion, 

the following be added, namely: — 
“but regret that in the Address 

there is no mention of the popular 
demand of the people of the auto-
nomous districts of Assam for the 
creation of an Eastern Frontier 
State comprising the present hill 
districts of Assam and such adja-
cent areas predominantly inhabit-
ed by tribal people who may wish 
to join such a State”. (38).
Shri B. N. Mandal (Saharsa): I beg 

to move:
(i) That at the end of the motion, 

the following be added, namely: — 
‘'but regret that in the Address 

there is no mention of any steps 
to liberate the Indian territory 
under the possession of neighbour-
ing countries”. (50).

(ii) That at the end of the motion* 
the following be added, namely.—

“but regret that in the Address 
there is no mention of any steps 
to check the activities of anti-
social elements”. (51).
(iii) That at the end of the motion* 

the following be added, namely: —
“but regret that in the Address 

there is no mention of any steps 
to improve the Government 
machinery for the benefit of the 
common man”. (52).
(iv) That at the end of the motion, 

the following be added, namely: —
“but regrot that in the Address 

there is no mention of the failure 
of the Five Year Plans in re-
moving social or regional inequa-
lities”. (53)
(v) That at the end of the motion, 

the following be added, namely:—
“but regret that in the Address 

there is no mention of the replace-
ment of the public control by 
Government control in educa-
tional institutions”. (54)
(vi) That at the end o<t the motion, 

the following be added, namely: —
“but regret that in the Address 

there is no mention of the mal-
practices resorted to during the 
General Election”. (55).
Shri S. Swamy (Koppal): I bpg to 

move:
That at the end of the motion,

the following be added, namely: —
‘'but regret that in the Address 

there is no mention of the deficit 
budget and further indirect taxa-
tion and controlling the higher 
prices of essential goods.” (56).
Shri Rishang’ Kelshlng (Outer

Manipur): I beg to move:
(i) That at the end of the motion, 

the following be added, namely:—
“but regret that the Address 

fails to take note of the persis-
tent demand of the millions of 
people in the Union Territories erf 
Manipur, Tripura, Himachal Pra-
desh and Delhi for establishment 
of a full-fledged responsible form i
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of Government in lieu of the 
existing Territorial Councils”.
(70).

(ii) That at the end of the motion, 
*the following be added, namely: —

“but regret that the Address 
does not mention about the pre-
valence of abnormal law and order 
situation almost in the entire 
strategic regions of Manipur, 
Nagaland and Hortti East Fron-
tier Tracts on account of the 
continued presence of the anti-
national and the foreign elements 
resulting in complete insecurity of 
the loyal citizens of the areas".
(71).
(iii) That at the end of the motion, 

th e  following be added, namely: —
“but regret that the Address 

does not indicate anything to effect 
a radical change in the adminis-
trative set-up at the North Eas-
tern Frontier Tracts”. (72).
Shri Munzni (Lohardaga): I beg to 

-move:
(i) That at the end of the motion, 

■the following be added, namely: —
“but regret that the Address 

has failed to assure the citizens 
the complete enjoyment of the 
fundamental freedom arnd natural 
justice”. (73).

(ii) That at the end of the motion, 
•the following bo added, namely: —

"but regret that the Address has 
failed to indicate effective steps 
to rehabilitate the displaced 
persons”. (74).
(iii) That a the end of the Motion, 

■the following be added, namely: —
“but regret that in the Address 

there is no mention about the lack 
of sound policy for the rehabilita-
tion of the tribals”. (75).
Shri Rajaram (Krishnagir): I beg

<to move:
(i) That a t the end of the motion,

<he following be added, nam ely:—

“but regret that in the Address
there is no mention about the need 
to rename Madras State as Tamil - 
nad following that change at the 
State level”. (7«).

(ii) That at the end of the motion, 
the following be added, namely:—

“but regret that in the Address 
there is no mention about holding 
the nr ice line of food stuffs and 
essential commodities”. (77).

(iii) That at the end of the motion, 
the following be added, namely:—

“but regret that in the Address 
there is no mention of the lack 
of heavy industries in the South 
and has not formulated any 
scheme for the removal of regio-
nal disparities”. (78).

(iv) That at the end of the motion, 
the following be added, namely:—

“but regret that in the Address 
there is no mention about the 
malpractices adopted during the 
general elections”. (79).
Shri Manoharan (Madras South) :I 

beg to move:

(i) That at the end of the motion, 
the following be added, namely:—

“but regret that in the Address 
there is no mention about the sad 
plight of the Indian nationals in 
Ceylon, more particularly the 
Tamils”. (80).

(ii) That at at the end of the motion, 
the following be added, namely: —

“but regret that in the Address 
there is no mention about any-
thing to allay the apprehension 
about the imposition of Hindi in 
the South”. (81).

(iii) That at the enri of the mottos, 
the following be add '5, namely:—

“but regret that in the Address 
there is no mention of the repeated 
request of the people of ISadffU
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to upgrade Madras as ‘A* Class
City”. <as).

(iv) That at the end of the motion, 
the following be added, namely:—

“but regret that in the Address 
there Is no mention about the need 
to rename Madras State as Tamil- 
nad following the change at the 
State lever. (83).

Shrl Daji: I beg to move:

(i) That at the end of the motion, 
the following be added, namely: —

“but regret that the Address 
fails to take note of the rise of 
reactionary forces in the country, 
who are seriously endangering the 
growth of democracy and the 
building of socialism in the 
country”. (84).
(ii) That at the end of the motion, 

the following be added, namely:—

“but regret that the Address 
indicates no programme tor meet-
ing the growing unemployment 
and for providing relief to the un-
employed”. (85).

(iil) That at the end of the motion, 
the following be added, namely: —

"but regret that the Address 
does not indicate any steps to 
arrest the rise in prices and for 
controlling profits”. (86).

(iv) 7%at at the end of the motion, 
the following be added, namely: —

“but regret that the Address 
fails to appreciate the dangerous 
growth of monopoly trend in the 
country”. (87).

(v) That a t file end ot the motion, 
the following be added, namely:—

“but regret that in the Address 
does not guarantee a fair price to 
the agriculturists”. (88).

(vft That at the end of the motion, 
the Mtomtog 1w «dded, namely:—  
m< Ai)t£D*-7.

“but regret that the Addraas 
does not contain any programme to 
correct regional imbalances in 
development work and the failure 
to rapidly develop backward areas 
of the country”. (89).
(vii) That at the end of the motion, 

the following be added, namely: —
“but regret that the Address 

fails to mention the steps neces-
sary to settle the border dispute 
between Mysore and Maharashtra 
and to transfer the border areas 
to Maharashtra State keeping In 
view the verdict of the elections’*. 
(90).

(viii) That at the end of the motion, 
the following be added, namely:—

“but regret that in the Address 
there is no mention of the necessity 
to include the Sindhi language in 
the Eighth Schedule of the Cons-
titution”. (91).

Shri U. M. Trivedi: I beg to move:
That at the end of the motion, 

the following be added, namely: —
“but regret that the Address 

does not take notice of the en-
croachment on Indian territory by 
Pakistan and China”. (97).
Dr. L M. Singhvi (Jodhpur): I beg 

to move:

(i) That at the end of the motion, 
the following be added, namely:—

“but regret that in the AddreM 
there is no mention of the wide-
spread corruption at different 
levels and the need for determined 
efforts to check the same”. (102).

(ii) That at the end of the motion, 
the following be added, lamely:—

“but regret that in the Address 
there is no mention of the failure 
of publicity abroad particularly in 
explaining India’s stand vis-a-vis 
Goa”. (108).

(lii) That at the end of the motion, 
the following be added, namely?—
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“but regret that in the Address 

no satisfactory assurance has been 
given to undertake adequate 
efforts for the solution of the 
problem of unemployment”. 
(104).

(iv) That at the end of the motion, 
the f6Howing be added, namely: —

‘Taut regret that in the Address 
there is no mention of any steps 
to improve and ameliorate the 
economic condition of the middle 
classes”. (105).
(v) That at the end of the motion, 

the following be added, namely: —
"hut teasel that m  th.e Address 

there is no mention of the mal-
practices resorted to during the 
general elections”. (106).

(vi) That at the end of the motion, 
the following be added, namely: —

"but regret that the Address 
fails to take note of the need to 
enthuse the masses and associate 
the people for the cause of national 
economic growth”. (107).

(vii) That at the end of the motion, 
the following be added, namely: —

“but regret that in the Address 
there is no mention of administra-
tive delays resulting from bureau-
cratic methods in the adm nistra- 
tion of the country”. (108).
(viii) That at the end of the motion, 

the following be added, namely: —
"but regret that in the Address 

there is no mention of any steps 
to fulfil the assurance given 
earlier by the Government to suit-
ably amend Article 226 of. the 
Constitution of India”. (100).
(ix) That lit the end of the motion, 

the following be added, namely:—
“but regret that in the Address 

there is no mention of the influ-
ence of party and group politics 
in Pancbayats and other units of 

jjelf-Goverrunent”. (119).

in amendment No. I l l ,  the wording 
should be ‘to  less articulate and more 
backward States'*.

Mr. Deputy-Speaker: It cannot be 
changed now.

Pr. L. M. Singhvi: I beg to move:

(x) That at the end of the motion 
the following be added, namely:—

“but regret that in the Address 
there is no mention of any steps 
to ensure a fair and balanced allo-
cation of development resources to 
articulate and more backward 
States”. (111).

(xl) That at the end of the motion, 
the following be added, namely: —

“but regret that in the Address 
there is no mention of the urget 
need for national effort to secure 
pmotional unity and cultural soli-
darity”. (112).

(xii> That at the end of the motion 
the following be added, namely:—

“but regret that in the Address 
there is no mention of the need 
for greater effort to secure fcr 
Hindi its rightful place in the life 
of the Republic”. (113).

Shri Surendranath Dwivedy: I beg
to move:

(i) That at the end of the motion, 
the following be added, namely:—

“but regret that in the Address 
there is no ment:on of the steps 
Government propose to take to 
check the rise in prices”. (115).
(ii) That at the end of the motion, 

the following be added, namely:—

“but regret that in the Address 
there is no mention of bad 
planning with regard to transport, 
power and coal resulting in slxe- 
flble installed capacity remaining 
unused”. (118).

(iii) That at the end of tbe naoUw 
the Jollowtag b e  added, nsnnfr:—



"but regret that in the Address 
there is no mention of the growing 
hardships to which citizens of 
Indian origin are subject to in 
South Africa”. (117).
(iv) That at the end of the motion 

the following be added, namely: —

“but regret that in the Address 
there is no mention of the failures 
of the Government in providing 
adequate mach'nery for ventilating 
the grievances of the Government 
employees and resolving dis-
putes”. (118).
(v) That at the end of the motion, 

the following be added, namely: —

“but regret that in the Address 
there is no mention of any mea-
sures to be taken by Government 
to protect the real wages of the 
workers both in public and private 
sector”. (119).

(vi) That at the end of the motion, 
the following be added, namely: —

“but regret that in the Address 
the-e is no mention of the failures 
of the Second Five Year Plan and 
fails to suggest the detailed causes 
that led to those failures”. (120).

(viH That at the end of the 
motion, the following be ad-led 
namely: —

“but regret that in the Address 
there is no mention of the Govern-
ment’s failure to regain Indian 
territories forcibly occupied by 
China”. (121).

(viii) That at the end of the motion, 
the following be added, namely: —

“but regret that in the Address 
there is no mention of Govern-
ment’s failure to solve the Inter- 
State border issues”. (122).
(ix) That at the end of the motion, 

the following be added, namely:—
“but regret that the Address 

takes no cognizance of the increase 
in provocative actions by Pakis-
tan 03) Indian territory”. (123).

xa*9 Motion VAISAKHA 5,

Shri Lahrl Singh (Rohtak): I beg
to move:

(i) That at the end of the motion, 
the following be added, namely:—

“but regret that the Address 
omits to refer to the fresh incur-
sions made on Indian territory by 
China and of the course of action 
that the Government propose to 
adopt in respect of China’s con-
tinued occupotion of Indian terri-
tory”. (124).

(ii) That at the end of the motion, 
the following be added, namely: —

“but regret that in the Address 
there is no mention of the serious 
inflationary arend in the country’s 
economy, spiralling prices and the 
resultant distress caused to the 
common man.” (125).

(iii) That at the end of the motion, 
the following be added, namely: —

“but regret that the Address 
omits to mention the recent strains 
that have set in Indo-Nepalese 
relations and to elucidate the steps 
to normalise the relations”. (126).

(iv) That at the end of the motion, 
the following be added, namely: —

“but regret that the Address 
does not reflect a realisation that 
the nature of our present Plan-
ning is leading to growing un-
employment nor does it suggest 
measu1 es to relieve the situa-
tion”. (127).
Shri A. K. Gopalan; I beg to move:
That at the end of the motion, the 

following be added, namely:—
“but regret that in the Address 

there ig no mention of the heed 
for rapid industrialisation of back-
ward areas like Kerala and 
Assam.” (128).

Shri H. N. Mukerjee (Calcutta
Central): Mr, Deputy-Speaker, Slr, W« 
are discussing in the House the last 
Address of the President who is relin-
quishing his exalted office. As Car M

1884 <SAKA) on Address by 1320
the President
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we are concerned, in point of ideology, 
we are very far removed from the 
President, but for him, personally, we 
have real respect Nearly all his life 
has been devoted to the national 
movement for freedom—a life of
service and sacrifice in that cause. 
And the characteristic of the Presi-
dent has been that he carries with 
him almost automatically the simple 
dignity of our great people and a 
humility which overcomes even the 
gaudy trappings of Rashtrapati Bha- 
van. In spite of our differences, there* 
fore, our sincere good wishes follow 
him in his retirement

Only this morning, by a coincidence 
which appeared to many of us rather 
dismal, we got the shocking news 
regarding the explosion by the United 
States authorities of that dreaded 
bomb over the Pacific about which 
only the other day the Prime Minister 
here made a statement. Christmas Is-
land has been the venue of a perfor-
mance. unchristian and inhuman, 
say this because the United State 
Government in this particular case ha: 
flown in the face of world opinion, 
has flouted the resolution of the United 
Nations General Assembly, and has 
refused to consider in spite of its pro-
mise the proposal which was made by 
India and eight other non-aligned 
countries asking the United States to 
postpone this particular performance. 
We remember in this House so vividly 
how the Prime Minister said the other 
day that he stood not to blame but to 
beg of the nuclear powers that this 
kind of thing should not be dime. And 
yet, this calamity has taken place.

I wish to emphasise that in regard to 
issues relating to world peace we have 
noticed a real community of interests 
between the non-aligned countries like 
ours and the socialist countries of the 
world. I wish to emphasise that 
because it is from this aspect of 
foreign policy that we can deduce 
other lessons also and in regard to our 
in ten al reconstruction policies we can 
p urr* the co-operative processes in

the real, full sense of the term which 
exists between our country and the 
socialist countries of the world. The 
hope expressed in the President’s Ad- 
ress that the dreaded bomb would not 
be released over the atmosphere of 
our world has been dashed for the 
moment, but we never say die, and 
new intiatives have to be taken by our 
country in particular, and we have to 
work out ways and means in alliance 
with countries which are really., and 
truly concerned about world peace to 
prevent the consequences which might 
follow the performance which has 
been perpetrated by the United 
States.

Turning to the President’s Address,
1 have a grouse and that grouse is 
against the advisers of the President 
who have put words into his mouth. 
Here we are in the first session of a 
new Parliament, a Parliament whose 
job is to operate the third Plan, and 
we get an Address from the President 
which is scanty as far as policy indica-
tions are concerned, which catalogues 
a number of legislative measures 
which my hon. friend Shri Harish 
Chandra Mathur read to pad up his 
eloquence. Then it makes complacent 
unsatisfactory and, if I may say so 
with respect, inaccurate generalisa-
tions about the food situation being 
quite satisfactory, the agricultural pro-
duction steadily moving up and the 
third Plan having made a good start.

My grouse against the Address is 
that it fails to place before the country 
the perspective of today; it makes no 
effort to enthuse our people for the 
tasks that are needed. Even the 
endless eloquence of my hon. friend 
Shri Harish Chandra Mathur or the 
enthusiasm of my hon. friend Shri 
Bhagwat J h a  Azad cannot compensate 
for this lacuna in the President's Ad-
dress. I do not expect the Presidents 
Address to contain everything in earth, 
but I do expect that before th f first 
meeting of the new Parliament satmt 
effort should be made by  the Govern-
ment to get the President'to  ssqr mmm-
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thing which really portrays the condi-
tion ot tiling* in our country and 
abroad and the perspective which is 
going to  regulate our conduct in the 
future.

I have this grouse but it is no sur-
prise to me. 1 have been in this House 
long enough to know the mind of the 
Government at least to a limited ex-
tent.—and it is no surprise to me that 
it is a rather colourless Addiess— 
because we have just emerged from 
the general elections which have 
shown up the glaring weaknesses in 
the ruling party. 1 do not refer to the 
factionalism which is found every-
where in the Congress organisation. 
It is their business to look after it. 
But I refer to their failure to prevent 
the rise of communal and rightist reac. 
tion on account of their own internal 
defects and that is a matter to wnich 1 
do wish to make a very serious refe-
rence.

The Prime Minister, in his public 
speeches, makes tirades against for-
mer princes and other feudal elements 
but his pa.ty  has run a large number 
of such people as its nominees in the 
general elections, and the purpose 
precisely was to utilise their feudal 
influence wherever ttie masses are 
backward The Prime Minister has 
made repeated references in so many 
public pronouncements to the elongat-
ed Hindi belt which is weighed down 
by the hang-over of zamindari, taluk- 
dari and jagirdari systems—so on and 
So forth. He has talked about them. 
He said that these things accounted for 
the reactionary results which have 
emerged during the elections in these 
particular areas.

My question is only this: is it only 
the detached sociological analysis, the 
idiosyncratic expression of opinion by 
the Prime Minister—«n opinion which 
the Government Ignores though the 
head of the Government make( it,— 
or,* to It to  be the indicator of action to 
follow and follow at once, action truly 
to  T?ut an end to xamindari, talukdari 
■nd j  agirdari and aU fla ir  conse- 
f t toa otiFf--I aay *rts -In all seriouaheaa

because the encouragement, the con-
nivance which is given by the powers 
tnat be to the reactionary forces in 
our country have brought about eco-
nomic regression and also social back-
wardness. It has vital social and poli-
tical repercussions which are seen all 
over the counUy through eastern Uttar 
Pradesh, Bihar, and ngnt up to Kajas- 
uian—the whole belt wnich is an enor-
mous area.—where reactionary things 
come to the forefront and the Cong-
ress is reaping the fruits of its own 
labour—the lack of interest in the real 
condition of the people and the efforts 
to ameliorate the condition of the peo-
ple in the way in which it has to be 
aone.

The io mer veste4 interests have 
lida 10 face irom Government only a 
very parual, half-hearted and ineffec-
tive attack. Whatever land reforms 
have been sought to be attempted to 
have been completed inadequate, com-
pletely half-hearted and completely 
futile. The masses are still under the 
economic and political control of the 
former vested interests. I t i* exactly 
because the Congress's land reform 
prog-ammes have gone very much lew 
than half way in hitting the vested 
interests that mass discontent can be 
whipped up against the Congress by 
reactionary groups and parties. That 
is why we find how even against such 
a thing as the Nagpur Resolution of 
the AICC on co-operative farming, a 
crusade was conducted by many of the 
reactionary elements which we And so 
very much in the picture in our count-
ry today. This is a matter to which 
Congress must give its real attention.

Drastic steps must be adopted to 
curb the economic power of th e n  
vested interests in the country-
side. They must he rigorously dis-
lodged from the commanding height*, 
of the rural economy. Land reforms, 
truly speaking, have got to be pur-
sued. Otherwise, you cannot flgbt 
successfully against their growing 
political influence. The mere incan-
tation of panchayati raj—this mantrmtu 
which is supposed to dispel all otpf 
troubles—is not going to lead os any-
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where, because you have not got a 
really well thought-out policy in 
regard to the implementation of land 
reforms, a policy which will bring real 
relief to the condition of our suffering 
people.

Because of this allergy towards the 
condition of the people, we And that 
Government has not hesitated, the 
ruling party in particular at election 
time have not hesitated to take 
recourse to methods which ought to 
have been the monopoly of extreme 
rightist elements in our country. In 
their propaganda, many Congress 
leaders and even official Congress pub-
lications made open appeals in the 
name of religion. The pastoral letter 
of the Kerala bishops calling upon the 
Catholics to vote for the Cong ess was 
disapproved by the Prime Minister 
but it is known that papers reported 
how Congress leaders were behind the 
publication of that pastoral letter.
(interruption).

The principal election pamphlet of 
the West Bengal Provincial Congress 
Committee contained a whale number 
of appeals in the name of religion. 
Here is a document in Bengali pro-
duced by the West Bengal Provincial 
Congress Committee, with an introduc-
tion by Shri Atulya Ghosh, which 
makes appeals in the name of religion, 
so that people do not vote for the 
communists. Here is a document 
where you will find lurid references 
to what is happening in socialist 
countries, friendly countries like the 
Soviet Union and other socialist count-
ries of Europe. Most sanguinary pic- 
tares are given and the material inside 
purports to say that in these socialist 
countries, the communists behave like 
cannibals. That is the kind of thing 
which they say and the President of 
the Congress Committee writes an 
introduction to this sort of thing.

The Soviet Government comes to 
our assistance over Goa. when in the-i 
UN and elsewhere our friends of th« 
ft** world were tryini! to give us a -

lack on our pants in as hard a manner 
as possible. Now, in spite of the ser-
vices rendered by a friendly country, 
we talk about a friendly country at 
election time through the mouth of the 
official body of the Congress Com-
mittee in a manner which is really 
shameful. But that is done, because 
this is after all election time and any-
thing perhaps is justified. But surely 
means have to be chosen with more 
care. My friend, Shri Lai Bahadflr. is 
he e. You have to adopt means which 
are not absolutely indefensible as we 
And here.

I also find here another document 
published by the West Bengal Provin-
cial Congress Committee where there 
.ire articles written in a rabidly com-
munal Muslim paper of Calcutta called 
Paigham. which can hardly be read 
it is so fantastically crude where all 
kinds of religious frenzies a>"e sought 
to be roused in order that the com-
munists do not get votes. That is 
something which is taking place 
under the auspices of the Cong-
ress. I could go on for a long 
time detailing such instances, but 
I need no* do so. I could, if 
necessary, furnish my friend, the 
Home Minister, with much more 
material relevant to this particular 
point. I know during election time, 
things have been done only because 
you wanted to corner the communist 
party and beat them, particularly in 
those areas where the communists, as 
servan's of the people, have got the 
confluence of the people. I come 
from an area where 30 per cent of 
the Lok Sabha votes have gone to 
communist candidates and that is why 
In this particular area we find the 
Congress Committee behavig in this 
particular manner.

This is not the right way to set 
about building up a kind of country 
where all combine, as my friend 

1 Shri Mathur, suggests, in order to 
i achieve national integration, national 
, j achievement and national fulfilment

& 'This is not the way in which jroir 
I >jhave to proceed. This is not the 
' . ‘'■way in which the country baa tft t e

on Address by the
President



given a lead. That is why we hear 
of ugly things happening in Jammu 
and Kashmir a t election time. We 
And that to the vocabulary of the 
Punjabi language a new word is 
aided: “Kairon Shahi”. We hear
about that. This is only because of 
the complete indifference of the Con-
gress to the real problem facing the' 
country.

Shri Iqbal Singh (Ferozepur): You 
joined with the Akalis, which is also 
a communal organ in Punjab.

Shri D. C. Sharma (Gurdaspur): 
You do not know the meaning of the 
word “Kairon Shahi".

Shri H. N. Mukerjee: I refuse to 
yield and to be diverted from an ex- 
posi ion of points which I do feel that 
the Government should take serious 
note of.

After the elections, what takes 
place? The Prime Minister forms a 
new Government. The only thing to 
note about the new Government is 
much of a muchness; there is -no new 
look about it. There is the old 
crowd, a few of them promoted, 
hungry sheep in the flock of the 
Prime Minister looking up and being 
fed. That is about all. If the coun-
try languishes, who cares? We had a 
general election. In certain areas of 
t3ie country where reaction ma'te it a 
point to combine together to defeat 
the radical aspects of the policy of 
the Government, they lost. They 
lost only because in those particlar 
areas, there was a real combination 
of effort on the part of progressive 
forces. That is the most essential as-
pect of this election, which has taken 
plaoe. After th© election you form 
a Government, but this great change, 
this capacity of our people to give a 
proper answer to the machinations of 
reaction ii not reflected in the com-
position of the Government, and in 
the fiscal policies of Government 
which were announced only the othe 
day by -my triend, the Finance MJn- 
iHtfe. I  *nv •vttary fond o i him,
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because I understand where I stand 
in regard to him. It is very dear. 
But the fiscal policies of Govern-
ment show that anti-socialist trends 
are appearing again in all their vici-
ousness.

It is a process which is beginning. 
The symptoms are dangerous. I do 
no! say you have forsworn every - 
ihing. I know the Finance Minister 
will be able to And some sophisti-
cated justification for the kin1} of 
thin" which he is trying to do. even 
from the point of view of socialism. 
But I suspect that dangerous symp-
toms are emerging.

The Minister of Flnuice (Shri 
Morarji Desai): The boot is on the 
other leg.

Shri H. N. Mukerjee: I turn to the 
question of the condition of the peo- 
ole. As soon as our Parliament met, 
we heard reports from a Union Terri-
tory, which is almost without any 
communication with the mainland— 
tht; Aindamans. We heard how the 
CPWD workers claimed pay commis-
sion benefits and struck work. There 
was firing and six were killed and 
fifty injured. We are getting letters 
which suggest that in An'lamans 
something like a reign of terror con-
tinues. I do not want to go into this 
matter, because my friend, the Home 
Minister, has promised certain re-
sults, as far as the Andamans are 
concerned, results to be achieved by 
administrative processes.

16.29 hrs.

[M r . S p e a k e r  in  the Chair]

If the Andamans are far away, DP 
is quite near. In Allahabad ghastly 
events took place. An undertrl*! 
prisoner was beaten to death; there 
were some demonstrations and Bane 
people were fired upon by the 
police. Sometime back in Kanp'ur, 
nineteen people were killed by th» 
police 00 account of very similar to-
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cidents, and a Judge of UP, Justice 
A. N. Mullah, made certain remarks 
about the police force, which I do not 
say should be accepted by everybody 
just like that, but that is a very 
severe indictment of the conduct of 
the police in our country. That shows 
which way the wind is blowing. 
After the elections, this kind of 
thing takes place, which is extremely 
dangerous. But what can we do 
about it? That is the way in which 
the Government is constituted.

This indifference to people’s suf-
ferings goes on and that is why there 
is dismay in West Bengal, for inst-
ance, over the Government’s decision 
to wind up the Rehabilitation Minis-
try. I know we have been told that 
something still remains to be done in 
West Bengal and it will be done. But 
I fear that Government is not giving 
sufficient attention to this question 
of the refugees from East Pakistan.
I hope, Sir, I do not have to hear in 
this House, in this Parliament, the 
very cheap gibe that East Pakistan 
refugees are aui indolent lot, they do 
not look after themselves, they have 
not got the guts to find jobs for 
themselves, they won’t go to Danda- 
karanya or any other place where 
the Government wants to send them 
and so on amd so forth. I think if 
you go into details—I have not got 
the time for that and this is not the 
occasion either to go into details over 
it—you will find out how as far as 
the refugees from East Pakistan are 
concerned very little really has been 
done, how over a million of them, 
and most of them on their own ini-
tiative, have settled down outside the 
borders of West Bengal State and 
how, compared to a place like Delhi, 
for instance, where you have spent a 
good deal of money upon the re-
fugee*, and very " rightly too, in a 
place like Calcutta, which has bad 
the influx of refugee* implinging 
upon Its life even m ore1 dreadfully 
than has been the case in Delhi, the 
amount of money spent has been vary 
much less tttfo in the a m  of the re-

fugees from West Pakistan. The 
problem of rehabilitation of refugees 
from East Pakistan remains even
now such a very serious matter that
I do ask the Government not to take 
any hasty decision which will, even 
remotely, affect prejudicially the in-
terests of the refugees from East 
Pakistan. You go to Calcutta. Even 
now you will see people in the Seal- 
dah Station area. I have been told 
over and over again by Goveftiment 
spokesmen that they are perverse 
persons who would not move out of 
the place. But I cannot believe that 
any of our countrymen are so per-
verse as to prefer living on the 
streets, I cam not believe that people 
of East Pakistan who live in a ri-
verine country, who would bathe in 
a river or a pond or a tank ten 
times a day if they wish to do so. 
who want to have bath as often as 
possible, would prefer to live on the 
s'reets of Calcutta where the hy-
drants are dry. It is not that they 
prefer to live near Sealdah Station in 
the squalidest imaginable condition; 
it is only because they have been 
driven, by what they consider to be 
their fate, to that kind of living that 
they are pursuing the kind of life 
that they are doing now, and we have 
to draw your attention to th a t

It is from this aspect, again, I find 
there is, on the part of the Govern-
ment, indifference to tasks of 
national integration about which my 
hon. friend Shri Mathur, rightly, was 
90 much interested. I notice in Gov-
ernment something like blindness, 
sheer blindness, to the requirements 
of our people in different areas of 
our land. There is complete indif-
ference, for instance, to the demand 
of the people in the south on the 
plea that some people in the south 
are asking for secession from the 
country. I  do not know how far they 
are really serious about i t  I  cannot 
conceive at any p a r ty i a  tta senses 
asking for secession from the coun-
try. But m  the plea '* m »
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people are asiring for secession from 
the country, this Government is 
ignoring the legitimate demands of 
the people of the south. Even such a 
thing as the renaming of Madras 
State as Tamilnad on which, I believe 
my hon. friend the Minister of Heavy 
Industries and Steel would support 
me, the legislative assembly of Tamil-
nad, the Government of Tamilnad 
has in fact already accepted a deci-
sion to call Madras the State of 
Tamilnad, you do not do. You ran 
easily do it. A very slight change in 
the Constitution would bring it about, 
which would satisfy the aspirations of 
the southern people. And, in a way, 
by a mere gesture, by merely making 
an emotional advance, by merely 
holding out your hand of friendship, 
by only telling them that you shall 
examine their difficulties and eco-
nomic problems more sympathetically 
than before, you can win their hearts 
But you do not do so, because situng 
in those upholstered chairs of autho-
rity you have become bureaucratic in 
your ways of thoughts, your thoughts 
are administrative, your thoughts arc 
not political, you forget that till only 
15 years ago----

Mr. Speaker: It would all be an 
imputation against me.

Shri Nambiar (Tiruchirapalli): No, 
Sir; through you to them.

Shri n&ri Vishnu Kamath: That is 
the proper channel.

Mr. Speaker: On the record^ it 
would look as if the SpeakeT was of 
that type.

Shn H. N. MakerJee: Sir, I was 
saying that there is indifference to 
people in the backward regions, to 
Scheduled Castes and Scheduled 
Tribes, and as far as political oppo-
nents are concerned, quite apart from 
tn* elections, I notice instances of 
what I can only call pettifoggery, 
tttHUtuc*«ac small-mindedness, in
rsgwrt to saeli people «s myself, 
voRjzmuUfts, there bare happened

some recent instances which are 
rather egregious. In Kerala, for 
instance, a statement has been pub-
lished by Shri E. M. S. Nambooatri- 
pad who is the leader of the Oppo-
sition there, that under the instruc-
tions and with the knowledge of the 
Union Government before people are 
appointed to Government posts there 
is a police verification of character, 
and if you are a Communist or a 
Socialist or an undesirable person of 
some sort, undesirable according to 
the contemporary definition of Gov-
ernment, you are pushed out. This is 
terrible. I say this is terrible because 
in West Bengal there happened an 
instance of a man who was chosen 
by the Public Service Commission 
but who was not appointed in the 
Metric Weights and Measures De-
partment. He was not appointed. 
The matter was brought up in the 
Assembly and the Chief Minister of 
West Bengal, surely with the know-
ledge and consent of the Union Gov-
ernment, said: “If Communists come 
to power you can push out every 
non-Communist person from the 
administration". His actual woias 
were:

“Whew the Communist Party 
forms an alternative government 
they can drive out every Con-
gressman from the administra-
tion if they want to. *niat 
makes no difference, but so long 
as this does not happen, you 
have got to accept the position of 
the law as we understand it.”

This is  what Dr. B. C. Boy said in 
the West Bengal Legislative Assem-
bly on the 27 th March, 1962. Nobody 
makes such a fantastic formulatioo 
that if the Congress Government 
comes to power all non-Congress per-
son n el in the administration should be 
kicked out, and if a Communist Gov* 
eminent comes to power the Com-
munists would have the right to kick 
out all non-Coramunists, This lend 
of thing is said in the confidence tiwu 
as long as Dr. B. C. Boy wishes to 
foresee there would be « Congress 
Government and therefore eveaef-
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thing would be well in the garden. 
But this kind of vindictiveness, this 
kind of indifference to the real rights 
of the people and the interests of the 
people is something which you have 
got to take note of and correct the 
behaviour that you are pursuing.

Mr. Speaker: I had intended by 
my interruption just to imply that 
the hon. Member should address the 
Chair and set an example for o'hers 
who have come recently. I would 
request him again to address the 
Chair.

Shri Morarji De$ai: His difficulty is 
his old habit.

Shri H. N. Mukerjee: I am sorry. I 
do usually make a practice of addres-
sing you, and I shall certainly con-
form to that practicc more carefully. 
But, may be, in order to gel the ear 
of the Home Minister, in particular, 1 
have been directing my verbal shafts 
more at him than at you.

Sir, I will wind up soon because I 
do not think I should take more time 
than is my quota; but I wish to em-
phasise that the problems of the 
people are not being taken note of 
carefully by Government and the 
President's Address shows a blissful 
indifference to the problems of the 
people. I  said earlier that it says 
that every thing is more or less all 
right, the Third Plan has made a good 
start, food production is growing and 
other problems are being solved. 1 
am quoting, Sir, from the Third Plan 
Report, and at page 454 of the Third 
Plan Report there is the statement 
that In the industrial sphere “the 
shortfalls have occurred in some of 
those very Industries which are of 
crucial importance and have deprived 
the economy of the benefits reckoned 
on for the start of the Third Plan". 
This Is a matter which you cannot 
obliterate, just toying -to forget it in 
Parliament because 70U have a majo-
rity. Tfce target for steel when the 
TUlrd n an  started—we Save ma<Je

some progress since—was 4.3 million 
tons. But the target was reached 
only ;o the extent of 2.2 million tons. 
In regard to f'lod production, the 
Third Plan Report at page 123 says:

“The relative stability of the 
foodgrain prices laterly has been 
due largely to PL 480 imports."

That stability has been disturbed. 
Papers all over show how the price iff 
rising, and it is the most dangerous 
phenomenon that the stability of 
foodgrain prices has to be buttressed 
by imports from United States on 
certain conditions which in certain 
respects are very dubious, and that is 
what the Third Plan report says. The 
Third Plan Report again says on page 
•J24:

“The impact of tenancy legisla-
tion on the welfare of the tenants 
has been less than was hoped 
for. One of the principal reasons 
for this is that in a number of 
States ejectments of tenants have 
taken place on a considerable 
scale under the pleas of voluntary 
surrender.”

Again the Third Plan Report says on 
page 229:

“On the whole, it would be 
correct to s a y  thrv in recent 
>ears transfers of land have 
tended to defeat the aims of 
legislation for ceilings and to 
reduce its impact on rural 
economy.”

Let all these things be noted by 
this House. The Prime Minister said 
sometime ago—he said it in August 
I960: —

“We have to avoid and prevent 
too much accumulation of wealth.
If, after all this additional in-
come, only five per cent or ten 
per cent of the population nave 
benefited by it and ninety per 
cent have not, tin t -is not a «ooa 
re*aa.“



He said it. The new evaluation has 
not been reported to Parliament as 
to which part of the increase in our 
national income has gone to the 
working people, common people, and 
which part has gone to the people at 
the top of the social ladder.

During the elections, almost on the 
eve of the elections, the Prime Minis-
ter made the statement that Indian 
big money interests have made more 
profits in the last twelve years than 
In the century which preceded it. I 
do not want to go into the details— 
we shall have many more opportuni-
ties during this session to go into 
the details—but my point is that the 
picture of the country today has got 
to be faced—it is there, whether you 
like it or not—and we are not doing 
it. You may say “we cannot do much 
about it”, an i that is what I some-
times feel when my friend, the Fin-
ance Minister, wishes to say “we 
cannot do more about it, what can 
we do, you are too impatient, we have 
to go slow, we have to pursue a 
gradualist policy and so on”, I can 
understand it, but you do not say 
that. But you say, on the con-
trary......... Sir, through you I am
addressing the Government benches.

Mr. Speaker: I require his co-
operation so that we might enforce 
that rule because that would be a 
very wholesome rule.

Shri H. N, Mukerjee: Sir, you
being the symbol of Parliament and, 
therefore, the repository, as far as the 
dignity part of it is concerned, of the 
will of the people, have sometimes to 
be credited with this when you will 
be called upon to do certain things 
and to get that thing done.

Mr. Speaker: Certainly 1 can get it 
dome. But my only request is co-
operation of the Members So that we 
will, have ^  within a few days.

Shri H. N. Mukerjee: I shall wind 
up. I ghall only say that the condition 
of the peojrte is something to which 
the Government has not . • •

*35 Motion VAISAKHA «,

Shri Morarji Desai: May I put one
question to the hon. Member? Before 
he expects you to get things done by 
the Government should he not accept 
or do what you have asked him to 
do?

Shri l*. abhat Kar (Hooghly) Have 
you an> sense of humour?

Shri Morarji Desal: You have no
sense of humour.

Sbri 11, N. Mukerjee: I am only 
trying . . .

Mr. Speaker: He has assured me 
that he would do it.

Shri If. N. Mukerjee: In Parlia-
ment we have all kinds of people 
operating. They may not have all 
the meticulous perfection of manner 
which some of our leaders happen to 
have achieved. But, then, it is only 
fair that they concede certain things 
to people like myself who may not 
be used to the kind of atmosphere in 
which...

Mr. Speaker We are only helping 
each other in achieving that.

Shri H. N. Mukerjee: I shall wind 
up. I feel that it is very important 
that the attention of Government is 
drawn to the real interests of the 
people, to the problems, to the condi-
tions, of the people, and those things 
are not noted seriously, and that is 
the argument, that is the conclusion 
which I derive from the President's 
address, and that being my grouse, I 
can only register my dissatisfaction 
with the contents of the Address 
though, as I said in the beginning, as 
far as the President is concerned, in 
spite of great differences in ideology, 
we have a lot of respect for him and 
all our good wishes follow him to hi* 
retirement from his exalted oflk*.

Mr. Speaker: Dr. L. M. Singh vi 
has written to me to say that he is 
the spoketman for the Independent 
Group and that he bag to leave th*

1884 (SAKA) on AM res) by 1236
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station today. If it is so, I w ill allow 
him to apeak just now.

Or. Lu M. Slnfhvi: Mi\ Speaker, 1 
rise to associate myself with the fare-
well and felicitations to the President 
of the Bepublic, whose record of 
service is a shining and inspiring 
example for our country. While 
doing so, I haten to add that the 
address of the President is singularly 
scanty, as my hon. friend, Professor 
Mukerjee pointed out. We would 
look in vain for a comprehensive 
blueprint of the programmes and 
policies of the Government in this 
address, in the opening address to the 
third Parliament. We would look in 
vain for an assurance to redeem the 
pledges that were given by the Con-
gress party on the eve of the elec-
tions. We would also look in vain 
for a detailed formulation of the pro-
blems which beset the country. 
Therefore, in the first instance, 1 
would like to submit that the chief 
weakness of the address is not in 
what it contains but in what it does 
not contain, for the omissions are 
many and serious.

It is indeed gratifying that our 
country has been able to maintain a 
democratic pattern of life. It is 
indeed gratifying that we had the 
distinction to have held the largest 
and most mammoth elections in the 
world. Our Election Commission 
and the administration truly merit 
serious approbation for the wonderful 
way in which they have functioned, 
and yet I would add that there are 
many disturbing features about the 
elections themselves, about the man-
ner in which the propaganda has been 
conducted, about the play of power, 
governmental power for that, by 
Congress candidates, about the play 
of money in the elections and about 
the caste and communal considera-
tions which predominated the election 
■eene.

The Congress leader*have, often in
•  very self-righteous vien; condemn-

ed the evils of casteixm and comnm- 
nalism. But I should like to point out 
that th« Congress party has been 
very much to blame for baaing its 
electoral calculations on communal 
assumptions, for choosing its candi-
dates on that very basis which is 
condemned by it in season and out of 
season. Therefore, I would say that 
hypocrisy is the tribute which vice 
pays to virtue in as much as the very 
Congresg party which has chosen "to 
condemn communalism, casteism and 
the rise of reactionary forces has 
resorted to these very tactics, to these 
very means which it has sought to 
condemn in others.

I would like, in this context, to 
point out that it is a gratifying thing 
that we entered the period of the 
third elections and we have emerged 
from our electoral contests un-
ruffled by the pettiness and trivia-
lities which necessarily accompany 
the elections. As a matter of fart it 
would be only right for the Members 
of Parliament and for the leading 
parties in the country to ponder over 
our various shortcomings in the con-
duct of the elections and in carrying 
the country forward in a democratic 
way of life.

The various victories of the Con-
gress Party do not, in niy submission, 
warrant any intovicated exhileration. 
That they have won, should, on the 
other hand, sober them and caution 
them for the future. I am sure that 
the Congress party  and other parties 
will, now that the storm is over, ru e  
to the occasion and ponder over th* 
matter seriously and sincerely.

Shri Harish Chandra Matter: Will 
my hon. friend explain whether this 
wisdom has dawned on him only after 
he had sought th« election ticket tram 
the Congress and when It v a t  
refused?

Aa He*. II— Wr: It vs* •fad



Dr. b. M. 8 ia |M :  Th< wisdom bad 
dawned on m« before hut I have 
opportunity now to express my 
opinion. I do not think it would be 
proper for me to reply *nd ask him 
the tame question as to what happen-
ed during the Plrst Elections when he 
happened to be an Independent and 
later on joined the Congress Party

Shri D. C. Sharma: I hope you will 
follow his example.

Shri Harish Chandra Mathur: I
wish my hon. friend knew a little 
better.

Mr. Speaker: I hope we would not 
allow the level of the debate to go 
lower.

An Bon. Member: He was provok-
ed.

Dr. L. M. Singhvi: I submit that in 
a parliamentary democracy and for 
the preservation of representative 
institutions an opposition or what is 
called the concept of an alternative 
government is an essential and 
fundamental prerequisite. Unfortu-
nately in our country such an opposi-
tion has failed to emerge and there-
fore we must ponder whether our 
country could carry along the accept-
ed parliamentary democratic lines in 
the absence of a strong and effective 
opposition. My own view Is that in 
a parliamentary democracy opposition 
should not be total nor should it be 
nominal or perfunctory berause a 
nominal or perfunctory opposition 
would not be able to fulfil it* role and 
a total opposition would be inconsis-
tent w 'th the very premise of parlia-
mentary democracy.

In this respect I would like to quote 
tram •  distinguished author and 
statesman who writes:

"If the opposition c/  the 
apportion In a democratic system 
Is total, it represent* In fact a 
permanent state of instruction 
against tha existing g<,verron«it.
If that }* to say, the leaders and
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the supporters of th<* opposition 
party have nothing. neither 
objectives, methods, loyolties nor 
faith, in common with the gov-
ernment party, they are bound 
sooner or later to destroy that 
government and party on which 
it is based or to be destroyed by 
them. They cannot possibly be 
expected to alternate with them 
in power. Thus it is of the 
essence of representative institu-
tions that the oppontion of the 
opposition should not be total and 
that the government of the day 
shall not, for its party; do any-
thing irrevocable to injuve its 
opponents."

Parliamentary democracy is in 
very real terms our fortress of 
freedom. It is a stabilising and 
shock-absorbing mechanism in our 
country. All the rumpus of electoral 
controversies, all the rersiiaaive and 
devastating perorations, all the cut 
motions and amendments w hirt we 
move here and all the agitated inter-
pellations serve a very indispensable 
purpose in our life and that indis-
pensable purpose is to absorb the 
shocks and to carry the country for-
ward with the consent ot the ueonle 
Even those self-conscious speeches 
made in the afternoon when, hanptfv 
enough, there is a convention that the 
House is not counted. ev»n thev have 
a role in this scheme of parlismentary 
democracy Inasmuch as it relieve* us 
of our pent up feelings. It expre«se« 
the feelings of the people at large and 
in this resnwt parliamentary demo-
cracy is fulfilling a *reat and a 
historic role in our country.

In snite of the manv banalities and 
absurdities of democratic political life 
which are often derided by com-
mentators it is meet for us to consider 
that the alternative to this is a yawn-
ing abyss of totalitarianism. It is 
therefore, only proper for us to con-
secrate ourselves to the task of 
understanding the parliamentary
institutions and to the task of makfftff
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them effective by investing them 
with democratic content.

The party system, it is true, is con-
sidered and regarded a* a prop 0f 
the democraic parliamentary system 
but the part es have their set lines of 
thinking and the whips who carry 
the banners of discipline have a 
peremptory regime. I would submit 
that this tends to eliminate the 
individual and to mechanise the pro-
cess of parliamentary life. I would 
hope that in this Third Lok Sabha 
the whips would be inclined to use 
their authority, their party line and 
their party whips a little more spar-
ingly to give a little more scope to 
the individual hon. Members of the 
House to express themselves particu-
larly in the context of our situation 
where we And that the Congress has 
a preponderant majority in the 
Parliament.

I deeply regret that there is no 
reference in the Address to the curse 
at corruption which stalks the land 
tbday; nor indeed is there any expres-
sion of assurance to root out this evil 
of corruption. I rather suspect that 
having failed to eradicate th's evil, 
the Government has come to reconcile 
Itself to its continuing existence. I 
submit in ail humility that such an 
attitude could prove disastrous.

I would say that the crying need of 
the hour in our country is to secure a 
clean, honest and efficient government 
and to this and the Government 
should dedicate itself afresh by setting 
up vigilance committees in the various 
States and by tightening of procedures 
for prevention and detection of corrup-
tion. It has been admitted in the past 
by the hon. Prime Minister and the hon. 
Home Minister that there does exist 
corruption a t the lower levels of admi-
nistration. But I respectfully submit 
that that is a travesty of truth for it is 
indeed in the higher political echelons 
which is the breeding ground for 
corruption In this country and it Is 
this disease at corruption in the 
political echelons of the country

which requ'res to be remedied and 
remedied promptly, for in the absence 
of a proper approach to the problem of 
corruption among the politicians in 
the country there has developed and 
grown a very deep sense of cynicism 
ill along the line and in the minds of 
•verytine.

I would submit that not only should 
vigilance committees be const tuied 
but there should also be an investiga-
tion into the assets of certain politi-
cians in the country and in particular I 
would suggest two States to be 
sampled out for the purpose, these 
States being Rajasthan—my own 
State—and the State of Punjab.

Mr. Speaker: That is mine.
Dr. L. M. Singhvi: That is what 

we unfortunately have in common.

Mr, Speaker: I thought he would 
say ‘fortunately*.

Dr. L. M. Singhvi: Red-tape is
another great national problem to 
which the Address chooses to make no 
reference. The length of administra-
tive and clerical red-tape in this 
country is greater in my humble 
submission than the length of all the 
highways and all the alleys and 
streets in the world put together. 
And yet our Government does not 
care to recogn se the gravity of the 
problem and the magnitude of the 
situation by coming to grips with itj 
I submit that as long as red-tape 
continues in its present proportions 
our Plan and our future progress will 
for ever be bedevilled by it. There is a 
definition of red-tape which describes 
it as—

“delay, buck-passing, pigeon-
holing, indecision and other 
phenomena which contribute to 
and end in inaction.”

I feel that the greatest obstacle to 
our progress is thi« red-tape and I
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would request the Government 
through you, Sir, to take up the 
matter in a realistic and in a dedi-
cated spirit. It must be the primary 
concern of the Government t’o 
simplify procedures and to provide 
for an intelligent, reasonable and 
expeditious disposal of matters. I 
am aware that the services have sus-
tained this country in the days of 
crises, and it is not in a spirit to 
condemn them that I say this but to 
pint but a failing which has been 
observed everywhere in the world.

17 hr*.

Sir, an improvement in the per-
formance of our clerical staff is even 
a greater need of the day. It is 
described by a commentator as largely 
“mass paper fodder to whom both 
initiative and reason are forbidden". 
The another goes on to say:

“This fact is at the root of 
much of the apparent ignorance, 
almost brutality of the serv’ce, in 
its handling of the vast multitude 
of minor and personal problems 
and tragedies . . . Modern tactics 
depend on the intelligent Co-
operation of an army of reasoning 
individuals. An army which 
depends on the manipulation of 
unthinking, unresponsive and 
unenthusiastic masses is bound 
to fall’.

I quote this not as a prophet of 
pessimism but with a view to voice a 
warning which must be heeded, and 
heeded prtonptly.

The Address fails to notice the lack 
of dynamism and a creeping dogmat-
ism and fossilisation in our economic 
approach. Socialism has begun to 
cover all our sins and the Govern-
ment has often found it a convenient 
device, a convenient shibboleth under 
which they could hide all their 
shortcomings. In my opinion, social-
ism does not mean, or Is not

synonymous with, State capitalism. 
Where a public undertaking fails to 
run on the basic principles of 
economics and when the Government 
begins to ignore the fundamental 
laws of economics, I think the country 
which is wedded to such socialism is 
likely to suffer in the path of its eco-
nomic progress.

A study of the public undertakings 
in this country would reveal that 
they have been far less economic 
than even the usually condemned 
private Arms. Their wage structure is 
nothing Compared with the private 
firms. Their prices and cost of pro-
duction are very much higher, and 
the yield on the investment hag also 
noth'ng to commend itself.

These are matters which have to he 
looked at not from the dogmatic 
socialistic angle but from the point of 
view of good and sound economics. 
And, therefore, I would make a plea 
to the Government not to be wedded 
to a dogmatic outlotok on socialism 
but to have a realistic and practcal 
approach, an approach which is justi-
fied by our whole philosophy, an 
approach which should be to consider 
each and every industry on its merits 
and not to seek to acquire or embark 
upon new economic enterprises in the 
name of socialism even if they ave 
not economic. I think we w ’ll not 
tolerate inefficiency in the name of 
socialism, we will not tolerate corrup-
tion in the name of socialism, we 
will not tolerate waste in the name of 
socialism. But unfortunately, as I 
see it in many walks of our economic 
life, we find that these are precisly 
the phenomena which are evidenced.

I would also like to mention that 
while the Government had promised tft 
amend article 226 of the Constitution 
of India in the last Lok Sabha, there 
is no mention of their inclination to 
do so in the present session. This Is 
a matter which, as the last Lok 
Sabha came to realise, is tine of 
urgency and of great concern. Article
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226 as It at present stands interpreted 
by the Supreme Court, does not give 
Jurisdiction to the various High Courts 
in which the cause of action may have 
arisen, and therefore it causes great 
hardships to litigants far and wide. 
Government had given an assurance 
that they would very soon bring 
forward a suitable Constitutional 
amendment to remedy the s'tuation. 
Thev have failed to do so. I would 
therefore draw their attention to this 
omission on theiT part.

I would also lik to point out a 
very important and a very glaring 
problem in the country, namely the 
problem of unemployment which, on 
their own admission, the Government 
have failed to solve. I would like to 
point tout what the Summary of the 
Third Five Year Plan itself says:

“Existing data on employment 
are inadequate. However, with 
the limited information that is 
available, it is reckoned that *he 
backlog of unemployment at the 
end of the Second Plan is about 
8 million. This increase in back-
log as compared to 5 3 mi’lion 
suggested in the Second Plan 
means that while the absolute im-
pact of the Plan on employment 
was significant, it was not sufficient 
to absorb the increasng numbers 
of new entrants to labour force. 
Apart from this absolute un-
employment, the magnitude of 
under-employment in the sense 
of those who have some work but 
are willing to take up additional
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work is believed to be of the 
order of 15 to 18 million 
approximately. I t is estimated 
that increase in labour force in the 
Third IPlan—in the light of data 
available in 1961 Census—will be 
roughly about 12 million, one 
third of the increase being in 
urban areas. As against this, it is 
estimated that the Third Plan may 
provide additional employment of 
the order of 14 m llion—10.5“ 
million out side agriculture and 
3.5 milion in agriculture.”

I wish to point out that the pro-
blem of unemployment is alsto one 
with which the Government has 
become reconciled, and the Govern-
ment seems to be of the view that 
the problem cannot be solved and 
that we have to learn to live with 
it. There is an additional problem 
connected with it, namely that of 
educated unemployment. Sir, the 
social consequences of unemployment 
are so great and dire that if Govern-
ment tails to take account of it and 
fails to grapple with it satisfactorily, 
it may because a revolution in this 
country.

I hope the Government will earnest-
ly ponder over the vartous omission* 
wh’ch we find in the Address and 
seek to make amends by concrete 
action in the coming years to solve 
the problems which confront us In the 
country.
17-07 hrs

The hok 5abha then adjourned till 
Eleven of the Clock on Friday, April 
27. 1962|Vaisafcha 7, 1884 (Sdfc<7).

1884 (SAKA) on Addretg by (241$
the President
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TO

Subject

ORAL ANTSWERS
QUESTIONS

S.Q.
No.

196 Security Paper Mill
197 Pakistani dacohies in Indian 

territories
198 Violation of Indian air (pace
200 Sale of Prise Bond* .
201 Illegal entry of Pakistanis in-

to Aitam
202 Coal from Pakistan
203 Manufacture of tractors in 

Defence Factories
204 Delhi University hostels
205 Heavy Electricals Ltd. 

Bhopal
206 Suggestions of International 

Finsnoe Corporation .
208 ‘Arjun Award’ to sportsmen
209 Vijnan Mandirs
210 Third Degree Methods used 

by Police

WRITTEN ANSWERS TO
QUESTIONS •

S . Q .

No.
199 Welfare of University stu-

dents
207 Women teachers for Third

Plan . . . .
211 Pak. loan doe in India
212 Fertiliser fcctoiy at Gorakh-

pur •
213 Study of financial structures 

of industries
214 MatmftOMt oftransistors .
2i$ Coal shortage in Delhi
216 Alloy and Special Steel

Plant »
217 Chinese nationals
218 Imported cjperefctea for navy 

told in DsSni .
219 Kiriburu Iceo-oxe Project .
220 Copyrifbt of iMSan writers 

in nktttan
22t Supply of dsrtriiM water at 

Kiribura Pnfect
222 Prodacdoi of Defence ma-

terial and equipment
223 P^BMBHttninfara •
324 OH In Fmjab .
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WRITTEN ANSWERS TOCOUTKKB

1023—61

1047— 50

IOJO-5I 
1052—56 
1056— 58

1058—61

1061—98

1061

1061-62
10(2-63

1063-64

1064
1664-65

1665

1065-66
Z066

1066-67
1067

1068 

1066-69

1069 
*069-70

1070

QUESTIONS—contd.

SubjectS.Q.
No.

1248

Colu mn s

1023—as 225 Ferro-manganese industry * 1071
226 AVRO-748 1071-72

1025—28 227 Rourkela Steel Plant . 1072
1028—30 228 Kiriburu iron-ore Project . 1072-73
10 30—32 229 Bokaro Steel Plant IO73-74

1033— 37
230 Steel Plants IO74-75
231 Manufacture of tanks 1075

1037— 39 232 Violation of foreign exchange
1039—44

cases 1075-76

1044—*17 UJS.Q.
No.

183 Yarakala and Bradi Com-
munities 1076

184 Drilling in Jawalamukhi 1076
185 Oil exploration in Cambay

and Kalol 1076-77
186 Cement fetory in Andhra . 1077
187 Pay scales of Primary teachers 1077-78
189 Lists of Scheduled Castes

and Scheduled Tribe* in 
Mysore 1078

190 Report of Commissioner for
S.C. and S.T. for 1960-61 . 1079

191 Scheduled Castes and Sche-
duled Tribes 1079

192 Welfare Schemes for the
Scheduled Castes and 
Scheduled Tribes 1079-S0

193 All India Bar Council 1080
194 Prohibition IO&MU
195 Spread of literacy 1081-82
196 Assistance for Water Supply

and Sanitation Projects 1082
197 Visit by World Bank experts 1083
198 Basic education 1083
199 Text books 1083-64
200 Shortage of coke and coal in

U.P. 1084
201 Separation of Judiciary from

Executive 1064-85
202 Class IV Staff of Survey of

India xo85
203 Foreign delegations visiting

India m s -96
204 Corruption in Excise De-

partment 10&6
205 Development of Housing

plots in Delhi . - 1086087
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W R IT T E N  A N S W E R S  T O  
Q U f f iS n O N S - c w r t i .

S u b je c t  C o l u m n sU.S.Q.
No.

206 Prices o f  bricks 1087
207 A m ount p a id  to  H a rijsw  in

■ D elhi fo r H ouse co n stru c -
tion  1088

208 Teachers education 1088
209 T arge ts  o f en ro lm ent in

educational in stitu tions 1088-89
2X0 Levy o f Excise du ty  on

Radio sets 1089-90
211 Pay Com m ission’s Re-

com m endations regarding 
D elhi aided schools 1090

21 i  Allowance to  ex -ru le r of
B asu r 1090

213 F ree food and clo thing for
P rim ary  school children 1090-91

u i  A ttapadi T rib a l D evelop-
m en t Block in  K era la  1091

i t 5 Assistant C om m issioner for
S.C . and  S .T . 1092

216 Legislation on Com pulsory
education 1092-93

217 Coal quota for A ndhra 1093-94
218 Teachers for Thitxi Five

Year Pain 1094-95
219 Everest expedition 1095
220 Friendship  U niversity,

M oscow 1095-96
221 Archaeological linds at E ran

near Seugor 1096-97
22 j  T rain ing  o f D elhi teachers in

sports 1097-98 j

c a l l i n g  a t t e n t i o n  t o  
M A T T E R  O F  U R G E N T  
P U B L IC  IM P O R T A N C E  1098— 1101

Shri R ishang Keishtng called the 
attention o f the  M in ister of 
Steel and Heavy Industries to 
the situation arising out of the  
p toposed eviction o f about 
jo0 families by the  authorities 
o f N am rup Fertili*er Project,
Assam.

T h *  M inister o f Steel and Heavy 
Industries (S hri C . Subraraa- 
niam ) made a statem ent in 
regard thereto.

PA PE R S L A ID  O N  T H E  
TA B LE . . . .

(1) A  copy each o f the following 
Notifications under sub-sec-
tio n  (2) o f  section 3 o f  the 
AO India Servioes Act, I 9$i> 
making certain amendments

u o i — 04

PATTERS LAID ON THE 
TABLE—contd.

to  Schedule III to the  Indian 
Adm inistrative Service (Pay) 
R ules, 1954

(i) G .S .R  N o. 1463 dated the  
16th Decem ber, 1961.

(ii) G .S .R . N o . 1464 dated the 
16th Decem ber, 1961.

(iii) G.S.R. No. 77 dated the 
20th January, 1962.

(iv) G .S .R . No. 101 dated the 
27th  January, 1962.

(v) G .S .R . No. 157 dated the 
10th February , 1962.

(vi) G .S .R . No. 187 dated the  
17th February, T962.

(vii) G .S .R . N o . 225 doted the 
24th February, 1962.

(viii) G .S .R  N  8 dated the 
24th February, 1962-

(2) A copy of the L o k ' Sahaya 
Sena (Am endm ent) ' Rules,
1961 pubfohed  in  Notification 
No. S.R .O . 257 dated the  9 th  
Septem ber, 1961 u n d e r sub-
section (3) of aection u  o f  the 
Lok Sahayak Sena Act, 1956

(3) A copy each o f the follow-
ing  Notifications u nder section 
185 o f the N avy Act, 1957 :

(o) T h e  Navy (D isposal o f 
Private Property) Regula-
tions, 1961 published in  
Notification N o. S .R .O . 3»9 
dated the 3oth December, 
1961.

(6) T h e  Navy (Authorised 
Deductions) Am endm ent 
Regulations, 1961 published 
in Notification N o. S K.O. 
390 dated the  30th December
1961.

(c) T h e  M aintenance o f  
and Children (R ate o f  D e -
ductions {tom Pay) Regula-
tions. 1962 published in  
Notification N o . S.R.O- tfi 
dated the 10th February, 
1962 as cance led  b f  S J L O . 
No. 89 dated the io<h M atch
1962.

(4) A copy of Notification N o. 
G .S .R . 38? dated th e  51st 
M arch, <9&t making certain 
A nther am endm ent to  the

U 50
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PAPERS 1-AID ON THE 
TABLE—eontd.

C o l u m n s

C ustom * an d  C en tra l E xcite  
D u tie s  E x p o r t D raw  back  
(G enera l) R u les, 1960, u n d er 
sub-section  (4 ) o f  section 43B 
o f  th e  Sea C ustom s A ct, 1878
an d  section  38 o f  th e  C entral 
Excises an d  Salt A ct, 1944.

(5) A copy o f  N otification  N o. 
G .S .R . 388 doted the  31st 
M arch , 1962 contain ing  corri-
g endum  to  G .S .R . N os. 288 
and 289 dated  th e  10th  M arch ,"
1962, u n d e r  sub-section  (4) 
o f  section 43B o f  th e  Sea C us-
tom s A c t, 1878 and  section 38 
o f  th e  General B x d se s  and
Sait A ct, 1944.

(6) A  copy  each o f  th e  following 
N otifications u n d e r  sub -sec-
tion  (4) o f  section 43B o f  the  
Sea C ustom s A ct, 1878 :—

(a ) G .S .R . N o . 389 dated th e  
3 1st M arch , 1962.

(b) G .S .R . N o . 390 dated  the
31st M arch , 1962.

(e) G .S .R . N o . 391 dated th e  
3 m  M arch , 1962.

(<j) G .S .R . N o  392 dated  the 
31st M arch , 1962.

(7) A  copy  o f  th e  C en tra l Ex-
cise (F ifth  A m endm ent) R ules 
1962 published  in  Notification 
N o . G .S .R . 393 dated  the  
31st M arch , 1962, u n d e r sec-
tion  38 o f  th e  C en tra l Excises 
and  Salt A ct, 1944.

(8) A  copy o f  N otification N o.
G .S .R . 495 dated  the  18th 
A pril, 1963 u n d e r sub-section 
(6) o f  section  3 o f  th e  Essential 
Com m odities A ct, 1955.

(9) A  copy  each  o f  th e  follow-
in g  Notification* u n d e r sub-
section (3 ) o f  section 28 o f  th e  
R epresentation  o f  th e  People 
A ct, 1950, m a tin g  certain 
am endm ents to  th e  Registra-
tion  o f  E lectors R ules, i9 6 0  :

(i) S .O . N o . 3313 dated  th e  
a m  S ep tem ber, 1961.

(ii) S .O . N o . 2791 dated  the  
24 th  N o v e m b er ,'1961.

xasa
PAPERS LAID ON THE 

TABLE—eontd.
Coun a m

(10) A  copy o f  th e  C o n d u ct o f  
elections (A m endm ent) Ruiee,
1962 published  in  N otifica-
tion  N o . S .O . 597 da ted  
the 27th  F ebruary , 1962,
u n d er su b sec tio n  (3 ) o f  
section 169 o f  th e  R epresen-
ta tion  o f  th e  People  A ct, 1951.

E L E C T IO N  T O  C O M M IT T B B S  1104-05

(0 T h e  M in is te r o f  Scientific 
R esearch  and  C u ltu ra l Affidrs 
(S h ri H um ayun  K ab ir) 
m oved fo r th e  election 
o f  tw o  m em bers o f  L o k
S abha  to  b e  m em bers o f  th e  
C ouncil u n d e r th e  In s titu te  
o f  T echno logy  A ct, 1961.
T h e  m o tio n  was ad o p ted .

(tt) T h e  M in iste r o f  Scientific 
R esearch  and  C u ltu ra l
Affair* (S h ri H um ayun  
K a b ir)  m oved fo r  th e  elec-
tion  o f  one M em ber o f  L o k  
Sabha to  b e  m em ber o f  G o -
verning C ouncil o f  th e  In*  
d ia n  School o f  M ines,
D h a n td . T h e  M o tio n  w as 
adop ted .

R A IL W A Y ’ B U D G E T -
G E N E R A L  D IS C U S S IO N  1x05— 76

G eneral D iscussion  on  th e  B ud-
get (R ailw avs), 1962-63 was 
resum ed  an d  concluded.

M O T IO N  O F  T H A N K S  O N  
T H E  P R E S ID E N T 'S  
A D D R S S  . ZS76— <*46

S h ri H arish  C handra  M a th u r 
m oved a  m otion  o f  Tfaanka

J  on  th e  Presiden t’!  A ddress.
?~ S h ri Bahgw at Jh a  A zad se-

conded th e  m otion . E igh ty - 
tix  am endm ents to  th e  m o -
tio n  o f  T h an k s  w ere m oved.
T h e  discussion w as n o t  
concluded.

A G E N D A  F O R  F R ID A Y ,
A P R IL  27, 1962/V A ISA K H A
7, 1884 (S A K A )

F u r th e r  d iscussion o n  th e  M o-
tio n  o f  T hanks o n  th e  Praai- 
d e n f s  A ddress and  th e  A m -
endm ents th e re to  ; and  coo- 
libera tion  o f  Private M em -
bers* B usines s .
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